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LOKSABHA DEBATES

LOK SABHA

Thursday, August 30, 2012/Bhadra 8, 1934 (Saka)
The Lok Sabha met at Eleven of the Clock.
[Mapam Speaker in the Chain]

[English]

MADAM SPEAKER: Now Question Hour. Q.No.
265 - Shri AT. Nana Patil.

...(Interruptions)
11.0 % hrs.

At this stage, Shri Ganesh Singh and some other
hon. Members came and stood on the floor
near the Table.

...(Interruptions)

ORALANSWER TO QUESTION

[Translation]
Environment Friendly Toilets

<+
*265. SHRI A.T. NANA PATIL:
SHRI NITYANANDA PRADHAN:

Will the Minister of RAILWAYS be pleased to
state:

(@) the number of bio/environment friendly toilets
of different designs in operation in trains/stations, in
the country;

(b) the present status of providing green/
environment friendly toilets to the passengers in all
the running trains along with funds earmarked for the
purpose, during the last three years and the current
year;

(c) whether all the passenger trains on the entire

rail system are likely to be covered under the above
project; and

(d) if so, the details thereof, indicating the time-
frame chalked out in this regard?

[English]
MADAM SPEAKER: Hon. Minister
...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (d) A
Statement is faid on the Table of the House.
...(Interruptions)

Statement

(a) A total of 68 bio-toilets based on Aerobic
bacteria (imported) and 436 bio-toilets based on
anaerobic bacteria {developed indigenously by Indian
Railways (IR) and the Defence Research and
Development Organisation (DRDO)} are in operation
in 9 trains in the country. No bio-toilets are provided
at the stations.

(b) Status of providing bio-toilets to the
passengers in all the running trains in the last 3
years is given below:

Year 2009-10 : Nil

Year 2010-11 57 bio-toilets in one train

for initial trials

Year 2011 -12 169 bio-toilets in three
trains for initial/extended

trials

Current Year 2012-13: 210 bio-toilets till August
in four trains for extended trials

No separate funds need to be earmarked for the
fitment of these bio-toilets in the new coaches as it
is a part of the overall production cost of the new
coach.



3 Written Answers

(¢) and (d) Based on the experience gained and
outcome of the trials, it is planned to progressively
induct these bio-toilets in the other trains. While it
would be Indian Railways' endeavour to install
environment friendly bio-toilets in all its passenger
coaches at the earliest, the time frame for their full
scale deployment and investment required will depend
upon the changes and modifications necessitated from
time to time based on the feedback on its performance
and outcome of the trials. The retro-fitment of the bio-
toilet tanks below the existing fleet of coaches requires
review of the corrosion repair practices and procedures,
renewal of corroded headstock in the underframe of
the coach with fitment of mounting brackets involving
highly specialized precision welding of high quality.
Any fitment failure can affect safety of the train during
run.

[Translation}

SHRI A.T. NANA PATIL: Madam Speaker.
...(Interruptions)

[English]
MADAM SPEAKER: Let Question Hour continue.
...{Interruptions)
WRITTEN ANSWERS TO QUESTIONS
[English]

Implementation of Goods and
Services Tax

*245. SHRI KJ.S.P. REDDY:
SHR! BHISMA SHANKAR AL/AS KUSHAL
TIWARI:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government had held a meeting
of the Finance Ministers of the States recently,
régarding the implementation of goods and service tax
(GST) in the country; '

{b) if so, the details of the deliberations held
therein along with the follow up action taken thereon;
and

AUGUST 30, 2012

to Questions 4

(c) the manner in which the loss of revenue
caused to the States as a result of implementation of
GST is likely to be made up?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) The then Union Finance
Minister met the Empowered Committee of State
Finance Ministers on 11th February, 2011 to discuss
and finalize the Constitution (Amendment) Bill
regarding Goods and Services Tax. Thereafter, the said
Bill was introduced in the Lok Sabha on 22nd March,
2011 The Bill is being examined by the Standing
Committee on Finance. Issues relating to
implementation of GST were also discussed when State
Finance Ministers met Union Finance Minister on 19th
August, 2011.

(c) GST is proposed to be implemented through
revenue neutral rates. However, any loss of revenue
caused to any State, as a result of implementation of
GST, shall be compensated in a manner as mutually
agreed between the Centre and the States.

Improvement in Quality
of Education

*246. SHRI T.R. BAALU:
SHRI OM PRAKASH YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the per capita expenditure on each student
in the Government schools;

(b) whether the Government proposes to
formulate a policy to determine the quality outcomes
in school éducation under the RTE Act and if so, the
details thereof;

(c) whether there is no focus on outcome based
leaming under the current Act and the model rules for
RTE and if so, the details thereof;

(d) whether the Government has conducted any
study to determine the improvement in quality of
teaching at the school level during the last three years;
and
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(e) if so, the details thereof and the measures
taken by the Government in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL): (a) to (e) Aggregate public
spending on education during the Eleventh Plan petiod
is estimated at Rs.12,44,797 crore, of which about
43% is for elementary education. The per capita public
expenditure on education was Rs.2985 in 2011-12.
The per capita expenditure in Government schools
varies from State to State as it depends on the
respective State's own investment in elementary
education.

The Right of Children to Free and Compulsory
Education (RTE) Act, 2009 became operative from O1st
April, 2010 and incorporates several features to
improve the quality of elementary education. To ensure
the availability of professionally qualified teachers in
schools, Section 23(1) of the Act provides that only a
person possessing the minimum qualifications, as laid
down by an academic authority notified by the Central
Government shall be eligible for appointment as a
teacher. Further, it provides that a teacher who, at the
commencement of the RTE Act, does not possess
minimum qualification shall acquire such minimum
qualifications within a period of five years. The National
Council for Teacher Education (NCTE), notified as the
academic authority under Section 23(1) has accordingly
laid down the minimum qualifications for a person to
be eligible for recruitment as an elementary school
teacher and made the Teacher Eligibility Test (TET)
mandatory for this purpose.

To ensure availability of teachers, Section 25 of
the Act requires the appropriate government and the
local authority to ensure that the Pupil Teacher Ratio
(PTR) is maintained in each school, and mandates
that no teacher posted in a school be made to serve
in any other school or office or deployed for any non-
educational purpose, other than the specified tasks.
Section 26 of the Act further provides that vacancies
of teachers in a government and government aided
school shall not exceed 10% of the total sanctioned

BHADRA 8, 1934 (Saka)

to Questions 6

strength. The Schedule to the Act prescribes the PTR
at primary & upper primary level, provides for a head
master in larger schools, subject teachers in upper
primary schools, and part time instructors for An,
Health, Physical & Work education.

In order to improve the teaching learning process,
Section 24 of the RTE Act lays down. the duties of
teachers that include inter alia, conducting and
completing the prescribed curriculum within the
specified time, assessing the learning ability of each
child and providing supplementary instruction, if
required, holding regular meetings with parents and
guardians to apprise them of the child's regularity in
attendance, ability to learn and progress made in
learning, etc. The Schedule to the Act also prescribes
minimum number of working days/instructional hours
in an academic year, minimum number of working
hours per week for teachers and provisions for library,
teaching learning equipment and sports equipment in
schools.

Further, Section 29 of the RTE Act lays down
parameters for a child centric curriculum to be taught
and for comprehensive and continuous evaluation of
the student at the elementary school level.

In order to measure quality outcomes, the
National CouncW of Educational Research and Training
(NCERT) conducts periodic surveys of learning
achievement of children in classes Ill, V and VilI every
two to three years, which provide national trends as
well as comparative State data. Two rounds of surveys
for classes Il & VIl and three rounds for class V
reveal improvements in the mean score of students at
the elementary level in the country.

[Translation]
Preve8ntion of Corruption

*247. SHRI MANSUKHBHAI D. VASAVA:
DR. SANJAY SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether the present institutional and legal
framework is adequate to combat corruption at the
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highest bureaucratic levels in the Ministries/Departments
and if so, the details thereof;

(b) whether the Government proposes to amend
the relevant statutes to prevent corruption at these
levels;

(¢) if so, the details thereof;

(d) the names of the Secretaries and their
Departments against whom action has been taken
under the extant provisions during the last three years;
and

{e) the measures taken by the Government to
prevent occurrence of corruption at such level of
officers in various Ministries/Departments of the Union
Government?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a)
to (c) The present institutional and legal framework for
combating corruption is contained in the following Acts
of Parliament:

(i) The Delhi Special Police Establishment Act,
1946;

(i) The Central Vigilance Commission Act, 20083;

(i} The Prevention of Corruption Act, 1988.

AUGUST 30, 2012

to Questions 8

The legal framework under the Prevention of
Corruption Act, 1988 applies to all levels of public
servants irrespective of rank. The jurisdiction of the
Central Vigilance Commission covers public servant of
specified levels which includes officers at the highest
bureaucratic levels in the Ministries/Departments.

Nevertheless, the fight against corruption is an

ongoing process and it is the endeavour of the

government to strengthen its anti-corruption laws and
institutional mechanisms from time to time so as to
ensure that the corrupt are punished effectively and
expeditiously. To strengthen the anti-corruption
mechanism, the Central Government has introduced a
number of legislations in the Parliament in the recent
past. Some of them are:

(i) The Lokpal & Lokayuktas Bill, 2011;
(i) The Whistie-blowers Protection Bill, 2011;

(iii) The Prevention of Bribery of Foreign Public
Officials and Officials of Public International
Organizations Bill, 2011; and

(iv) The Right of Citizens for Time Bound
Delivery of Goods and Services and
Redressal of the Grievances Bill, 2011.

(d) According to information furnished by CBI, it
has registered 02 cases against Secretaries to
Government of India during the last three years i.e.
2009, 2010, 2011 & 2012 (till 31.7.2012). Details are
as under:

Year No. of cases - Name of Designation/ Department
registered the officer '
2009 01 Shri Siddhartha The then Secretary, Department of
Behura, IAS, Telecommunications.
(UP: 1973) (Retired)
2010 - - -
2011 01 Shri Shyamal Ghosh, The then Chairman (Telecom Commission) &

IAS, (GJ:1965)

(Retired)

2012 (upto 31st - -
July, 2012)

Secretary, Department of Telecommunications

Total 02
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(e) As stated above, the fight against corruption
is an ongoing process. Corruption thrives where
transparency is lacking, procedures are complicated,
discretion of a high order is permitted and where
there is a demand supply gap. Government is tackling
these situations by encouraging greater transparency,
introducing simplified procedures, reducing scope for
discretion. The Central Government has taken several
steps, in the recent past, to combat corruption at all
levels. These include:—

() Enactment of Right to Information Act, 2005;

(i) Issue of comprehensive instructions on
transparency in tendering and contracting
process by the CVC;

(ii) Issue of instructions by the CVC asking the
organizations to adopt Integrity Pact in major
Government procurement activities; State
Government have also been advised to adopt
Integrity Pact in major procurements;

(iv) Introduction of e-Governance and
simplification of procedures and systems;

(v) Issue of Citizen Charters;

(vi) Ratification of United Nations Convention
Against Corruption (UNCAC) in 2011,

(vii) Placing of details of immovable property
returns of all Members of the All India
Services and other Group 'A’ officers of the
Central Government in the public domain;
and

" (viii) Introduction of the Judicial Standards and
Accountability Bill, 2010 in the Parliament
(passed by the Lok Sabha on 29.3.2012).

[English]
Rationalisation of Centrally Sponsored Schemes

*248. SHR! ASADUDDIN OWAISI; Wil the PRIME
MINISTER be pleased to state:

(a) whether the Chaturvedi Committee, constituted

BHADRA 8, 1934 (Saka)

to Questions 10

to suggest ways of rationalising the centrally sponsored
schemes, has submitted its report;

(b) if so, the details thereof;

(c) the details of the recommendations made by
the Committee; and

(d) the decision taken or being taken by the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) and (b) Yes,
Madam. The B.K Chaturvedi Committee, constituted by
Planning Commission to suggest ways of rationalising
the Centrally Sponsored Schemes submitted its Report
on September 30, 2011.

(¢) The key recommendations of the Committee,
inter alia include:

+ Rationalizing the existing 147 CSS into 59;

« Providing flexibility in physical and financial
norms of CSS to all the States to enable
State Governments to meet their special
needs;

* Introducing Flexi Fund by earmarking 10%
of budget allocation in case of all Flagship
Schemes and 20% in other CSS to it, which
could be used by the State Governments on
sub-schemes §r components of CSS for
which guidelines should be notified by the
concerned Ministries;

» Reforming procedure for transfer of funds to
the States so as to gradually move over to
transfers through the State budgets to ensure
full accountability of States;

* Regular monitoring of CSS by concerned
Ministry and Independent evaluation; and
creating an interactive website and
authenticated database for sharing
experiences of States.
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¢ Details of the recommendations are annexed
as Statement.

(d) The recommendations of the Committee are

under consideration of the Government.

Statement

Recommendations of Chaturvedi Committee Report

The no. of CSS with smail outlays do not
achieve the objective of making an impact across
the States. Such schemes are, therefore, not
suitable as a CSS and need to be implemented
by the States, unless required as part of
convergence process of a broader scheme at
the Centre. 44% of the total CSS have an
average annual outlay of less than Rs.100 crore.
These schemes should either be weeded out or
merged for convergence with larger sectoral
schemes or be transferred to States, who can
then continue with these schemes based on
their requirements.

The existing 147 CSS should be restructured
into three categories: (a) Flagship~ Schemes
which will address major national interventions
required on education, health, irrigation, urban
development infrastructure, rural infrastructure,
skill development, employment and other
identified sectors, (b) Major Sub-Sectoral
Schemes to address developmental problems of
sub-sectors of major sectors like Agriculture,
Education and Health, and (c) Sector Umbrella
Schemes, which will address the sectoral gaps
to help improve effectiveness of Plan expenditure.
The total number of schemes can be reduced
to 59 based on the above assessment of the
Committee. All existing 9 Flagship CSS are
being proposed for continuance after extensive
review by Working Groups/Steering Committees
with changes based on it, if any.

A no. of CSS aims to address issues which are
important nationally, but the ground conditions

AUGUST 30, 2012

to Questions 12

amongst States vary widely. For example,
development of animal husbandry infrastructure
in different States requires different treatment. It
is proposed that these schemes be restructured
into ACA schemes in which, apart from a core
element, there is flexibility to -the States to
undertake activities depending on the
developmental gaps in that area. This will require
issuance of guidelines and flexibility to States to

 prepare schemes as in RKVY.

The total no, of schemes are proposed to be
accordingly restructured into following ‘categories:

(a) 9 Flagship CSS are being proposed for
continuance after extensive review by Working
Groups and changes suggested by Steering
Committees which may be required in it. In
addition NRLM is also being proposed as
Flagship Scheme in view of its financial
outlay, broad scope and objectives.

(b) 99 CSS are being proposed to be
restructured into 39 CSS as Sub-Sectoral
Schemes/Umbrella Schemes.

(c) 39 CSS are proposed to be restructured into
11 ACA/CSS schemes. )

In addition to above, funds are being transferred
to States through 26 ACA schemes [as per
Expenditure Budget (Volume-l)]. These include 6
schemes referred to as Flagship Schemes,
namely AIBP, NSAP, JNNURM, RKVY, R-APDRP
and RGGVY (the last two are operated as
Central Sector schemes). These 6 schemes
should continue as Flagship schemes, after
review and reforms by the Working Groups/
Steering Committees.

In addition to the above Flagship Schemes,
under ACA (excluding UTs), there are other
schemes, including 8 in which no allocation is
being made in the current year. It is proposed
that those 20 schemes be restricted and merged
into 7 schemes. Of these, Backward Region
Grants Fund (BRGF) scheme should be a
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Flagship Scheme taking the total number of
Flagship scheme to 17 including CSS AC
A/CS. (See paras 20, 21 & 22)

Distribution of CSS rands amongst different
States should be based on transparent notified
guidelines. Such guidelines should be put on
the website of the concerned Ministries. To
incentivize the States to provide larger funds for
certain sectors on which they have placed
emphasis, the allocation in health, education,
urban development, skill development and rural
infrastructure may be based on the guidelines
issued by the concerned Department as above
along with an incentive scheme. The States
which provide for an increase in their budget
envisaging increase over the previous year in
the concerned sector (excluding Central CSS/AC
A funds). 50% increase in the budget amount
of Central Government Department will be
distributed amongst those States which have
placed such an emphasis in their budget in that
sector.

New CSS should focus only on major
interventions 'required by national development
needs. Such schemes should be Flagship
Schemes (Category-l) and have a minimum Plan
expenditure of Rs.10, 000 crore over the five
year Plan period. New schemes less than that
should either be a part of the Major Sub-
Sectoral Schemes (Category-ll) or Sector
Umbrella Schemes (Category-lll).

To ensure that there is no proliferation of CSS,
all new schemes must fall in the above three
categories with new interventions being confined
generally to Flagship Scheme only. Other new
schemes should become a part of Sub-Sectoral
Schemes or Umbrella Schemes and be used to
meet gaps in developihg infrastructure and
improve convergence of the sector.

The normal Central assistance to States should
not be reduced to below 10% of GBS to enable

BHADRA 8, 1934 (Saka)

11.

12.

13.

to Questions 14

States to have adequate flexible untied
resources for their Plan.

All new CSS (except new Flagship Schemes)
should be a part or sub-component of Sub-
Sectoral Schemes or Umbrella Schemes and
must be 100% Centrally funded. It should have
no conditionality for counter-part funds. However,
other conditions for efficient use of funds and
meeting the objectives of the scheme must be
there. In new Flagship Schemes counter-part
funds from State Government could be required
up to a maximum of 25% depending upon the
interventions planned. In case of North East
States such counterpart funding requirement may
be up to 10%.

To enable State Governments to meet their
special needs, flexibility in the CSS should be
provided in its design. 20% of budget allocation
in all the CSS (10% in Flagship Schemes) to
be called 'Flexi Funds' should be earmarked in
each scheme for this purpose. Such funds should
be used by the State Governments on sub-
schemes or components of CSS for which
guidelines should be notified by the concerned
Ministries, similar to RKVY. Such guidelines
should aim at strengthening the objective of the
CSS and meeting the developmental gaps in
that area in the State. This will ensure an
effective implementation of the CSS.

Prior to the start of the Twelfth Plan, each
Ministry should review the current physical norms
and prescribe such variations in physical and
financial norms for North-East or tribal areas or
coastal areas or other identified geographical
area or States as required. In view of the large
variation in the geographical, demographic and
economic conditions prevailing in different parts
of the country, flexibility in physical norms of the
scheme, however, may be permitted during the
Twelfth Plan based on recommendations as given
below.



15

14.

15.

Written Answers

The States may be allowed change in the
physical norms for schemes based on the
recommendations of a Committee to be chaired
by the Chief Secretary of the State, -which
should include Technical Experts, concerned
Secretary of the Department, Planning and
Finance Secretaries of the State. These
recommendations may then be approved by an
Empowered Committee chaired by Secretary,
Planning Commission and including Secretary,
Ministry of Finance, Secretary of administrative
Department and a Technical Expert, suggested
by the administrative Ministry. The State
Government representative may be invited to this
meeting as Special Invitee. Once this Committee
approves the change in norms, the new norms
may be used for the CSS in that State/States.
The Committee considered that given the large
number of schemes it would be difficuit for the
Chief Secretaries of the States to chair all the
meetings. Therefore, it is necessary to have
coordinated approach among various departments
in state while holding approval or alternatively
these meetings may chaired by the Development
Commissioner or the Additional Chief Secretaries.
It is also felt that there is need for larger
convergence at State level in related areas so
as to have better outcome of expenditure.

Financial norms for certain components in
schemes, like cooking cost in MDM scheme, or
cost of construction of houses under |AY need
to be revised once in two years to enable
effective use of funds. The norms for these
identified financial components of the schemes
should be revised by Ministry of Finance once
in two years. The revision should be linked to
Wholesale Price Index. The Committee realizes
that this may result in construction of, say, lesser
number of houses from a given allocation. The
Committee feels that such revision will fund the
construction fully for such schemes to enable
effective implementation and outcomes.

AUGUST 30, 2012
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Procedure for transfer of funds to the States
should be reformed to ensure full accountability
of States. Efforts must be made to gradually
move over to transfers through the State budgets.
Since currently transfers are taking place directly
at District level or to other independent bodies
or societies, there may be difficulties in making
wholesale changes to the transfer procedures.
Transfer mechanism should hence be worked
out, so that over a period of Twelfth Plan all
transfers are routed through State Governments
and not directly to the independent societies at
the State or District level.

States are implementing various Centrally

- Sponsored Schemes. It is important that the

experiences are shared with other so that
benefits of federal structure flow to all constituent.
For this there is need to have an interactive
website and authenticated data base. Planning
Commission can explore the feasibility of hosting
such website.

There should be both monitoring by Ministry
and Independent evaluation of all CSS on a
regular basis. Such monitoring and concurrent
evaluation reports should be placed on the
respective Ministry's website and forms the basis
of ény mid-course correction. Absence of such
evaluation should be viewed adversely which
will effect release of funds to the Ministry.
Planning Commission is in the- process of setting
up of Independent Evaluation Office whose
services may be utilized for such independent
evaluation.

The evaluation of the CSS may be done by (a)
assessment by professional institutions, (b)
assessment by visits of experts to major project
implementing States, (c) assessment by other
individual experts by visits to the fields. In
addition, sample surveys may be carried out in
selected States across the country to assess the’
impact and outcomes of the individual CSS.
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20. Planning Commission should prepare a list of
organizations which can conduct such monitoring
and evaluation in States. For these institutions
of ICSR, universities, known experts in the field
and organizations undertaking sample surveys
may be invited. A panel of these should be
kept ready. This exercise should be completed
before the start of the Twelfth Plan to enable
effective evaluation and monitoring of the Plan
right from the beginning.

[Translation]
Outstanding NPAs

*249. SHRI HUKMADEO NARAYAN YADAV: Will
the Minister of FINANCE be pleased to state:

(a) the amount outstanding on account of Non
Performing Assets (NPAs) in the banks and the amount
written off during the last three years;

(b) the number of persons who took the benefit
of NPA and writing off more than once;

(c) whether the Reserve Bank of India has taken
any steps to reduce the level of NPA in the banks
and restructure the loan system; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) and (b) As per data received
from Reserve Bank of India (RBl), the amount
outstanding on account of Non-Performing Assets
(NPAs) and Written off amount in Scheduled
Commercial Banks (SCBs) for the last three years is
as under:

(Rs. in Crore)

Mar 2010 Mar 2011 Mar 2012

NPAs* 81808 94121 137102

Written Off Amount 24861 23324 21604

(*Including Local Area Bank)

BHADRA 8, 1934 (Saka)

to Questions 18

Data reporting system of RBI does not generate
any such data in respect of the number of persons .
who took the benefit of NPA and got their loan written
off more than once.

(c) and (d) Banks have been advised by RBI
from time to time, to take effective measures to
strengthen the credit appraisal and post-credit
monitoring to arrest the incidence of fresh NPAs and
adopt a more realistic approach to reduce the existing
and chronic NPAs in all categories.

Banks are required to have in place a credit
risk strategy policy. Besides, they are required to
conduct loan reviews which pick up early warning
signals and suggest remedial measures before an
account slips into NPA. Banks are required to monitor
NPAs and take steps to bring them down through
recovery/other channels. RBI also monitors the NPA
levels in banks on an ongoing basis.

[English]
Admission in Nursery Classes

*250. SHRI MANIKRAO HODLYA GAVIT: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the present status regarding provision of 25%
reservation in admission to schools to the
disadvantaged group and weaker sections;

(b) whether the Government is aware that
several schools have reduced their seats at entry level
admission from the current academic session against
the reserved quota and for the economically weaker
sections and if so, the details thereof;

(c) whether the Government has received any
complaints against private schools during the last two
years in this regard;

(d) if so, the details thereof; and

(e) the steps taken/being taken by the
Government against these schools?
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THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER  OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL): (a) Section 12 (1) (c) of the
Right of Children to Free and Compulsory Education
(RTE) Act, 2009 provides that specified category
schools and unaided private schools shall admit in
class | (or pre-primary class, as the case may be), to
the extent of at least twenty-five per cent of the
strength of that class, children belonging to weaker
sections and disadvantaged groups in the
neighbourhood and provide free and compulsory
elementary education till completion. All State
Governments have nofified their RTE Rules and some
State Governments have notified the criteria and
procedure for implementing the provision.

’ (b) Schools are recognized by the States/UTs
and norms for admissions under section 12(l)(c) of the

RTE Act are also laid down by States/UTs, therefore .

records of such admissions are not maintained at the
Central Government level.

(c) and (d) There have been isolated complaints
with regard to admission into private schools under
Section 12 (1) (c) of the RTE Act, 2009 which were
immediately referred by the Central Government to the
concerned State/ UT for enquiry and remedial action,
as in the case of Delhi and Karnataka.

" {e) Enforcement of State rules framed with
respect to Section 12 (1) (c) of the RTE Act rests with
the State Government.

Outstanding Farmer Loans

*251. DR. RATTAN SINGH AJNALA:
SHRI NEERAJ SHEKHAR:

Will the Minister of FINANCE be pleased to state:

(a) the details of the average loans outstanding
against the farmers in the country during the last
three years and the current year, State-wise including
Punjab;

(b) whether the Government proposes to waive
off loans of farmers in view of the severe drought,
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floods and pathetic condition of farmers in various
States and if so, the details thereof;

(c) whether the Government has initiated any
alternative measures for the farmers to help them to
overcome this crisis; '

(d) if so, the details thereof; and

{e) the time by which a final decision in this
regard is likely to be taken?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) The balance outstanding in total
advances to agricultural and allied activities in the
Commercial Banks was Rs.3,75,594.91crore in 2009-
10,Rs.4,63,321.44 crore in 2010-1 land Rs.5,07,175.61
crore in 2011-12. The State-wise details are given in
the enclosed Statement-l.

The total agricultural loans outstanding in the
Regional Rural Banks and Cooperative Banks was
Rs.1,22,761.72 crore in 2009-10, Rs. 1,42,835.26 crore
in 2010-11 and Rs. 1,62,842.38 crore in 2011-12 The
State-wise details are given in the enclosed Statement-
L.

(b) to (e) No Madam. However, in order to
provide relief to bank borrowers in times of natural
calamities, Reserve Bank of india has issued standing
guidelines to banks. The, guidelines, inter alia, contain
directions to banks to ensure that the meetings of the
District Consultative Committees or State Level Banker's
Committees are convened at the earliest to evolve a
co-ordinated action plan for impiementation of the
rehabilitation programme in coordination with the state/
district authorities. Banks have been advised to consider
moratorium period of atleast one year in all cases of
restructuring and not to insist for additional collateral
security for such restructured loans. Asset classification
for restructured loans will remain the same as
prevalent at the time of restructuring for a period of
one year. Banks are required to give adequate
publicity to their relief arrangements. The rehabilitation
measures inter alia include issuance of fresh loans for
consumption and resumption of normal business as
well as restructuring of existing loans.
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Statement-!

Commercial Banks

to Questions 22

Total Advances to Agri & Allied Activities during last three years (2009, 2010, 2011)

(Amount in Rs. Thousands and No. of A/C in actual

2009 2010 .201 1
State/Union Territories State No. of Balance 'No. of Balance No. of - Balance
Code Accounts o8 Accounts o/s Accounts oS
1 2 3 4 5 6 7 8
North Eastern Region 380611 27311602 404171 30857683 511286 37771567
Assam 1 245846 18351135 262990 21074450 306405 24095188
Meghalaya 2 21018 1520736 23511 1666433 32219 3351681
Mizoram 3 6157 1063188 ‘ 7800 1343794 11776 15651823
Arun?chal Pradesh 9 16880 1541233 13541 1032687 12917 1024266
Nagaland 14 19805 1058092 22591 1246374 27294' 1761434
Manipur 15 19081 1 579693 23290 1898026 29797 2784756
Tripura 18 51824 2198125 50448 2595919 90878 = 3202419
Eastern Region 3764981 :;42575077 3933253 406025454 4253507 437552768
Bihar 6 1144278 77068874 1350388 83190894 1506977 92757114
Jharkhand 7 357109 17652982 423252 21523969 467227 25821 865
West Bengal 10 1374441 176478406 1216654 209372644 1244332 20973Q843
Odisha 16 878620 70610372 923692 91186599 1023594 108347115
Sikkim 17 8214 567384 8147 545336 9007 646117
Andaman and 19 2319 197059 2120 206612 2370 249774
Nicobar lslapds
Central Region 5938693 569416725 6337110 711122605 6346129 771105073 -
Uttar Pradesh 20 3891052 309711712 4031915 372791835 4147915 434771734
Uttarakhand 21 273325 29145780 322003 31699340 326608 = 41771147
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1 2 3 ) 4 5 6 7 8

Madhya Pradesh 70 1434452 197016837 1588225 236363103 1453611 228798371

Chhattisgarh 71 339864 33542396 394067 70268327 417995 65763821

Northern Region 3183125 869805241 3786332 1004407576 39640351133104822
Delhi 29 38660 248544593 73519 308123316 138320 256685154
Punjab 30 889395 207691696 983451 268052705 991396 296775127
Haryana 34 613411 161349066 671331 191484009 728182 213174129
Chandigarh 39 22669 54869479 13665 95502057 39450 94051 149
Jammu and Kashmir 44 117730 16174771 124447 17904062 117533 - 19073976
Himachal Pradesh 46 169083 16734496 216156 25584202 232775 25236043
Rajasthan 50 1332177 164441140 1703763 187757225 1716379 228109244
Western Region 4077876 616906419 4555005 735883012 4475723 813654650
Gujarat 54 1483654 179013110 1659316 224034255 1852778 261054684
Maharashtra 60 2560376 433084561 2857766 504773135 2587555 545767845
Daman & Diu 67 91 28516 122 33357 217 47984
Goa 68 33004 4698384 36839 6979455 33756 6664560
Dadra and .Nagar Haveli 69 751 81848 962 62810 1417 119577
Southern Region 16759084 1329934033 2021006B 1654918082 18800353.1878567249
Andhra Pradesh 80 6993219 456035480 9501664 582646133 7077106 662925038
Karnataka 84 2273812 273164272 2587152 323938781 2423253 347699297
Lakshadweep 89 731 20876 1162 61076 1036 31696
Tamil Nadu 90 5533460 413636330 6036530 545653210 6719339 612032339
Kerala 96 1859359 182074530 1993070 197203970 2500423 248713900
Puducherry 99 98503 5002545 90490 5414912 79196 7164979
All India 0 34104370 3755949097 30225939 4633214412 383510335071756129
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Statement-il

to Questions 26

State-wise details of Total Agricultural Loans Outstanding in respect of RRBs and Cooperatives during 2009-
10,2010-11 and 2011-12

Loans outstanding to

Agriculture during

Loans outstanding to Loans outstanding to

Agriculture during

Agriculture during

2009-10 2010-11 2011-12
SI. State No. of Total No. of Total No. of Total
Acctts. Agricultural  Acctts. Agricultural  Acclts. Agricultural
Loans Loans Loans
Outstanding Outstanding Outstanding
1 2 3 4 5 6 7 8
1. Andhra Pradesh 6315005 976386.48 5180659 1094355.02 2184428 1727112
2. Arunachal Pradesh 2479 475.02 3045 578.69 9105 4901
3. Assam 239297 39916.55 272497 58053.86 292472 86946
4. Bihar 1296191 340086.53 1384966  326976.72 2271075 480415
5. Chhattisgarh 1056250 114971.1 1047000 122763.32 928121 199056
6. Gujarat 1649422  522922.37 1502457  537303.77 1090944 749388
7. Haryana 1910065 718668.47 2031864 815360.15 184Q914 1081024
8. Himachal Pradesh 171247 20403.06 174695 61662.83 158482 121198
9. Jammu and Kashmir 96008 15212.41 106493 18408.41 50142 20429
10. Jharkhand 263245 28808.12 606157 68770.4 347223 47906
11. Karnataka 3431661.16 1070313.45 3406018 1451809.32 3729839 1833770
12. Kerala 20026686 2497323.96 17942875 2736235.37 1718409 635181
13. Madhya Pradesh ' 2884793 550495.26 4280778 1043418.95 4859753 1226669
14. Maharashtra 3206182 1080251.49 3480385 1157681.7 2860016 | 1739358
15. Manipur 101245 7315 100918 731.85 9025 6732
16. Meghalaya 16240 4219 26042 5461.55 60444 8796
17. Mizoram 6415 4454.9 8245 4505.15 10395 7124
18. Nagaland 15485 1118.48 15155 1093.92 2213

8222
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1 2 3 4 5 6 7 8
19.  Odisha 6437422  496527.71 2291331  433033.69 1168050 701739
20. Puducherry 62287 6435.25 66546 9885.29 20201 7999
21, Punjab 1853277  584609.92 1855296 608741 .96 1456233 1124998
22. Rajasthan 3119979.15 686638.2263 2836862 852424.8 1844911 1269145
23.  Tamil Nadu 5084355 993495.77 6017900 1145205.65 1585357 669933
24, Tripura 164001 17188.01 254878 19692.43 201 697 28482
25, Uttar Pradesh 3726229 1151936.98 3932917 1330497.24 3199097 2003416
26. Uttaranchal 274926 52682.89 344717 65792.87 424884 109021
27. West Bengal 8921919  296237.33 5513923 308626.84 1835445 380420
28.  Andaman and Nicobar Islands 2450 288.62 4300 163.54 1.6021 6262
29.  Chandigarh 1000 22.42 1000 22.42 0 0
30. Goa 3430 2657.65 3470 4049 4064 3317
31. Sikkim 1650 93.17 1970 219.95 5727 962
32. Delhi 0 0 0 0 2403 326

All India Total

72340851.31 12276172.10 64695359 14283526.66 34193299 16284238.00

Data pertaining to Cooperatives for 2009-10 and 2010-11 compiled from NAFSCOB site

Data pertaining to 2011-12 is Provisional (Source: NABARD)

[Translation]
Postal and Telegraph Facilities in Rural Areas
*262. SHRI GOPAL SINGH SHEKHAWAT:
SHRI NARANBHAI KACHHADIA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pieased to state:

(a) the details of the villages having post and

telegraph offices as on date :along with the illages
village panchayats yet to be provided with post and
telegraph offices, State-wise;

(b) the number of proposals received from
various State Governments for opening of new post

and telegraph offices in their respective States and
the action taken by the Government thereon State-
wise;

(c) the number of post offices and franchisee
post offices proposed to be opened by the Government
in the financial year 2012-13 and also proposed to
be opened during the 12th "Five Year Plan Period,
State-wise;

(d) the funds allocated and spent for the
purpose during the last three years and the current
year and also those earmarked for the 12th plan
period;

(e) whether the Government has sought private
sector assistance for setting up of post offices in
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villages and also proposes to allow grant from MPLAD
Funds Scheme for the purpose; and

() if so, the details thereof and the action taken
by the Government in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL): (a) Circle-wise details of villages
having Post Offices and villages/village panchayats
without Post Offices (as on 31.03.2012) are given in
the enclosed Statement-l. There is no Telegraph Office
in villages.

(b) Circle-wise number of proposals received
from various State Governments during 2011-12 &
2012-13 (as on date) and action taken by the
Department on those proposals is given in the

BHADRA 8, 1934 (Saka)

to Questions 30

enclosed Statement. There is no proposal from State
Governments for opening of new Telegraph Offices.

(c) Post Offices and Franchise Outlets are
opened under the Plan Scheme - 'Access to the Postal
Network'. This scheme has not been approved for
12th Five Year Plan. Department has however
submitted a proposal for the Plan Scheme - 'Access
to the Postal Network' to Planhing Commission for
opening of 12,310 Post Offices and 1,000 Franchise
Outlets. As far as the financial year 2012-13 is
concerned, a case for opening of 130 Post Offices
and 250 Franchise Outlets is under examination.

(d) Details of funds allocated and spent for
opening of Post Offices and Franchise Outlets under
the Plan Scheme - "Access to the Postal Network"
during the last three years and the current year are
given as below:

Al

(Rs. in Lakhs)

Sl Activity 2009-10 2010-11 2011-12 2012-13
No
Allocation  Utilized Allocation Utilized Allocation Utilized Allocation Utilized
1 Opening of *) 5.00 3.30 5.00 3.42 470.00 >
Post Offices by
relocation &
redeployment
2 Opening of ) 1.00 0.30 1.00 1.00 20.00 >
Franchise
Outlets
Total : 6.00 3.60 6.00 4.42 490.00 -

(*) The Plan Scheme was approved only in August, 2009

(**) Funds will be utilised after the approval of the Plan Scheme.

(e) No, Madam.

() Does not arise in view of (e) above.
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Statement-I

Circle-wise number of villages having Post Offices and villages/village panchayats without Post Offices
(as on 31.03.2012)

Sl. No. Name of Circles No. of villages with " No. of villages without
Post Offices Post Offices

1 -2 3 4
1. Andhra Pradesh 10889 24152
2. Assam 4907 21282,
3. Bihar | | 8944 30679
4. Chhattisgarh 2909 17496

5. Delhi 83 95
6. Gujarat 8040 ‘ 9696
6.1. Dadra and Nagar Haveli 38 34
6.2. Daman and Diu 14 12
7. Haryana 2323 4441
8. Himachal Pradesh 2662 14833
9.  Jammu and Kashmir 1519 5148
10.  Jharkhand 2828 | 26035
11.  Karnataka 8499 19918
12. Kerala 1634 0
12.1. Lakshdweep 10 0]
13. Madhya Pradesh 7402 44969
14. Maharashtra 11702 29298
141. Goa 215 136
15. North East ‘ 2667 12551
16. Odisha 7595 43377
17.  Punjab 3395 9186

17.1.  Chandigarh . 8 15
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1 2 3 4
18. Rajasthan 9653 29762
19, Tamilnadu 11255 26197

19.1. Puducherry 64 382
20. Uttarakhand | 2513 _ 13248
21.  Uttar Pradesh ' 15608 86435
22. West Bengal 7649 30271

22,1,  Andaman and Nicobar Islands 88 413

22.2,  Sikkim 186 266

Total 135299 500327
Statement-ll

Circle-wise number of proposals received from the State Governments for opening of new Post Offices and
present status of the proposals

Sl. No. ~ Name of the l No. of proposals Status of the Proposals
Circles received
1 2 3 4

1. Delhi : 9 5- Not justified
3-Justified and Post Offices opened during
2011-12.
1- under examination

2. Jharkhand 2 2- under examination

3. Jammu and Kashmir 13 13- under examination

4. Karnataka 1 1 - Under examination

5. Maharashtra 3 3- Justified and pending due to non-availability
of suitable accommodations.

6. North East 1 1-Justified and sanctioned for opening of Post
Office.

7. Odisha 4 4- under examination

8. Rajasthan 21 7- Not justified14- under examination

9. Tamil Nadu 1 1-Under process

10. Uttarakhand 5 5-under examination
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[English]
Home Loans

*253, SHRI JAYWANT GANGARAM AWALE: Wil
the Minister of FINANCE be pleased to state:

(a) the present structure of interest subvention

on housing loans in the country;

(b) whether the low rate of interest on home

loans has helped in increased access to houses by

individuals;

(c) if so, the details thereof and the amount
distributed since the inception of the scheme along

with the recovery of loans;

(d) whether the cooperative banks have played
a significant role in house building loans and if so,
the details thereof and its share in the housing
industry; and

(e) the steps taken by the Government to peg

the interest rates for home loans at a moderate level?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (e) In pursuance of the budget
announcements for FY 2009-10, Government of India
had implemented a Scheme of 1% Interest Subvention
on Housing Loan up to Rs.10 lakh, where the cost of
the housing unit does not exceed Rs.20 Lakh.
Presently, 1% Interest Subvention is pfovided on
Housing Loans upto Rs.15 lakh where the cost of
housing does not exceed Rs.25 lakh. National Housing
Bank (NHB) is the Nodal Agency to implement the
scheme. The Scheme provides interest subvention of
1% in the existing rate of interest for a period of one
year. As on 31.03.2012, an amount of Rs.338.54 crore
has been disbursed under the Scheme. The
Subvention Scheme has encouraged increased
accessibility of Institutional Loans by the eligible

borrower of construction/acquisitions of their houses.
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The housing loans outstanding for loan .amount below
Rs.25 lakh increased from Rs.1,59,138 crore in 2009-
10 to Rs.1,84,918 crore in 2010-11 and further to
Rs.2,10,778 crore in the year 2011-12.

As on 31.03.2012, the outstanding housing loans
of Scheduled Commercial Banks (SCBs) was
Rs.2,68,651.25 crore. As reported by RBI, outstanding
amount of individual housing loans granted by Urban
Cooperative Banks (UCBs) as on 31.03.2012 was
Rs.18,939 crore.

In order to further improve credit to small home
loan borrowers, besides implementation of 1% Interest
Subvention Scheme, the following steps have beén
taken:

(i) A Credit Risk Guarantee Fund Trust for Low
Income Housing has been registered in May
2012. A Scheme was notified in July 2012
which wili provide guarantee for loans upto
Rs.5 lakhs to EWS/LIG Segment. To take
advantage of this Scheme lending institutions

- will have to extend housing loans at interest
rate not more than 2% above the base rate
of the lending institution in cases where base

rate is applicable.

(i) Loans up to Rs.25 lakhs for purchase/
construction of a dwelling unit per family have
been included under the priority sector

lending category.
[Translation]
Granting Status of Central University

*254. DR. RAGHUVANSH PRASAD SINGH: Wil
the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether suggestions have been received from

various quarters including State Governments to grant
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the status of Central University to the Allahabad and

Patna Universities;
(b) if so, the details thereof;
(c) the follow-up action taken thereon;

(d) whether the State Governments concerned

have provided land for the purpose; and

(e) if so, the details thereof and the time by
which the Union Government is likely to convert Patna

University into a Central University?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL): (a)' and (b) University of
Allahabad has been converted into a Centrai University
through the University of Allahabad Act, 2005. Recently,
requests have been received from various quarters for
conversion of Patna University, amongst other State

Universities, into a Central University.

(c) to (e) 12th Five Year Plan has not been
approved by Planning Commission. Therefore, it is not
possible to act upon the propbsal and indicate a time

limit.

(d) No land is required to be provided by State
‘Government for conversion of State University into

Central University.
"Revenue from Telécom Operations

*255. SHRI YASHBANT LAGURI:
SHRI MAHENDRASINH P. CHAUHAN:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of mobile telephone connections
in the country as on date, State-wise and company-

wise;

BHADRA 8, 1934 (Saka)

to Questions 38

(b) the details of the revenue earned by the
Government separately as licence fee and spectrum
charges during the last three years and the current

year, year-wise and operator-wise;

(c) whether some operators have defaulted in

paying their dues;

(d) if so, the details thereof along with the
reasons therefor and the action taken by die

Government in this regard, operator-wise; and

(e) the details of revenue likely to be earned by
the Government during the year 2012-13, operator-

wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL): (a) The number of mobile
telephone connections in the country, state-wise/circle-
wise and company-wise, are given at enclosed

Statement-|.

(b) The details of the revenue earned by the
Government as licence fee and spectrum usage
charges during the last three years and the current
year, operator-wise aﬁd year-wise, are given at

enclosed Statement-ll-A and Statement-lI-B respectively.

(c) and (d) Yes, Madam. The details thereof and
the actions taken by the Government operator-wise,

are given at enclosed Statement-Iil.

(e) The details of revenue on account of licence
fee and spectrum usage charges, likely to be earned
by the Government during the year 2012-13 as per

Budget Estimates, are given at enclosed Statement-IV.



Statement-|

Mobile Telephone Subscriber Base as on 30th June 2012

Service Providers

Circle Bharti Reliance Vodafone Tata , Idea Aircel BSNL MTNL Uninor
1 2 3 4 5 6 7 8 9

Arunachal Pradesh 18,841,936 8,195,550 6,273,477 7,906,670 10,545,813 1,820,961 9,136,025 0]
Assam 3,877,114 3,064,741 2,353,212 131,044 359,132 3,838,600 1,271,079 0-
Bihar 18,296,280 9,487,767 6,476,332 4,801,174 5,964,298 5,147,125 6,031,428 0
Delhi 8,952,797 9,222,550 8,888,365 4,093,170 4,853,688 2,781,763 0 2,819,000
Gujarat 7,336,115 8,465,703 16,047,103 3,662,749 8,606,504 769,189 4,197,708 0
Haryana 2,501,314 4,360,164 4,551,481 2,901 ,5%0 3,876,555 628,661 3,033,384 0
Himachal Pradesh 1,902,855 1,942,244 485,278 314,463 489,163 753,575 1,481,677 0
Jammu and Kashmir 2,193,528 576,149 719,029 109,105 195,572 1,766,692 1,112,313 0
Karnataka 15,852,404 8,354,818 6,902,042 6,987,564 5,959,122 1,261,944 6,997,522 ¢
Kerala 3,681,654 4,376,315 6,012,026 2,402,131 7,695,590 1,873,532 7,308,870 0
Kolkata 3,901,408 5,772,238 4,271,456 3,178,452 1,304,676 1,870,717 2,412,108 0
Madhya Pradesh 10,076,720 12,919,142 4,248,401 4,886,653 14,499,964 999,014 4,841,827 0
Maharashtra 10,320,201 1‘1 341,905 13,265,420 8,168,829 15,425,757 1,079, 1:77 6,099,711 0
Mumbai 3,766,361 8,850,031 5,891,077 4,210,266 2,947,341 1,354,795 0 ‘2,750,722
N. E 2,504,849 994,562 1,003,492 79,068 232,322 2,453,678 1,673,423 0
Odisha 6,605,276 4,824,842 2,703,151 2,517,265 1,052,624 2,782,969 4,462,244 0
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1 2 3 4 5 6 7 8 9
Punjab 6,988,686 4,178,159 4,574,450 2,810,416 5,645,347 996,674 4,350,347 0
Rajasthan 14,761,190 7,532,516 9,246,683 3,741,059 4,469,297 2,192,300 5,706,170 0
Tamil Nadu (incl.Ch) 13,686,162 8,890,969 12,563,317 5,113,005 2,231,538 22,358,680 9,555,128 0
~ Uttar Pradesh (E) 15,254,217 12,745,442 15,400,233 4,617,295 7,925,598 3,029,969 10,056,118 0
Uttar Pradesh (W) 6,735,887 10,396,972 9,826,547 4,657,745 10,631,230 2,200,315 4,920,087 0
West Bengal 9,265,276 8,107,947 12,005,875 2,937,096 2,253,211 2,916,474 3,630,108 0
Total 187,302,230 184,600,726 153,708,447 80,226,789 117,164,342 64,876,804 98,277,277 5,569,722
Service Providers
Circle Uninor Sistema Loop Videocon S-Tel Quadrant Etisalat Total
1 10 LR 12 13 14 15 16 17
Arunachal Pradesh 4,056,918 682,434 0 9,876 o 0] 0 67,469,660
Assam 521 1,247 0 0 0 0 0 14,896,690
Bihér 4,852,738 1,688,266 0 18,867 0 0 0] 62,764,275
Delhi 0 1,194,507 0 0 0 0 0 42,805,840
Gujarat 4,059,900 198,096 0 1,157,060 0 0 0 54,500,127
Haryana 649 234,403 0 1,007,896 0 0 0 23,096,077
Himachal Pradesh 166 76 0 77,037 0 0 0 7,446,534
Jammu and Kashmir 302 22 0 0 0 0 0 6,672,712
Karnataka 2,203,556 2,322,809 0 8,365 a 0 c 56,850,146
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11 12 13 14 15 16 17
Kerala 738,427 623,707 0 148,370 0 0 0 34,860,622
Kolkata 1,981,179 883,569 0 4,096 0 0 (¢ 25,579,899
Madhya Pradesh 1,320 2,704 0 1,064,985 0 0 0 53,640,730
Maharashtra 5,134,325 724,899 0 8,820 0 0 0 71,569,044 -
Mumbai 1,654,571 571,841 3,150,650 746,786 0 0 0 35,794,441
Northern Region 89 176 0 (o] 0 0] 4] 8,941,659
Odisha 1,588,820 734 0 10,673 0 0 0 26,548,598
Punjab 1,210 1,016 0 0 0 1,510,534 0 31,056,839
Rajasthan 1,079 2,578,112 0 8,392 0 0 0 50,236,798
Tamil Nadu (incl.Ch) 2,221,039 1,643,605 0 1,269,726 0 0 0 79,533,169
Uttar Pradesh (E) 7,774,581 611,580 0 14,876 0 0 0 77,429,909
Uttar Pradesh (W) 5,242,602 637,976 0 6,067 0 0 0 ' 55,255,428
West Bengal 4,163,771 1,948,057 0 17,194 0 0 0 47,245,009
Total 45,577,763 16,549,836 3,150,650 5,579,086 0 1,510,534 0 934,094,206

Note: M/s Etisalat, STEL & Loop (except for Mumbai circle) have submitted that there are no active subscribers on their network, so their figures have been

taken as Zero.
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Written Answers BHADRA 8, 1934 (Saka) to Questions 46

Statement-ll (A)

Details of the revenue earned by the Government as license fee from Access service
providers during the last three years and the current year (inclusive
of Universal Access Levy @5%)

(Rupees in Crores)

Sl. No. Name of the operator 2009-10 2010-11 2011-12 2012-13*"
1. Bharti Airtel Ltd.” 2,380.12 2,446.50 2,689.87 666.14
2. Vodafone Essar Ltd.* 1,457.94 1,661.53 1,925.29 527.55
3. ldea* 689.48 783.99 983.82 342.88
4.  Reliance” 732.40 679.78 687.27 135.44
5. Tata* 746.57 _ 847.29 855.36 290.46
6. Aircel Ltd.* 273.90 ' 367.64 412.31 106.81
7. Etisalat DB Telecom/Allianz 12.31 0.56 2.40 0.00
8. S Tel. Pvt. Ltd. 0.20 3.21 2.96 0.00
9. Loop Telecom Ltd. 0.00 0.73 0.24 0.00
10. L_oop Mobile Comm. Ltd. 47.70 53.52 51.17 12.00

11.  Sistema Shyam Ltd. 7.48 31.04 78.80 24.96
12.  Videocon Telecom Ltd. 4.14 . 8.06 14.47 0.38
13.  Unitech wireless Ltd. : 6.80 47.32 15:;.62 58.62
14. M/s Quadrant Ltd. 10.69 11.32 - 6.81 3.04
15. M/s BSNL ' 1,720.02 1,372.13 1,270.53 141.64
16. MTNL 351.10 343.83 224.69 68.45

Total 8,440.85 8,658.45 9,359.61 2,378.37

* Group Companies
* The amount for 2012-13 pertains to 1st quarter only
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Statement-ll (B)

Operator wise and Year wise collection of spectrum charges in r/o GSM services
for last 3 years and up to 1st Quarter of current Year

(Rs. in Cr)

Name of Licensee 2009-10 2010-11 2011-12 2012-13
(up to 1st Qtr)

Aircel 86.19 76.18 16853 40.63
Adity Birla 5.82 4.54 0 0
Allianz Infratech 0 0.01 0.02 0
Bharti Airtel 1235.43 956.81 1646.99 | 43272
BPL (LOOP Mobile) 28.52 30.14 25.92 0
Mumbai
BSNL | | 377.81 . 43524 424.78 109.64
Dishnet 39.42 43.53 88.1 22.2
Etisalat DB '- 3.43 4.38 1.06 0
HFCL o 3.26 0.67 0
Idea . . 424.1 356.89 666.09 199.46
Loop Telecom | S 0 0.08 0.002
MTNL S ' | 25 34.76 40.28 7.19
Reliance Telecom Ltd. ‘ 5038 57.72 0 0
Reliance ,Communication. A o 18.93 50.73 132.27 -. - ' 34.64
Spice Communication ' 42.92 B 0 ‘ - 55.03 22.59
. STel - 031 172 238 o
Tata Teleservices 21.65 - 9153 146.49 40.92
Unitech Wireless a1 16.43 60.47 17.56
Vodafone 790.46 4771 088.49 20073
Videocon Telecommunication , 0.06 ) 3.73 . 6.16 0.06

Total ’ 3160.11 - 264472 4453.81 1218.34
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Operator wise and Year wise collection of spectrum charges in r/o CDMA services for last 3 years and up to
1st Quarter of current Year

(Rs. in Cr)

Name of Licensee 2009-10 2010-11 2011-12 2012-13
(up to 1st Qtr)

BSNL 10.156 12.85 9.53 2.57
MTNL 0.77 0.43 0.35 0.008
Reliance Communication 141.00 163.99 133.09 24.81
Tata Teleservices 200.46 214.80 164.43 39.72
QTVL(HFCL) 0.89 0.73 0.18 0
Sistema Shyam 5.50 14.01 32.72 10.72
Total 358.77 406.81 340.29 77.83
Statement-lil

Details of operators who defaulted in paying their Licence Fee dues (assessed dues) for the last three years
and the current year and action taken by the Government

(Rupees in Crores)

Sl. No. Name of the operator 2009-10 2010-11 201112 _ Total
1  Etisalat DB Telecom pvt. Ltd. 9.20 19.49 0.00 . 28.69
2 S Tel Pvt. Lid. : 6.39 0.83 . 0.00 7.22
3 Loop Telecom Ltd. " 0.83 1.70 . 0.00 2.03
4  Systema Shyam Ltd. 10.42 . 34.86 0.00 | 4528 -
5  Videocon Telecom Ltd. . 3.31 Q.00 0.00 3.31 N
Total | .29.65 ' 56.88 | 0.00 86.53

1. S Tel Pvt. Ltd. did not pay the demand and consequently the Goverinent issued orders for ike invocation of its bank
guarantee. The operator challenged the same in TDSAT and got an interim stay. The matter is currently subjudice.

2. Loop Telecom Lid did not pay the demand ard its bank guarantee has been encashed to realise the dues.

3. Etisalat DB Telecom Pwt Ltd, Systema Shyam Ltd and Videocon Telecommunications Ltd have represented against -the
demand. ’

Note: Show cause notices have been issued to Allianze Infratech Pvt Ltd, Sistema Shyam Teleservices Ltd, Etisalat DB
Telecom Pvt Ltd, S. Tel Pwvt Lid, Loop Telecom Ltd. and Videocon Telecommunications Ltd. for not paymg the licence fee
for the 1st Quarter of the current financial year (2012-13) on self-assessment basis.
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Statement-IV

Details of revenue likely to be earned by the
Government during 2012-13

(in Rs. crores)

() Licence Fee

AUGUST 30, 2012

Sl. No. Operator LF collection
1 BSNL 2171.37

2 MTNL | 245.39

3 VSNL (now TCL) 89.21

4 Other Pvt operators 9875.85
Total 12381.82

(i) Spectrum Usage Charges- Budget Estimate
for Spectrum Charges for Financial Year
2012-13 is Rs.5126 Crores.

Note: Budget Estimates are not prepared operator-wise
Theft from ATMs

*256. * SHRI VIJAY BAHADUR SINGH:
SHRI M. ANANDAN:

Will the Minister of FINANCE be pleased to state:

(a) whether cases of thefts from ATMs of banks
have been reported and if so, the details of such
cases during the last three years and the current
year, State-wise and bank-wise;

(b) whether the flawed design of ATMs of banks
has been one of the reasons for such thefts;

(c) if so, the details thereof, and

(d) the steps taken/being taken by the
Government/banks in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) The information as compiled by
Reserve Bank of India (RBI), in respect of theft cases
at ATMs from Scheduled Commercial Banks during
last three years and upto June 30 in current year and
amount involved (Rs. One lakh and above) is as
below: '

to Questions 52

(Rupees in lakhs)

Sl Calendar Total cases Amount
No. Year reported involved
1. 2009 143 328.30
2. 2010 229 564.55
3. 2011 271 551.55
4. 2012 (upto June 30th) 185 385.91

Bank-wise as well as State-wise details along
with arrests made in the case is as per enclosed
Statements-l and Il respectively.

(b) and (c) Some of the frauds are taking place
at ATMs as the fraudster picks up major -part of the
amount and leaves a few notes in the bin which are
retracted by the machine after cut.-off-time. These
transactions are marked as unsuccessful transactions
and amount is credited to drawer's account. There. is
no mechanism in ATMs to count the retracted notes
by the ATMs.

RBI has quoted Federal Bank Ltd.'s report dated
May 30, 2012 stating that ATM frauds containing 874
incidents were noticed across India involving an
amount of Rs. 83.35 lakhs. As per the repart, few
persons have defrauded the bank by taking part of
withdrawal amount and allowing balance to be taken
back by ATM; however, full transaction of withdrawal
was not accounted for in their account. ~

(d) With regard to change in design in ATMs,
the following action has been taken by:

* RBI has given approval to the National
Payment Corporation of India (NPCI), the
operator of -National Financial Switch (NFS)
which is the largest ATM Network in the
country, to disable cash retraction feature in
ATM machines so that frauds due to partial
withdrawal of cash may be stopped.

* NPCI has reported that cash retraction feature
had been disabled at only 39,169 ATMs out
of 99,995 ATMs as on June 30, 2012.

e RBI vide, letter dated July 27, 2011 has
advised NPC! that cash retraction feature

should be disabled in all ATMs August 31,
2012.



Statement-|

Bank wise ATM theft

(Amount Rs. in lakh)

2009 2010
Bank No Amt. Staff Robbers No Amt Staff Robbers

arrested arrested arrested arrested

1 2 3 4 5 6 7 8 9

Allahabad Bank 0 0] 0 0 1 0 0 o
Andhra Bank 1 o] 0 0 0 0 o 0]
Axis Bank Ltd. 8 32.60 0 2 22 161.11 0 0]
Bank of Baroda 0 o] 0 0 1 5.32 o 0
Bank of Rajasthan 2 0.17 0 0 0 0 0 0
Bank of India 0 0 0 0 0 0 0 0
Bank of Maharashtra 0 0 0 0 0] 0 0 0]
Canara Bank 10 7.83 0 0 2 14.41 0] ]
Central Bank of India 2 0 0 0] 0] 0 0 0
Citibank N.A. 0 0 0 0 2 0 0 0
Corporation Bank 0 ] 0] 0] 1 8.55 0] 2
Dena Bank 2 0 0 0 4 0 o o
Development Credit Bank Lid 0 0] 0 0 4 80.75 0 0
HSBC 0 0 0 0 0 0] 0] 0
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1 2 3 4 5 ] 7
Uttar Pradesh Prayagraj (Bara) TPP J.P. Power U-3 660 Dec-14 Dec-14
Uttar Pradesh Lalitpur TPP Bajaj Energy Pvt. Ltd. U-1 660 Oct-14 Sep-14
U-2 660 Feb-15 Dec-14
U3 660 Jun-15 Mar-15
West Bengal Haldia TPP-} M/s Haldia Energy Ltd. U-1 300 Aug-14 Aug-14
U-2 300 Nov-14 Nov-14
Statement VI
Details of Hydro Electric Projects (25 MW and above) under execution in Private Sector
(Excluding projects under Ministry of New and Renewable Energy)
SI.No. Name of Project TEC/Sanction State/Implementing Capacity Likely
Date Agency (MW) Commissioning
Private Sector
1. Maheshwar 10x40 = 400 MW 03.12.1996 Madhya Pradesh/SMHPCL 400 2013-15
2. Chujachen 2x49.5 = 99 MW 30.11.2004 Sikkim/Gati 99 2013-14
3. Teesta-lll 6x200 =1200 MW 12.05.2006 Sikkim/Teesta Urja Ltd. 1200 2014-15
4, Sorang 2x50=100MW June-2006 Himachal Pradesh/Himachal 100 2013-14
Sorang Power
5. Tangu Romai-12x22 a 44 MW 30.11.2007 Himachal Pradesh/Tangu Romal 44 2015-16
Power Generation
6. Srinagar 4x82.5 = 330 MW 14.07.2004 Uttarakhand/M/s GVK Industries 330 2013-14
7. Phata Byung 76 MW 06.10.2006 Uttarakhand/M/s Lanco 76 2013-14
8. Singoli Bhatwari 3x33 = 99 MW 11.07.2008 Uttarakhand/L and T Uttaranchal 99 2015-16
Hydro Power Limited
9. Tidong- 2x50 =100 MW 23.07.2007 Himachal Pradesh/M/s Nuzlveedu 100 2015-16
Seeds
10. Teesta- VI 4x125 = 500 MW 27.12.2006 Sikkim/LANCO 500 2015-16
11. Rangit-IV3x40 = 120 MW 06.97.2007 Sikkim/Jal Power Corpn. Ltd. 120 2014-15
12. Jorethang Loop 2x48 = 96 MW 26.08.2006 Sikkim/M/s DANS Energy 96 2014-15
13. Bhasmey 2X25.5 b 51 MW Dec- 2008 Sikkim/Gati Infrastructure 51 2014-15
14. Tashiding 2x48.5 = 97 MW 28.03.2011 Sikkim/Shiga Energy Pwt. Ltd. 97 2017-18
13. Dikchu 3x32 = 96 MW 21.10.2011 Sikkim/Sneha Kinetic Power 96 2017-18
Projects Pwt. Lid.
16. Rangit-l 2x33 = 66 MW 10.02.2010 Sikkim/Sikkim Hydro Power Ltd. 66 2017-18
17. Rongnichu 2x48 = 96 MW 01.10.2008 Sikkim/Madhya Bharat Power 96 2017-18

Corporation Ltd.




1 2 3 6 7
State Bank of India 39 140.77 72 170.67
State Bank of Indore 7 4.99 4 0
State Bank of Mysore 3 2.06 o 0]
State Bank of Patiala 21 23.00 50 20.57
State Bank of Saurashtra o 0] 0 0
State Bank of Travancore 1 0 2 0
Syndicate Bank 3 0] 27 0
Tamilnad Mercantile Bank Ltd. 0 0 0 o]
UCO Bank 1 0 2 5.00
Union Bank of India 6 27.50 1 6.19
United Bank 6f India 0 0 0 0
Vijaya Bank 0 0] 0] 0
Total 143 328.30 229 . 564.55
2012-12 (till June 30,
Bank No Amt. No Amt
1 10 11 14 15
Allahabad Bank 0 0 o 0
Andhra Bank - 1 0 0 ]
Axis Bank Ltd. 33 52.61 76 79.77
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1 10 11 12 13 14 15 16 17
Bank of Baroda 2 0 0 1 3 12.59
Bank of Rajasthan 0 0 0 0 0 0]
Bank of India 1 10.00 0 0] 0 0]
Bank of Maharashtra 0 0 0 0 0 0]
Canara Bank 6 12.33 0 0 4 26.71
Central Bank of iIndia 2 0 0 0 0 0
Citibank N.A. 0 0 0 0 1 0
Corporation Bank 1 0 0 0] 0 0
Dena Bank 2 0 0 0 1 0
Development Credit Bank Ltd 4 0 0 0 0 o
HSBC 0 0 0 0 1 7.18
Federal Bank o 0 0 0 0 0
HDFC Bank Ltid. 4 188.50 0 0 0 0
ICICi Bank Ltd. 4 29.56 0 1 4 23.07
IDB! Bank Limited 0 0 0 0 6 8.00
Indian Bank 1 0 0 2 1 0
Indian Overseas Bank 10 0] 0 1 10 o
Indus Ind Bank 2 7.01 0 0 0] 0
ING Vysya Bank 0 0 o] 0 0] 0
Jammu & Kashmir Bank Ltd. 12 30.06 0 0 4 461
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1 10 11 12 13 14 15 16 17
Karnataka Bank Ltd. 0 0 0 0 O 0
Karur Vysya Bank Ltd. 0] o 0 0 0 0
Kotak Mahindra Bank Ltd 1 2.60 0 0 0 0
Lakshmi Vilas Bank 1 12.90 0 1 o 0
Oriental Bank of Commerce 8 o 0 o 4 0
Punjab & Sind Bank 0 0 ] 0] 0] 0
Punjab National Bank 5 47.09 0 ¢] 7 47.79
Standard Chartered Bank. 4 o 0] 0 0 0]
State Bank of Bikaner & Jaipur 4 25.19 0 0 2 43.70
State Bank of Hyderabad 0 0] 0 0 1 0
State Bank of India 71 74.75 0 0] 33 124.26
State Bank of Indore 0] 0 0] 0 0 0
State Bank of Mysore 0 0 0 0] 0] 0
State Bank of Patiala 57 23.35 0 0 19 0
State Bank of Saurashtra 0 0 0] 1 0] 0
State Bank of Travancore 5 0] 0 8 0] 0
Syndicate Bank 25 0 0 6 5 0
Tamilnad Mercantile Bank Ltd. 0 0] 0 0 o 0
UCO Bank 2 0.45 0 0 1 0
Union Bank of India 1 9.38 0 0 1 8.23
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12 13 14

1 10 11 15 16 17
United Bank of India 2 25.77 0 0 0 0 0 0
Vijaya Bank 0] 0 0 0 1 0] o] .0
Total 271 551 .55 0 28 185 385.91 0 6
Statement-li
State wise ATM theft
(Amount Rs. in lakh)
2009 2010
Bank No Amt. Staff Robbers No Amt Staff Robbers
' arrested arrested arrested arrested
1 | 2 3 4 5 ’ 6 7 8 9

Andhra Pradesh 11 0 0 2 7 13.10 o 4]
Arunachal Pradesh 1 33.00 0] 0] 4] 0 0] 0
Assam 3 44.50 0 0 3 20.34 0 0
Bihar 3 20.34 0 4 1 0 0 0
Chandigarh 8 0.87 o] 0 7 0.46 ¢ 0
Chhattisgarh 2 14.00 0 0 2 57.00 1 2
Daman and Diu 0 0] o] o 0 0] 0 0]
Delhi 8 0.08 0 0 15 1.75 0 0
Goa 0 0 0 0 1 o] 0 o
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1 2 3 4 5 6 7
Gujarat 5 9.18 o 2 3 53.55 0
Haryana 12 18.73 0] 0] 38 58.46 0
Himachal Pradesh 1 0 0 0 6 K 1
Jammu and Kashmir 4 11.86 0] 0 1 o 0]
Jharkhand 0 o] 0 0 3 18.60 0
Karnataka 3 2.06 0 0 22 49.06 2
Kerala 3 11.00 4] 0 1 0 0
Madhya Pradesh 7 1.68 0 0 8 20.11 4
Maharashtra 5 24.29 0 0 14 9.98 2
Nagaland 0] 0] 0 ] 0 0 0
Odisha 1 0 0 0 2 83.41 0
Punjab 34 63.16 0 5 57 0.43 0
Puducherry 1 o 00 0 0 o ]
Rajasthan 5 0.17 0 0 5 6.19 0
Tamil Nadu 5 0.01 0] ] 8 22.92 0
Uttar Pradesh 17 42.87 0] 2 18 81.19 2
Uttaranchal 1 0 0 0 1 0 0
West Bengal 3 30.50 0 0 6 68.00 0]
Total 143 328.30 0 15 229 564.55 13
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2011 2012-12 (til June 30, 2012)
Bank No Amt. Staff Robbers No Amt Staff Robbers
arrested arrested arrested arrested
1 10 11 12 13 14 15 16 17

Andhra Pradesh 20 o] 0 4 12 5.18 0
Arunachal Pradesh 0 0 0 0 1 5.50 0
Assam Q o 0 0 0 0 0
Bihar 4 20.23 0 0 4 0.10 1
Chandigarh 2 5.96 0 0 4 0 0
Chhattisgarh 1 0 0 0 0] o] 0
Daman and Diu 3 77.00 0 5 0 0 o
Delhi 14 88.89 0 3 11 53.84 0]
Goa 0] 0 0 0 0 0 0
Gujarat 15 46.27 0 0 25 103.78 0
Haryana 28 8.01 0 1 21 6.05 0
Himachal Pradesh 10 23.40 0 0 1 0 o]
Jammu and Kashmir 13 49.10 o 0 8 461 2
Jharkhand 6 16.90 0 0] 3 16.35 0
Karnataka 25 13.86 0 5 15 31.88 2

Kerala 7 4.24 o] 5 1 0 0

Madhya Pradesh 10 8.00 0 1 5 0 1

Slemsuy Usplipm

ZLog ‘0e Lsnony

suonseny) o}



1 10 11 12 13 14 15 16 17
Maharashtra 15 20.90 0 2 12 8.06
Nagaland 1 26.00 0 0] 0] 0]
Odisha 1 2.68 0 0 1 12.59
Punjab 65 9.46 o] 2 35 33.40
Puducherry 0 0 0. 0 0 0
Rajasthan 6 36.10 0. 0 6 44.05
Tamil Nadu 4 1.32 0 0 6 0
Uttar Pradesh 16 86.17 0] 0] 13 60.52
Uttaranchal 1 0 0] 0 1 0
West Bengal 4 7.06 0 0 0 0
Total 271 551.55 0 28 185 385.91
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[English]
BPL Estimates for PDS Implemetation

*257. SHRI AK.S. VIJAYAN: Wil the PRIME
MINISTER be pleased to state:

(a) whether the Government has asked the
Planning Commission to prepare revised estimates of
families ‘living below poverty line for effective
implementation of the Public Distribution System and
other welfare schemes;

(b) if so, whether the revised estimates have
been prepared by the Commission in this regard; and

(c) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI ASHWANI KUMAR): (a) to (c) The
methodology for estimation of poverty followed by the

Planning Commission has been based on the

recommendations made by the experts in the field
from time to time. The Expert Group headed by Prof.
Suresh D. Tendulkar that submitted its report in
December 2009, computed the poverty lines at all
India level as MPCE of Rs. 447 for rural areas and
Rs 579 for urban areas in 2004-05. Large Sample
Surveys on Household Consumer Expenditure are
conducted every 5 years. After 2004-05, this survey
has been conducted in 2009-10. Planning Commission
has updated the poverty lines for the year 2009-10 as
per the recommendations of the Tendulkar Committee
using NSS 66th round (2009-10) data of Household
Consumer Expenditure Survey and released poverty
estimates for 2009-10 on 19th March 2012. According
to this, poverty line at all India level is estimated as
Monthly Per-capita Consumption Expenditure of Rs.
673 for rural areas and Rs 860 for urban areas in
2009-10, which amounts to a monthly consumption
expenditure of Rs 3,365 in rural areas and Rs 4,300
in urban areas for a family of five at 2009-10 prices.
State-wise estimate of povery ratios for the year 2009-
10 is given in the enclosed Statement.
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The Plénning Commission regularly reviews the
methodology for estimation of poverty by setting up
Task Force/ Expert Groups comprising eminent experts
in the field of poverty. This is done in order to make
poverty line contemporaneous, reflecting the change in
income and consumption of the people. In the past,
the Planning Commission had constituted Task Force
under the Chairmanship of Dr. Y K. Alagh in 1977,
Expert Group under the Chairmanship of Prof. D.T
Lakdawala in 1989 and Expert Group under the
Chairmanship of Prof Suresh Tendulkar in 2005. In
conformity with this practice, the Planning Commission,
in June 2012, has constituted an Expert Group under
the Chairmanship of Dr. C. Rangarajan to "Review
the Methodology for Measurement of Poverty". In order
to ensure the contemporary relevance of the poverty
line and to ensure that suitable weightage is given to
different parameters in computing the poverty line'
consistent with the current ground realities the Expert
Group under the Chairmanship of Dr. Rangarajan has
been given comprehensive terms of reference for
computation of poverty estimates. The Terms of
Reference of the Group are as follows:

i. To comprehensively review the existing
methodology of estimation of poverty and
examine whether the poverty line should be
fixed solely in terms of a consumption basket
or whether other criteria are also relevant,
and if so, whether the two can be effectively
combined to evolve a basis for estimation of
poverty in rural and urban areas.

ii. To examine the issue of divergence between
consumption estimates based on the NSSO
methodology and those emerging from the
National Accounts aggregates; and to suggest
a methodology for updating consumption
poverty lines using the new consumer price
indices launched by the CSO for rurai and
urban areas state-wise.

ii. To review alternative methods of estimation
of poverty which may be in use in other
countries, including -their procedural aspects;
and indicate whether on this basis, a
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particular method can be evolved for empirical as evolved above,

estimation of poverty in India, including
procedures for updating it over time and

across states.

to Questions 74

linked to

eligibility and entitlements for schemes and
programmes under the Government of India.

The Expert Group is expected to submit its report

iv. To recommend how the estimates of poverty, to the Planning Commission within a year.
Statement
Percentage of Population below poverty line by States - 2009-10
(Tendulkar Methodology)
Sl. No. States Rural Urban Combined
1 2 3 4 5
1. Andhra Pradesh 22.75 17.70 21.09
2. Arunachal Pradesh 26.16 24.89 25.87
3. Assam 39.87 26.05 37.94
4. Bihar 55.33 39.40 - 53.54
5. Chhattisgarh 56.13 23.79 48.72
6. Delhi 7.68 14.37 14.18
7. Goa 11 .54 6.92 8.72
8. Gujarat 26.65 17.90 22.97
9. Haryana 18.56 23.01 20.08
10. Himachal Pradesh 9.12 12.58 9.47
11. Jammu and Kashmir 8.10 >12.78 9.36
12. Jharkhand \ 41.56 31.08 39.06
13. Karnataka 26.14 19.57 23.64
14. Kerala 12.00 12.07 12.03
15. Madhya Pradesh 41.98 22.92 36.74
16. Maharashtra 29.51 18.27 24.46
17. Manipur 47.42 | 46.39 4711
18. Meghalaya 15.34 24.07 17.09
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1 2 3 4 5

19. Mizoram 31.12 ' 11.51 21.06
20. Nagaland 19.32 24.99 20.89
21, Odisha 39.20 25.93 | 37.01
22. ,Puducherry 0.18 1.63 1.17
23. Punjab 14.61 18.11 15.91
24. Rajasthan 26.42 19.94 24.82
25. Sikkim 15.51 4.97 13.07
26. ' Tamil Nadu 21.18 12.76 17.14
27. Tripura 19.84 9.99 17.36
28. Uttar Pradesh 39.36 31.67 37.66
29. Uttarakhand 14.85 25.23 17.97
30. West Bengal 28.79 22.01 26.66
31. Andaman and Nicobar Is;ands 0.40 0.31 0.37
32. Chandigarh 10.34 9.17 9.21
33. Dadra and Nagar Havaeli 55.89 17.71 ‘ 39.11
34. Daman and Diu 34.19 33.00 33.33
35. Lakshwadeep 22.20 - 1.72 6.75

Al India 33.80‘ 20.85 29.81
[Translation] (b) if so, the number §f such universities and

Brain Gain Policy

*258. SHRIMATI MEENA SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased

to state:

(a) whether the Government proposes to
implement or has implemented the 'Brain Gain Policy'
in universities for providing incentives to the talented

people;

the details of the plan;

(c) whether any measures have been adopted
to make the selection process fair and transparent
under the new policy; and

(d) if so, the details thereof, and if not, the
reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY (SHRI
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KAPIL SIBAL): (a) Yes, Madam. The policy envisages
setting up of Universities for Research and Innovation
for which, a Bill has been introduced in Parliament.
These universities are envisaged to be at the fount of
making India the global knowledge hub and set
benchmarks for excellence for other institutions of
_higher learning through path-breaking research and
promoting synergies between teaching and research
to create institutions universally recognized for quality
in teaching, learning and research to attract best talent
from all over the world. Other measures to implement
the policy include mandatory accreditation of higher
educational institutions, for which a Bill has been
introduced in Parliament. A substantial increase in Plan
allocation has been made in X| Plan aiming at
improvement of quality of higher educational institutions
in order to attract as well as retain talent. During the
Plan period, a large number of publically funded new
institutions-Central Universities, Indian Institutes of
Technology, Indian Institutes of Management, National
Institutes of Technology, Indian Institutes for Science
Education & Research, Schools of Planning &
Architecture-have been established.

(b) Under the provisions of the Bill, Universities
for Research and Innovation can be established in
three modes. The universities can be fully public
funded; fully private funded; and in the Public-Private
Partnership (PPP) mode. The actual number of public
funded Universities may vary depending upon the Plan
outlay and the Detailed Project Reports (DPRs) for
the Universities. Similarly, number of private funded
and PPP mode Universities for Research and
Innovation would depend upon the number of
prdposals received.

(¢) Yes, Madam.

(d) In every case of establishment of a
University, the Promoter is required to apply to the
Government with requisite details of the proposed
University in form of a Vision Plan' and Memorandum
of Agreement (MoA). The proposal is to be placed in

BHADRA 8, 1934 (Saka)

to Questions 78

the public domain for 60 days and comments invited.
It is mandatory for the Government to obtain the advice
of an Expert Committee constituted for this purpose. If
the proposal is found acceptable, then the Government
may enter into an MoA with the Promoter. The MoA
would thereafter be placed before both houses of
Parliament. Therefore, the selection process is made
completely transparent, objective and public disclosure
based.

Compensation in Atomic Accidents

*2569. DR. MURLI MANOHAR JOSH!:
SHRI DINESH CHANDRA YADAV:

Will the PRIME MINISTER be pleased to state:

(a) the details of the guidelines/rules which
govern the amount of compensation in the event of
an atomic mishap/accident;

(b) the details of atomic power generating
projects functioning in the country as on 31 July,
2012 along with the names of the countries with whose
assistance, financialttechnical, these projects were set

up;

(c) whether the said foreign countries owe
responsibility and have agreed to compensate in case
of accidents; and

(d) it so, the details thereof and the steps taken/
being taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI V. NARAYANASAMY). (a)

- The compensation in case of any nuclear incident will

be decided as per provisions of Civil Liability for
Nuclear Damage Act, 2010 and Rules framed
thereunder.

(b) The details of nuclear power stations
functioning as on end of July 2012 are as follows:
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Site Units Capacity Set up in
(MW) cooperation with
(Country})
Tarapur, Tarapur Atomic Power Station (TAPS), Units 1&2 2X160 USA Tarapur
Maharashtra Atomic Power Station (TAPS), Units 3&4 2X540_ Completely
Indigenous
Rawatbhata, Rajasthan Atomic Power Station (RAPS), Units 1&2 100+200 Canada*
Rajasthan Rajasthan Atomic Power Station (RAPS), Units 3 to 6 4X220 Completely
Indigenous
Kalpakkam, Madras Atomic Power Station (MAPS), Units 1&2 2X220
Tamil Nadu
Narora, Narora Atomic Power Station (NAPS), Units 1&2 2X220
Uttar Pradesh
Kakrapar, Gujarat Kakrapar Atomic Power Station (KAPS), Units 1&2 2X220
Kaiga, Karnataka Kaiga generating Station (KGS), Units 1o 4 4X220

*RAPS Unit-1 is under extended shutdown since October 2004 for techno-economic assessment for continuation of operations.

RAPS Unit-2 was set up partly in cooperation with AECL, Canada till 1974, when cooperation was abruptly withdrawn. The

unit was completed with indigenous effort.

(c) and (d) TAPS Units 1&2 started commercial
operation in 1969 and RAPS Units 1&2 in/1973 and
1981 respectively. The Civil Liability for Nuclear
Damage Act 2010 came into force on November 11,
2011. Therefore, the provisions of the Act related to
" the operator's Right to Recourse are not applicable in
case of these units.

[English]
Coal Mines

*260. SHRI NISHIKANT DUBEY:
SHRI BHAUSAHEB RAJARAM
WAKCHAURE:

Will the Minister of COAL be pleased to state:

(a) the details of the coal mines closed/

abandoned during the last three yearé, State/ company
and year-wise including Jharkhand;

(b) the details of the financial and other losses
incurred to Coal India Limited (CIL) and its subsidiaries

due to the closure/ abandonment of coal mines during
the said period, company and year-wise;

(c) the details of the funds required for the
revival of these closed mines and the sources from
where such funds are likely to be mobilised;

(d)- whether the Government proposes to run only
open cast mines in various companies including the
Eastern Coalfields Ltd. (ECL); and

{e) if so, the details thereof and the reasons
therefor?

(i the steps taken/being taken by the
Government to rehabilitate the unemployed workers of
these closed/ abandoned coal mines?

THE MINISTER OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) Details of the coal mines closed/
abandoned during the last three years (2009-10 to
2011-12) State/company/ and year wise in Coal India
Ltd. (CIL) & Singareni Collieries Company Ltd. (SCCL)
including the State of Jharkhand is given as under:
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Subsidiary Sl Name of mine Type State Closed in
No.
BCCL (Bharat Coking 1 Madhuban Under Jharkhand 2010-11
Coal Ltd.) Ground
(UG)
CCL (Central Coalfields Ltd.) 1 Karkatta Open Cast Jharkhand 2011-12
(OC)

WCL(Western Coalfields Ltd.) 1  Pathakhera-| uG ”.. Madhya Pradesh 2009-10
2 Gajandoh UG . -Madhya Pradesh 2009-10
3 Pathakhera-Il UG Madhya Pradesh 2011-12

SECL (South Eastern 1 Kotma West ocC Madhya Pradesh 2009-10

Coal Fields Ltd.) 2 Jainagar 5&6 uG Chhattisgarh 2009-10
3 Banki 9&10 uG Chhattisgarh 2009-10
4 New Amlai uG Madhya Pradesh 2010-1
5 Chhal Incline UG Chhattisgarh 2011-12
6 Pawan Incline UG Chhattisgarh 2011-12
7 B.Seam UG Chhattisgarh 2011-12

SCCL (Singareni Collieries 1 MK4 UG Andhra Pradesh 2009-10

Company Ltd.) 2 KGM-5B. UG Andhra Pradesh 2009-10
3 GDK 6A UG Andhra Pradesh 2009-10

(b) There is no financial and other losses
incurred to Coal India Limited (CIL) and its subsidiaries
due to the closure/abandonment / discontinued of coal
mines because the mines mentioned above were
closed due to the following reasons:

i) Exhaustion of extractable Reserves (due to
thinning and other reasons)

ii) Exhaustion of Reséwes
iii) Thinning of coal seam
iv) Occurrence of fire etc.

(¢) It is difficult to assess the fund requirement
for revival of the closed mines. However, if any of the
abandoned mine is proposed for revival in future, funds
for the same will be arranged from internal resources.

(d) and (e) CIL and SCCL are operating both
underground and open cast mines, and there is no

proposal for operation of only opencast mines in
various companies inciuding Eastern Coalfields Ltd.

() Manpower and machines of the closed/
abandoned mines are adjusted in other mines of the
same area / concerned Subsidiary Companies as per
the requirement.

Coal Linkage

*261. SHRI RAMESH VISWANATH KATTI:
SHR! K. JAYAPRAKASH HEGDE:

Will the Minister of COAL be pleased to state:

(a) the names of the public, private and the
State Govemment companies which have requested
for allocation of coal and lignite blocks and for
providing coal linkage during the last three years and
the current year, State-wise and year-wise;

(b) the names of the public and private sector
companies who have been provided coal and lignite
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blocks and coal linkage during the above period, State-
wise and year-wise;

(c) the names of the companies whose requests
are still pending and the reasons for such pendency
along with the time by which the pending proposal
are likely to be cleared; '

(d) whether the Government has prepared new
guidelines/ policy for allotment of coal blocks and
providing coal linkage and if so, the details thereof;

(e) the details of revenue generated by the
Govemnment during the last three years and the current
year, year-wise from the coal blocks allocated to
various public and private sector companies; and

() whether contribution of captive coal blocks
in increasing coal production is as per the expectation
of the Government and if so, the details thereof?

THE MINISTER OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) The Government have not invited
applications for allocation of coal blocks during the
las three years. However, requests from the public
and private companies and State Governments have
been received. As no coal blocks were offered for
allocation, the requests received could not be
considered. As far as grant of coal linkage during the

said period is concerned, since no coal block

application was invited, no question of grant of coal

linkage to any company having coal block arises.

(b) Allocation of coal blocks is an on-going
process and as and when the coal blocks are
identified and earmarked for allocation, the same are
considered for allocation. Details of coal blocks where
allocation letters have been issued and coal linkage
granted during the last three years are given in the
enclosed Statements-l and 1l respectively. No lignite

block was allocated during the said period.

(c) As no coallignite blocks were offered for

AUGUST 30, 2012
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allocation during the said period, the requests received
could not be considered.

(d) The Mines and Minerals (Development and
Regulation) Amendment Act, 2010 was passed by the
Parliament and has been notified in Gazette of India
(Extraordinary) on 9th September, 2010. It provides for
grant of reconnaissance permit, prospecting licence or
mining lease in respect of an area containing coal
and lignite through auction by competitive bidding, on
such terms and conditions as may be prescribed. This,
would however, not be applicable in the following

cases:

* where such area is considered for allocation
to a Government company or corporation for

mining or such other specified end use;

» where such area is considered for allocation
to a company or corporation that has been
awarded a power project on the basis of
competitive bids for tariff (including Ultra

Mega Power Projects).

The Government has notified 'the Auction by
Competitive Bidding of Coal Mines Rules, 2012' on
2nd February, 2012. Government has not invited any
applications from eligible companies for allocation of

coal blocks by auction through competitive bidding.

(e) No revenue is generated at the time of the
allocation of coalllignite blocks by the Central
Government. However, on commencement of production
from the blocks, the allocattees are liable to pay
Royalty to the concerned State Governments where

the respective block is located.

(Hh As reported by the Coal Controller's
Organisation, 30 coal blocks have come into production
and the production was 36.243 million tonnes during
2011-12 against the annual plan target of 38.25 million

tonnes.
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Statement-|
Details of coal blocks where allocation fetter have been issued during the last three years
S, Name of Company Date of Allocation Coal Block " State
No.
1 2 3 4 5
1 - Jindal Steel & Power Ltd. 27.02.2009 Ramchandi Promotion Block Odisha

2 Sirategic Energy Technology 27.02.2009 North of Arkhapa! Srirampur Odisha .
Systems Limited

3 Rungta Mines Limited 28.05.2009  Mednirai Jharkhand
Kohinoor Steel (P) Ltd. 28.05.2009  Mednirai Jharkhand

4  Tata Steel Ltd '28.05.2009  Ganeshpur Jharkhand
Adhunik Thermal Energy Ltd. 28.05.2009  Ganeshpur Jharkhand

5 AMR lIron & Steels Pvt. Lid. 29.05.2009 Bander Maharashtra
Century Textiles & Industries Ltd. 29.05.2009 Bander ~ Maharashtra
J.K.Cement Ltd. 29.05.2009 Bander . Maharashtra

6  Sunflag Iron Stee! Ltd 29.05.2009 Khappa' & Extn. Maharashtra
Dalmia Cement (Bharat) Ltd. 29.05.2009 Khappa & Extn. Maharashtra

7 Monet Ispat and Energy Ltd 03.06.2009 Rajgamar Dipside Chhattisgarh

(South of Phulakdih Naia)
Topworth Steel Pvt. Ltd. 03.06.2008 Rajgamar Dipside Chhattisgarh
(South of Phulakdih Nala)

8 1ST Steel & Power Ltd 17.06.2009 Dahegaon/ Makardhokra IV Maharashtra

Gujarat Ambuja Cement Ltd. 17.06.2009  Dahegaon/ Makardhokra 1V Maharashtra
. Lafarge India Pvt. Ltd. 17.06.2009 Dahegaon/ Makardhokra tV Maharashtra

9 Karanpura Energy Ltd. 26.06.2009 Mourya Jharkhand
(SPV of JSEB) ‘

10 Bhushan Steel Ltd. 03.07.2009  Andal East West Bengal
Jai Balaji ‘Industries Ltd. 03.07.2009  Andal East ‘West Bengal
Rashmi Cement Ltd. 03.07.2009  Andal East West Bengal

11 Himachal EMTA Power Ltd. 10.07.2009  Gourangdih ABC West Bengal
JSW Steel Ltd. 10.07.2009  Gourangdih ABC *West Bengal

12 Akaltara Power Ltd. 09.09.2009 Puta Parogia Chhattisgarh

(SPV of Chhattisgarh UMPP)
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13 Akaltara Power Ltd. 09.09.2009  Pindrakhi Chhattisgarh
(SPV of Chhattisgarh UMPP)

14 Ramswarup Lohh Udyog Ltd. 06.10.2009  Moira-Madhujore West Bengal
Adhunik Corporation Ltd 06.10.2009  Moira-Madhujore West Bengal
Uttam Galva Steels Ltd. 06.10.2009  Moira-Madhujore West Bengal
Howrah Gases Ltd. 06.10.2009  Moira-Madhujore West Bengal
Vikas Metal & Power Ltd. 06.10.2009  Moira-Madhujore West Bengal
ACC Ltd. 06.10.2009  Moira-Madhujore West Bengal

15 Jindal Steel & Power Ltd. 12.10.2009  Urtan North Madhya

Pradesh
Monet Ispat and Energy Ltd 12.10.2009  Urtan North Madhya
Pradesh
16 ; Sakhigopal Integrated Power 21.06.2010  Bankhui Odisha
Company Ltd. (SPV of first
additional Orissa UMPP)

17 API Ispat & Powertech Pvt. Ltd. 14.10.2011  Rajgamar Dipside (Deavnara) Chhattisgarh
CG Sponge Manufacturers 14.10.2011  Rajgamar Dipisde (Deavnara) rChhattisgarh
Consortium Coalfield Pvt. Ltd. '

18  Coal India Limited 01.11.2011  Vijay Central Chhattisgarh
SKS Ispat & Power Ltd. 01.11.2011  Vijay Central Chhattisgarh

Statement-i]
State Electricity Boards/PSUs
Sl Name of Project/ Developer Capacity ~ Year State
No. in MW
1 2 3 4 5

1. SatpuraTPS, (Extension) {Unit 10 & 11) MPPGCL 500 2010 Madhya Pradesh

2. North Chennai Thermal Power Project (Stage-ll) TNEB 700 2010 Tamil Nadu

3. Sagardighi TPP, (Unit 1&2) WBPDCL (Additional) : 100 2010 West Bengal

}

4. Ukai TPS, (Extension Unit 6), Gujarat 500 2010 Gujarat

5. Mettur Thermal Power Station (Stage-lll) ' 100 2010 Tamil Nadu

6. Malwa Thermal Power Project MPGCL 1200 2010 Madhya Pradesh

(now known as Shree SingajiTPP)
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Power Pvt Limited Near Dahigaon Village/Wardha
Distt. Maharashtra Unit-I
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1 2 3 4 5
7. Raghunathpur TPS, Stage-1, DVC (Tapering) 700 2010 West Bengal
8. Mejia TPS-Phase-Il, Damodar Valley Corporation, WestBengal 500 2010 West Bengal
9.  Valiur TPS Phase-ll, Tamiitnadu Energy Company Limited 500 2010  Tamil Nadu
(a JV of NTPC and TNEB)
10.  Muzaffarpur Thermal Power Project, Stage-ll Kanti Bijlee Utpadan 390 2010 Bihar
Nigam Limited (joint venture of NTPC and BSEB) '
11. Mouda STPS, Unit Il of Stage-l, NTPC 500 2010 Maharashtra
12. Meja -NTPC PH-II 500 2012  Uttar Pradesh
Independent Power Producers (IPPs)
Sl. Name of Project/ Developer Capacity in MWYear State
No.
1 2 3 4 5
l. Lanco Amarkantak Power Pvt. Lid.. 660 2010  Chhattisgarh
(Unit-4) Pathadi, Korba, Chhattisgarh.
2. TPP of M/s Videocon Industries Ltd. Gaud/ Champa, - 660 2010  Chhattisgarh
Janjgir, CG. )
3. Vandana Vidhyut LimitedVill. Chhuri, Salora, Tehsil, 270 2010  Chhattisgarh
Kathgora, Distt. Korba, CG
4, Jindal Power Limited Tamnar, Raigarh, Chhattisgarh 1200 2010  Chhattisgarh
5. NRI Power & Steel Pvt. Ltd (Bio Mass)Khamhardin, 75- 2010  Chhattisgarh
Sargoan, Pathariya, Mungeli, Distt. Bilaspur, CG
6. BALCO P.O Balco Nagar, Distt. Korba, CG 600 2010  Chhattisgarh
7. Maruti Clean Coal & Power Limited Bandakhar, Korba Chhattisgarh. 300 2010 , Chhattisgarh
8. Adani Power Limited of M/s Adani Power LtdAdani Power SEZ, 792 2010 - Gujarat
Tunda & Biracha, Taluk Mundra, Distt.Kutch, Gujarat
9. Patel Energy Limited (an SPV of Patel Engineering Limited) 500 2010  Gujarat
Bhavnagar, Guijarat
10. Corporate Power Limited Chitarpur, Distt. Latehar, Jharkhand 540 2010  Jharkhand
11. Adhunik Power & Natural Resources Limited Helasong, Chandil, 270 2010  Jharkhand
Kandra, Distt. Seraikela Kharswan, Jharkhand
12. Annupur Thermal Power Project of M/s MB Power Ltd 200 2010 Madhya Pradesh
Mouhari, Distt. Anuppur, MP
- 13, DB Power LimitedHardi & Takari, Deosar, Sidhi Madhya Pradesh 660 2010 ,M'adhya Pradesh
14, Mahanadi Thermal Power Project of M/s. Lanco Mahandi 660 2010  Maharashtra
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15. Mahanadi Thermal Power Project of M/s. Lanco 660 2010  Maharashtra
Mahandi Power Pvt Limited Near Dahigaon Village/Wardha
Distt. Maharashtra Unit-li :
16.  GAPS Power & Infrastructure Pvt. Limited (Bio Mass) 13 2010  Maharashtra
Shendra MIDC, Aurangabad, Maharashtra
17. Purti Sakhar Karkhana Limited Khursapar (Bela) Umarar, 245 2010  Maharashtra
Distt. Nagpur
18. EMCO Energy Limited (Ph-ll) Warora, Distt. Chandrapur 300 2010  Maharashtra
Maharashtra
19. Gupta Energy Pvt. Ltd.Usegaon, Chandrapur, Maharashtra 540 2010  Maharashtra
20. Vidarbha Industries Power LimitedPH-ll Plot No. 3, Butibori MIDC 300 2010  Maharashtra
Industrial Area Butibori, Nagpur, Maharashtra
21.  Adani Power Maharashtra Limited Tiroda, Distt. Gondia, 660 2010 Maharashtra
Maharashtra.
22, Coastal Energen Pvt. Limited, Chennai Villi. Ottapidaram, 360 2010  Maharashtra
Tuticorin, Tamilnadu
23. Indiabulls Amravati Thermal Power Project of Sophia 1320 2010  Maharashtra
Power Company Limited (project developer now renamed
as Indiabulls Power Limited) Nandgaonpet,
Distt. Amravati, Maharashtra
24. Indiabulls Nasik Thermal Power Project of Indiabulls 1320 2010  Maharashtra
Realtech Ltd Sinnar, Distt. Nasik, Maharashtra
25.  Mahanadi Thermal Power Project of M/s. Lanco Mahandi 660 2010  Maharashtra
Power Private Limited) (now renamed as Lanco Vidarbha
Thermal Power: Private Limited) at Village Mandva, Pulai
and Belgaon, Distt. Wardha, Maharashtra)
26. Sterlite Energy Limited Jharsuguda Odisha 1800 2010  Odisha
27. Raj West Power Limited of M/s. JSW Energy 540 2010  Rajasthan
Limited Bhadresh/ Barmer/ Rajasthan
28, PEL Power Limited (an SPV of Patel Engineering Limited) 500 2010 Tamil Nadu
Nagapattinam, Tamil Nadu
29, Ind-Barath Power (Madras) Limited of M/s. Ind-Barath 462 2010  Tamil Nadu
Infra{P) Ltd. Manappad, Tuticorin, Tamilnadu
30. Coastal Energy Pvt Limted, Chennai 360 2010  Tamil Nadu
31. Bajaj Hindustan Limited Kundarki, Distt. Gonda, UP 90 2010  Uttar Pradesh
32. Bajaj Hindustan Limited Barkhera, -Distt. Pilibhit, UP 90 2010  Uttar Pradesh
33. Bajaj Hindustan Limited Magsoodapur, Distt. Shahajahanpur, UP 90 2010  Uttar Pradesh
.34 Bajaj Hindustan Limited Khambarkhera, Distt. Lakhimpur Khiri, UP 90 2010  Uttar Pradesh
35. Bajaj Hindustan Limited 90 2010  Uttar Pradesh
Utraula, Distt. Balrampur, UP
36. Adani Power Maharashtra LimitedVillage Tiroda, Gondia 140 2010  Maharashtra
District, Maharashra
Total 16709
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[Translation]
Review of Civil Servces Exam

*262. SHRI PASHUPATINATH SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether the current civil services examination
system has been effective in the selection of suitable
candidates in the prevailing scenario;

(b) if so, the justification thereof;

(c) whether the Government has conducted any
review of the examination system during the last three
years; and

(d) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) and (b) Yes,
Madam. The officers recruited through the system of
Civil Services Examination man various middle-level
and senior-level and posts under the Government of
India and under various State Governments and play
a significant role in the management of internal and
external affairs of the country. However, review and
revision of system of Civil Services Examination is
done periodically to bring it in tune with the changes
in socio-economic and administrative requirements.

(c) and (d) A change has been made in the
pattern and syllabus of Civil Services (Preliminary)
Examination froqn Civil Services Examination (CSE),
2011. Till CSE, 2010, there were two papers, the first
one General Studies which carried 150 marks and the
second one where the candidates had the option to
choose from 23 optional Papers, carrying 300 marks.
Under the revised pattern there are two common
papers, each carrying 200 marks in Preliminary
Examination for all the candidates, which provides a
level playing field. The details are given in the
enclosed Statement.
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Statement

The syllabus and pattern of the Civil Service
(Preliminary) Examination from CSE, 2011
is as under:

(Paper 1) (200 marks) Duration: Two hrs.

e Current events of national and international
importance

o History of India and Indian National
Movement

+ Indian and World Geography - Physical,
Social, Economic, Geography of India and
the World

o Indian Policy and Governance - Constitution,
Political System, Panchayati Raj, Public Policy,
Rights Issues etc.

« Economic and Social Development -
Sustainable Development, Poverty, Inclusion,
Demographics, Social Sector initiatives etc.

o General issues on environmental ecology,
Biodiversity and Climate Change - that do
not require subject specialization

+ General Sciences
(Paper Il) (200 marks) - Duration: Two hrs.
e Comprehension

* Interpersonal skills including communication
skills

* Logical reasoning and analytical ability
» Decision making and problems solving
« General mental ability

« Basic numeracy (numbers and their relations,
orders of magnitude etc.) (Class X level) and

. Data interpretation (Graphs, charts, tables,
data sufficiency eic.) (Class X level)

« Engiish Language comprehension skills (Class
X level)
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[English]
Complaint Redressal Mechanism

*263. SHRI THIRUMAAVALAVAN:
SHRI MAROTRAO SAINUJI KOWASE:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the provisions prescribed by
Mahanagar Telephone Nigam Ltd. (MTNL) and Bharat
Sanchar Nigam Ltd. (BSNL) for attending complaints
separately of telephone and internet broadband
subscribers and the time frame fixed for attending
different kind of complaints;

(b) whether the BSNL and MTNL are speedily
balancing out complaints received through call centres;

(c) it so, the details thereof along with the
number of complaints received and balanced out within
the prescribed time frame;

(d) whether the local and STD telephones of

BSNL are also not functioning properly particularly in-

rural and backward areas; and

(e) if so, the details thereof and the corrective
measures taken by the Government to provide quality
service to customers and also the action taken against
the officers responsible for poor services?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT . AND MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHR! KAPIL SIBAL); (a) Mahanagar Telephone Nigam
Limited (MTNL) and Bharat Sanchar Nigam limited
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(BSNL) are following the Telecom Regulatory Authority
of India (TRAI) Regulation for handling complaints of
telephone and internet broadband subscribers.TRAI has
prescribed following Regulations in this regard:

(i) The Telecom Consumer Complaint Redressal
Regulations, 2012,

(ii) The Standards of Quality of Service of Basic
Telephone Service (Wireline) and- Celiular
Mobile Telephone Services Regulations, 2009
and

(i) The Quality of Service for Broadband
Services Regulations, 2006.

The above Quality of services(QoS) Regulations
also provide time frame for attending different kind of
complaints. Details in respect of few parameters are
as below:

(iy Fault repairs

Landline) : Urban areas: By next working day: >
90% and within 3 days: 100%.

Rural areas: By next working day: > 90% and
within 5 days: 100%. (Broadband): By next
working. day: > 90% and within 3 working days:
99%. A

(i) Billing cdmplaints: "100% within four weeks.

(b) and (c) BSNL & MTNL are by and large

meeting the prescribed time frame. The details in.

respect of complaints received and resolved within
prescribed time frame during 2011-12 and 2012-13(upto
June, 2012) are as below:

Year BSNL

MTNL
Total Total Total Total
Complaints Complaints Complaints Complaints
Received resolved within Received resolved within
time frame time frame
2011-12 13377336 12412622 7300327 %6531756
2012-13 3186710 2884741 1721440 1597211

(upto June-2012)
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(d) The Local and STD telephones of BSNL
(including those in rural and backward areas) are in
general functioning properly. However, delay occurs in
rectification of telephone faults in some areas where
road widening works, water pipeline and drainage
works are in progress. : '

(e) TRAI apart from monitoring the performance
against the benchmarks specified in QoS Regulations,
also undertakes Audit & Assessment/Customer
satisfaction survey and follows up with the service
provider(s) for addressing the deficiencies. Further
following steps are being taken/planned by BSNL to
improve the Quality of telecom services:

1. Rehabilitation and up-gradation of external
plant.

2. Close monitoring of network operation through
Network Management System.

3. Introduction of Call Data Record (CDR) based
billing, Commercial, Fault repair and Work
order Management System.

4. In rural areas where there is frequent power
failure, Engine Alternators are used.

As regards action taken against the officers
responsible for poor services, question does not arise
in view of para (d) above.

Allocation of Natural Resources

264. SHRI P. VISWANATHAN:
SHRI NAMA NAGESWARA RAO:

Will the Minister of FINANCE be pleased to state:

(a) the salient features of the Ashok Chawla
Committee recommendations on allocation of national
resources as also guidelines evolved by the Supreme
Court in the matter;

(b) whether any dateline has been fixed for
implementation and compliance thereof and if so, the
details thereof and if not, the reasons therefor;
and
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(c) the details of the mechanism available with
the Government to enforce such recommendations and
guidelines in letter and spirit?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): (a) to (c) 1. The Committee on
Allocation of Natural Resources (CANR) which was
headed by Shri Ashok Chawla has examined the
allocation in respect of 8 natural resources Vviz. mineral,
coal, petroleum, natural gas, spectrum, land, water and
forests. The CANR has recommended several methods
of allocation for different sets of natural resources,
including the use of market-linked processes, which in
some cases include auction as the preferred mode. -

2. As regards the guidelines evolved by the
Supreme Court in the matter, the relevant extracts of
the Judgment of the Hon'ble Supreme Court dated
February 2, 2012 arising out of W.P. (Civil No. 423 of
2010) with W.P. (Civil No. 10 of 2011), are enclosed
as Statement.

3. Group of Ministers (GOM) on measures that
can be taken by the government to tackle corruption
has accepted 69 recommendations of CANR, including
3 recommendations with some reformulations. One
recommendation has been rejected and the remaining
11 recommendations are still under consideration of
GOM. It has been decided that all the 69
recommendations agreed to by the GOM would be
pursued for implementation by individual Ministries in
a timely manner. Detailed timelines will also be
finalized expeditiously. A Monitoring Mechanism has
been set up under the Cabinet Secretary to monitor
the implementation of the accepted recommendations.

Statement

Para 72: In conclusion, we hold that the State
is the legal owner of the natural resources as a
trustee of the people and although it is empowered 1o
distribute the same, the process of distribution must
be guided by the constitutional principles including the
doctrine of equality and larger public good.

Para 76: There is a fundamental flaw in the
first-come-first-served policy inasmuch as it involves an
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI SUDIP
BANDYOPADHYAY): (a) and (b) No. There has been no
increase in the number of Acute Flaccid Paralysis (AFP)
cases. The apparent increase in AFP cases is due to a
better reporting of AFP cases following elaborate efforts
made since 2004 to increase the sensitivity of the
surveillance system as per recommendation of the India
Expert Advisory Group (IEAG). These efforts include
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has been increased to ensure that AFP cases are not
missed by the system.

The details of number of AFP cases, reporting sites
and polio cases reported State/UT-wise during 2010, 2011
and 2012 (upto 18th August 2012) are given in the
enclosed Statement.

(c) to (e) No. Reporting of AFP cases for investigation

to rule out polio is a recommended global strategy for
polio eradication to detect polio cases.

broadening the case definition of AFP. Simultaneously the
number of health facilities involved in reporting AFP cases

Statement

Reporting sites and comparative AFP and Polio cases

Sl.No. State/UT Reporting Sites AFP cases Polio cases
2010 2011 2012* 2010 2011 2012* 2010 2011 2012*
1 2 3 4 5 6 7 8 9 10 11
1. Andaman and Nicobar 33 33 23 3 0 1 - - -
Islands

2. Andhra Pradesh 2,594 2,690 2,956 866 1,099 828 - - -
3. Arunachal Pradesh 93 95 103 16 37 21 - - -
4, Assam 786 846 964 433 470 384 - - -
5. Bihar 4330 5,068 5,185 15,726 17,576 9,607 9 - -
6. Chandiga.\rh 28 32 38 22 38 26 - - -
7. Chhattisgarh 554 559 598 379 316 326 - - -
8. Dadra and Nagar Haveli 13 13 15 7 4 3 - - -
9. Daman and Diu 15 16 16 5 6 1 - - -
10. Delhi 184 202 397 445 705 402 - - -
11. Goa 106 106 106 25 24 7 - - -
12. Guijarat 1,476 1,632 1,654 914 1,030 628 - - -
13. Haryana 510 549 650 666 988 708 1 - -
14. Himachal Pradesh 201 205 214 141 141 102 - - -
15. Jammu and Kashmir 218 228 238 196 238 151 1 - -
16. Jharkhand 1,317 1,384 1,397 1,335 1,520 829 8 - -
17. Karnataka 1,295 1,282 1,387 853 912 641 - - -
18. Kerala 746 762 808 351 388 219 - - -

19. Lakshadweep 14 14 14 0 0 0 - - -
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1 2 3 4 5 6 7 8 9 10 11
20. Madhya Pradesh 2233 2404 2559 2772 2,806 1,661 - - -
21. Maharashtra 4,430 4,604 4,732 2522 2,775 1,940 5 - -
22, Manipur 71 73 73 18 19 19 - - -
23. Meghalaya 57 58 59 28 29 23 - - -
24. Mizoram 35 35 35 4 5 2 - - -
25. Nagaland 74 74 72 31 34 12 - - -
26. QOdisha 1,196 1,214 1,251 1,607 1,155 995 - - -
27 Puducherry 40 1 59 14 13 8 - - -
28. Punjab 418 461 472 363 567 408 - - -
29. Rajasthan 933 986 877 1,322 1,820 1,153 - - -
30. Sikkim 32 32 32 7 8 5 - - -
31. Tamil Nadu 2,009 2,029 2,144 607 622 362 - -
32. Tripura 73 85 87 87 58 68 - - -
33. Uttar Pradesh 5318 5,702 5,837 21,656 22,265 11,814 10 - -
34. Uttarakhand 460 469 476 359 365 209 - - -
35. West Bengal 985 1,495 1,691 2,105 2,507 1,827 8 1 -
Total 32,877 35,478 37,219 55,785 60,539 35,290 42 1 0

*Data as on 25 August 2012.

[Translation]
Functioning of Phototherapy Machine

3230. SHRI ASHOK ARGAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the phototherapy machines in the
Government hospitals including in the Department of
Dermatology in Dr. Ram Manohar Lohia Hospital are out
of order;

(b) if so, the details thereof and the reasons therefor
indicating the time since when the above machine is out
of order;

(c) whether any alternative arrangement has been
made for the patients requiring phototherapy; and

(d) if so, the details thereof and if not, the corrective
measures taken by the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) to (d) Health is a State
subject and no such information is maintained centrally.
However, in so far as Central Government hospitals viz.
LHMC & its associated Hospitals and Safdarjung Hospital
are concerned, the phototherapy machines in Dermatology
Department are functional. As far as Dr. RML Hospital is
concerned, the Waldmann 7001k UVA and UVB (BB)
Phototherapy unit is fully operational. However, the
Waldmann UV-1000L available in the Hospital has not
been functional since 16th July, 2012 due to problem in
UVB (NB) emitting tubes. The Maintenance and Purchase
Department of the Hospital has already initiated the
process of procuring the new UVB (NB) tubes. The
patients, who need UVB (NB), are given exposure to
UVB (BB) in the Waldmann machine 7001K UVA and
UVB (BB) Phototherapy unit which is fitted with UVB
(BB) tubes, as an alternative arrangement.
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1. Pre-Matric Scholarship Schéme
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Details of number of beneficiaries under the Schemes of Ministry of Minority Affairs exclusively
meant for minorities

Year Muslim Christian Sikh Buddhist Parsi Total
2009-10 1334144 184116 139238 71149 429 1729076
2010-11 3462074 492877 303681 162121 818 4421571
2011-12 4334980 642775 325127 224947 728 5528557
2012-13 Proposals are awaited from States/UTs

2. Post Matric Scholarship Scheme

Year Muslim Christian Sikh Buddhist Parsi Total
2009-10 293526 '~ 49310 20217 1331 3 364387
2010-11 420301 67253 32262 5813 15 525644
2011-12 560747 77095 58294 5775 39 701950
2012-13 Proposals are awaited from States/UTs

3. Merit-cum-Means based Scholarship Scheme

Year Muslim Christian Sikh Buddhist Parsi Total
2009-10 28282 4761 2574 356 9 35982
2010-11 31781 5577 3188 503 7 41056
2011-12 32723 5764 3463 516 10 42476
2012-13 Proposals are awaited from States/UTs

4. Maulana Azad National Fellowship

Year Muslim Christian Sikh Buddhist Parsi Total
2009-10 541 101 80 34 1 757
2010-11 1073 206 159 72 1 1511
2011-12 1606 311 238 109 2 2266
2012-13 Proposals are awaited from States/UTs
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Development of Tribal Areas

3234. SHRI HEMANAND BISWAL: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government proposes to give special
package to some State Governments including Odisha in
the current financial year for development of tribal areas;

(b) if so, the details thereof; and

(c) the funds sanctioned and released for the purpose,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (SHRI MAHADEO SINGH KHANDELA):
(a) to (c) The Ministry of Tribal Affairs implements various
Central Sector/Centrally Sponsored Schemes/Programmes
for the socio-economic development of tribal people in
the country including in Odisha.

As intimated by Planning Commission, there is no
proposal to give Special Package in the current financial
year for the development of tribal areas. However,
backward and tribal districts are covered under the two
specific programmes namely, Backward Region Grant Fund
(BRGF) and Integrated Action Plan (IAP) for Selected
Tribal and Backward Districts of selected states including
Odisha. The district component of BRGF covers 19
districts of Odisha including 8 KBK districts. Further, the
8 KBK districts are also covered under the Special Plan
for KBK districts. In addition, the AP which initially covered
15 districts of Odisha presently covers 18 districts,
including 8 KBK districts.

Development of Tourist Spots with
Foreign Assistance

3235. SHRI PRALHAD JOSHI: Will the Minister of
TOURISM be pleased to state:

(a) whether a number of tourist spots are being
developed with foreign financial assistance in the country
including in Karnataka; and

(b) if so, the details thereof, indicating such assistance
received and utilized during each of the last three years,
project-wise?

THE MINISTER OF TOURISM (SHRI SUBODH KANT
SAHAY): (a) and (b) The details of foreign loan assistance
received during the last three years is as follows:
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(i) A loan agreement for an amount equivalent to
Japanese Yen 7331 million was signed with
Japan International Cooperation Agency (JICA)
in the year 2003 for Phase II of Ajanta Ellora
Conservation and Tourism Development Project.
The utilization of loan assistance for this project
during the last three years is as follows:

Year Japanese Yen in million
2009-10 253.09

2010-11 2506.80
2011-12 146.09

2012-13 (Upto 31.7.2012)  62.62

(i) A loan agreement for an amount equivalent to
US$ 20 million has been signed by the Asian
Development Bank (ADB) in the year 2010 for
South Asia Tourism Infrastructure Development
Project—India Portion (Sikkim). A disbursement
of US$ 0.14 million has been made during
financial year 2011-12 and no disbursement has
been made during 2012-13 under this project.

(i) A loan agreement for an amount equivalent to
US$ 43.42 million has been signed by the Asian
Development Bank in the year 2011 for
Infrastructure  Development Investment
Programme for Tourism (Project 1) covering
Himachal Pradesh and Punjab. A disbursement
of US$ 1.79 million has been made during
financial year 2011-12 and US$ 0.21 million
during 2012-13 under this project.

(iv) A loan agreement for an amount equivalent to
US$ 43.84 million has been signed by the Asian
Development Bank (ADB) in the year 2012 for
Infrastructure  Development Investment
Programme for Tourism (Project 2) covering Tamil
Nadu and Uttarakhand. No disbursement has
been made under this Project as of 31st July
2012.

Mahatma Gandhi Suraksha Yojana

3236. SHRI K.P. DHANAPALAN: Will the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether the Government proposes to introduce a
special package for Indian workers returning to India from
conflict ridden countries;
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3 Urban Poor assisted to set up Individual 9468 15079 11611 -do-
Micro Enterprises under Swam Jayanti
Shahari Rojgar Yojana (SJSRY)
(M/o Housing and Urban Poverty alleviation)
4. Skill Training imparted to Urban Poors 30416 35288 48011 -do-
under SJSRY(M/o Housing and Urban
Poverty alleviation)
5. Priority Sector Rs. 112038. Rs. 143396.70 Rs. 16471‘18.42 -do-
Lending to Minorities (Deptt of 82 crore crore crore
Financial Services)
2. Recruitment of minorities in Central Government Ministries/Departments.PSUs, Public Sector Banks
and Financial Institutions ete.
Employment of minorities 2008-09 2009-10 2010-11 2011-12
in Government and public Minorities Minorities Minorities Minorities
Sector recruited recruited (%) recruited (%) recruited (%) recruited (%)
Government Ministries/Departments 2593 1339 - 10226 4904*
(12.75%) (8.22%) (7.46%)
Public sector banks and financial 4263 - 2930 4702 Information
institutions , (8.87%) (7.18%) (7.36%) awaited
Para-military forces 3068 2682 4539 -do-
(10.22%) (8.16%) (9.21%)
Posts 176 617 1293 -do-
(6.36%) (8.01%) (8.27%)
Railways : 2739 1705 1591 -do-
(7.56%) - _ (6.85%) (8.72%)
Public sector undertakings 2107 1322 1218
(7.8%) (6.92%) (7.02%) -do-
(for 161 (for 121
PSUs) PSUs)
Total minorities recruited and percentage 14946 10595 23569
(9.90%) (7.28%) (11.55%)

*As per partial information received from D/o Personnel & Training.

The information for current year will be available at the end of financial year 2012-13.
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[Translation]

Contract for Exploration

267. SHRI JAGDANAND SINGH:
SHRI PURNMASI RAM:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of exploration biocks awarded in
Bihar under the Production Sharing Contract (PSC) in
oil and gas sector since 2007-08;

(b) whether contracts have also been awarded
for exploration of Oil and Natural Gas reserves in
Kosi and Gandak basin in Bihar;

(c) whether the exploration work in one of the
wells was relinquished and if so, the details thereof
indicating the reasons therefor;

(d) the details of the number of drillings and
the places drilled during the last three years and the
current year; and

(e) the outcome of the efforts made so far and
the indications received for future?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI S. JAIPAL REDDY): (a) and (b) So far
three exploration blocks have been awarded in the
State of Bihar under New Exploration Licensing Policy
(NELP). One exploration block has been awarded in
Bihar since 2007-08 under the seventh bidding round
of NELP. Two other exploration blocks were awarded
in Bihar before 2007-08 under various rounds of NELP.
Out of the three blocks awarded under NELP, two
blocks are in the Ganga Basin and one in Purnea
Basin. Gandak Basin area falls within the Ganga Basin
area and Kosi Basin falls partly in the western part of
the Purnea Basin area.

(c) The exploration block, GV-ONN-2002/1 in
Ganga Basin in Bihar, operated by Caim Energy india
Limited has been relinquished after completion ot
Phase-l activities as no hydrocarbon prospect was
found after drilling the exploratory well Havidih# in
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January, 2009. The exploration activities in other two
blocks are in progress.

(d) During last three years (2009-10 to 2011-
12), no exploratory well has been drilled in the blocks
awarded under NELP in Bihar. However, in the current
year, 2012-13, drilling of one exploratory well has
commenced on 16.08.2012 in the block, PA-ONN-2004/
1, operated by Oil and Natural Gas Corporation Limited
(ONGC) with a drilling target depth of 4,200 meters.

(e) One exploratory well drilled by Cairn Energy
india Limited in the block GV-ONN-2002/1 did not
show any hydrocarbon prospect. Currently, one well is
under drilling by ONGC in the block PA-ONN-2004/1
in the State of Bihar and the presence of
hydrocarbons, if any, will be known only after
completion of the ongoing drilling activity. The
exploration activity in block GV-ONN-2005/3 is currently
under progress.

" [English]

Casualties of Elephants

268. SHRIMATI MANEKA GANDHI: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of elephants kiled on railway
tracks during the last three years and the current
year,

(b) whether steps have been taken by the
Railways/Government to mitigate casualties in this
regard and find lasting solution in the matter,

(c) if so, the details thereof;

(d) whether the Elephant Corridors have been
identitied, for imposing speed restrictions and putting
up of signage boards; and

(e) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI MUKUL
ROY): (a) The number of elephants killed on railway
tracks during the last three years and the current year
are as under:



111 Written Answers

AUGUST 30, 2012

to Questions 112

Year East East Northeast Southern South
Central Coast Frontier Railway Eastern
Railway Railway Railway Railway

2009 N Nil 5 4 Nil

2010 Nil Nil 19 1 Nil

2011 1 1 7 Nit Nil

2012 (up to 15.08.12) Nil Nil 5 Nil 3

(b) Yes, Madam.

(c) Ministry of Railways is holding regular
meetings with the Ministry of Environment and Forests
to take remedial measures for controlling elephant
casualties. Elephant corridors have been identified by
the Forest Department, and on such corridors speed
restrictions have been imposed and signage boards
provided to pre-wam the train drivers. Advisory to Zonal
Railways have also been ‘issued to sensitise Train
Crew and Station Masters on a regular basis.
Instructions have also been issued for need based

clearance of vegetation on the sides of the track within
railway land.

A

As per the advice of Forest Department, Railways
is also attempting to find a more lasting solution in
the matter through deposit works consisting of
measures such as ramps and underpasses etc., the
cost of which will be borne by the Forest Department.

(d) Yes, Madam. The elephant corridors are
identified in consultation with Forest Department.

(e) The details are as under:

Railway Section Location Name of Speed
Forest Restriction Remarks
(KMPH)
1 2 3 4 5 6
East Central  Chhipadohar- Km 245/33-37 Bela Forest 25
Hehegara of  (Up) of Palamu
Barkakana- & District
Garwa Road Km 245/34 -38 (Dn)
section
Northern Laksar- Km 31 - 52 Rajaji National - Caution signage
Dehradun Park boards provided
Northeast Kamakhya Km 65/7-68/3 Rani Reserve 50
Frontier Jn-Goalpara Forest
Town-New
Bongaigaon
Kamakhya Km 163/0- ‘Rani 168/0 50

Jn-Goalpara

Reserve Forest
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2 3 4 6
Town-New
Bongaigaon
Guwahati- Km 174/1- Uddali 50
Lumding 174/4 and Bananchal
Km 179/4-179/7
Lumding- Km 236/5- Daidali 50
Furkating 236/8 Reserve Forest
- Furkating- Km 372/2- Gibbon 50
New 373/4 Wildiife Sanctuary
Tinsukia
Furkating- Km 80/7-82/0 Gibbon 50
Jorhat Town- and Km 82/6- Wildlife
Mariani 83/3 Sanctuary
Makum Jn- Km 20/0-20/5 Upper Dihing 50
Ledo Reserve Forest
Alipurduar Jn- Km 16/5-27/0 Mahananda 50
Siliguri Jn- Reserve Forest
New Jalpaiguri
‘Northeast Alipurduar Jn- Km 65/8-68/9 Chaparmatri 50
Frontier Siliguri Jn-New Wildlife
Jalpaiguri Sanctuary
Alipurduar Jn- Km 128/1-130/8 Jaldapara 50
Siliguri Jn-New Wildlife
Jalpaiguri Sanctuary
Alipurduar Jn-  Km 140/2-141/3 Buxa Tiger Reserve 50
Sitiguri Jn-New
Jalpaiguri
Alipurduar Jn- Km16/0-34/2 Mahananda 50 during night only
Siliguri  Jn-New Reserve Forest
Jalpaiguri
Alipurduar Jn- Km 81/6-100/6 Outside Forest 50 during night only
Siliguri Jn-
New Jalpaiguri
Alipurduar Jn-  Km 114/4-168/0 Jaldapara Wildlife 50 during night only
Siliguri Jn-New Sanctuary & Buxa
Jalpaiguri Tiger Reserve
Southern Podanur- Km 505-508 Walayar
Pallakkad Km 510-513 Time Up Dn
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2 3 4 5 6
(A line) Period
Day time 65 25 (Goods)
(06:00- 65 (Passenger)
18:00 hrs)
Night time 45 25 (Goods) 45
(18:00- (Passenger)
06:00 hrs)
Podanur- Km 505-508 Walayar
Patlakkad Km 510-513
(B line) Km 515-517
Time Up Dn
Period
Day time 65 35 (Goods) B5
(06:00- (Passenger)
18:00 hrs)
Night time 45 35 (Goods) 45
(18:00- (Passenger)
06:00 hrs) '
South Eastern Sonua- Km 332/25-384/11 Saranda - Blow Long Whistle,
Jaraikela in sharp Look Out
Chakradharpur
-Rourkela (UP)
Sonua- Km 384/11-332/25 Saranda - Blow Long
Jaraikela in Whistle, sharp
Chakradharpur Look Out
-Rourkela (DN)
Bimalgarh- Km 487-494 Saranda 20
Kiriburu
Jinkpani- Km 321/32-34 Fringe area of Sharp Look Out
Singhpokharia Saranda Forest
(UP)
Jinkpani- Km 321/32-34 Fringe area of Sharp Look Out
Singhpokharia Saranda Forest
(DN)
Maluka- Km 356/19-374/5 Fringe area of Blow Long Whistle,
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1 2 3 4 5 6
Noamundi Saranda Forest sharp Look Out (frami
(UP) 8.00 hrs to 06.00 hrs),
identified on 21.8.12
Noamundi- Km 374/6-356/20 Fringe area of Blow Long Whistle,
Maluka (DN) sharp Look Out (from

Padapahar- Km 371/19-379/39
Jamkundia
(up)

Jamkundia- Km 379/40-371/30
Padapahar
(DN)

Jaroli- Km 412/11-412/20
Nayagarh

South Rayakottai- Km 125-133
Westem Periyanayaktone

in Bangalore-

Salem section

Saranda Forest

’ 18.00 hrs to 06.00
hrs), identified on
21.8.12

Fringe area of 40 Blow Long Whistle,

Saranda Forest sharp Look Out (from
18.00 hrs to 06.00
hrs), identified on
24.8.12

Fringe area of . Blow Long Whistle,

Saranda Forest 40 sharp Look Out (from
18.00 hrs to 06.00
hrs), identified on
24.8.12

Fringe area of . Blow Long Whistle,

Saranda Forest 20 sharp Look Out (from
18.00 hrs to 06.00
hrs), identified on
16.8.12

Udayadurgam 40 during night only

Variations/Discrepancies in Drug Prices

269, SHRIMATI HARSIMRAT KAUR BADAL:
Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether large scale variations/discrepancies
have been observed in the prices of essential
medicines in the country;

(b) if so, the details thereof and the reasons
therefor;

(c) whether the existing policy/campaigns slated
to have been launched by the Government have not
yielded results so far; and

(d) if so, the steps proposed to be taken further
by the Government to make essential drugs available
to the people at reasonable prices?

THE MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS  (SHRI SRIKANT
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JENA): (a) and (b) The essential medicines are not
defined in the Drugs (Prices Control) Order, 1995
(DPCO, 1995). However, the drugs are classified as
"essential' under the Essential Commodities Act, 1955
under which DPCO, 1995 is issued. Under DPC0.95,
74 bulk drugs are listed in the First Schedule which
are termed as the scheduled drugs. As per the
provisions of the DPCO, 1995, NPPA fixes or revises
prices of scheduled drugs and formulations containing
these scheduled drugs. No one can sell any scheduled
drug/formulation at a price higher than the price fixed
by NPPA/Gowt.

In respect of drugs - not covered under the
DPCO0.95 i.e. non-scheduled drugs, manufacturers fix
the prices themselves without seeking the approval of
Government/NPPA. However, as a part of price
monitoring activity, NPPA regularly examines the
movement in prices of non-scheduled formulations. The
monthly reports of IMS Health and the information
" furnished by individual manufacturers are utilized for
the purpose of monitoring prices of non-scheduled
formulations. Wherever a price increase beyond 10%
per annum is noticed, the manufacturer is asked to
bring down the price voluntarily failing which, subject
to prescribed conditions, action is initiated under
paragraph 10(b) of the DPCO, 1995 for fixing the
price of the formulation in public interest. This is an
ongoing process,

Based on monitoring of prices of non-scheduled
formulation, NPPA has fixed prices in case of 30
formulation packs under para 10(b) and companies
have reduced price voluntarily in case of 65 formulation
packs. Thus in all, prices of 95 packs of non-scheduled
drugs have got reduced as a result of the intervention
of NPPA.

{(c) and (d) The Department of Pharmaceuticals
has also launched 'Jan Aushadhi Campaign' with the
objective of making available medicines at affordable
prices for all. Under this campaign less priced quality
unbranded generic medicines are made available
through Jan Aushadhi Stores. The Jan Aushadi
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Campaign has now been formalized as Generic Drug
Scheme with the approval of Planning Commission.
122 Jan Aushadhi Stores have been opened in
different States/UTs in the country as on 30.7.2012.

Further, the Department of Pharmaceuticals had
prepared a draft National Pharmaceutical Pricing Policy,
2011 (NPPP-2011) based on the criteria of essentiality
and requirements as stipulated by thé Ministry of
Health & Family Welfare. The draft National
Pharmaceutical Pricing Policy, 2011 (NPPP.2011) was
circulated among the concerned Ministries/Stakeholders.
The draft policy was aiso available for comments of
any other interested person on the Department's
website www.pharmaceuticals.gov.in till 30.11.2011. The
view/inputs received on the draft NPPP, 2011 were
examined and the matter was placed before the Group
of Ministers (GoM) which met on 25.4.2012. Subsequent
to this two meeting have been held by the GoM.

[Translation]
Superfast Surcharge in Trains

270. DR. PADMASINHA BAJIRAQ PATIL: Will the
Minister of RAILWAYS be pleased to state:

(a) the details of the revenue earned by the
Railways particularly by the Central Railway by levying
surcharge on the passengers of superfast trains during
the last three years and the current year;

(b) whether several superfast, mail and express
trains are running late these days;

(¢) it so, the details thereof along with the
justification of Superfast surcharge in such trains; and

(d) the steps being taken to make Railways
accountable in this regard?

THE MINISTER OF RAILWAYS (SHRI MUKUL
ROY): (a) The details of approximéte revenue earned
by Indian Railways as a whole and Central Railway
by levying surcharge on the passengers of superfast
trains during the last three years and current year are

as under:
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{Rs. in crores)

Yearlndian Railways Central

Railway X

2009-10 300.03 28.26
2010-11 294 .44 27.22
2011-12 373.14 38.39
2012-13 (upto July/12) 138.54 14.50

(b) to (d) The Indian Railways punctuality of Mail/
Express trains which include Superfast and non-
superfast trains, has improved from 74.02% to 79.6%
during the period from 1.4.12 to 17.8.12 as compared
to the corresponding period of last year. At times,
Mail/Express trains including superfast trains' do run
late owing to causes which are beyond the control of
Railways such as law & order problem, grid failures,
natural calamities, agitations, accidents etc. The running
of all superfast & non-superfast trains are monitored
round the clock at stations, Railway Divisional
Headquarters, Railway Zonal Headquarters and at
Railway Board's level and concerted action is taken to
improve train punctuality by controlling factors falling
within the purview of Railways and also by coordinating
with concerned State Government authorities to tackle
law & order problem etc. which lead to late running
of trains. However, under the refund rules, there is
provision to give full refund to passengers whenever
a train runs late by more than (3) three hours of the
scheduled departure of the train from the journey
commencing station provided that the ticket is
surrendered up to the maximum time limit prescribed.

Shallow River Beds

271. DR. SANJAY JAISWAL: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Government is aware that the
river beds of most of the rivers in the country especially
in Bihar are getting shallow day-by-day as a result of
which they easily get flooded and cause loss of life
and property during rains;
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(b) if so, whether the Government proposes to
take some measures to make the river beds of the
rivers deeper;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): (a) No Madam, the States
in general have not reported about river beds of most
of the rivers getting shallow day by day. However,
some States including Bihar have reported problems
of sittation and aggradation of beds of some rivers as
cause of floods resulting in, loss of life and property.

(b) The subject of flood management falls within
the purview of the States. Accordingly, the schemes of
flood management including desilting of rivers etc. are
planned, investigated, formulated and executed by the
concerned State Government as per priority within the
State. The role of Union Government is technical,
advisory, catalytic and promotional in nature. No
techno-economically viable project for desiting of rivers
has been received from States including Bihar.

(c) Does not arise.

(d) As per the studies on the subject, large scale
desilting in general, is not recommended as the same
is not techno-economically viable due to associated
problems of disposal of excavated earth, high cost
and sustainability of measures adopted.

[English]
Losses of OMCs

272, SHRI RUDRAMADHAB RAY:
SHRI P. VISWANATHAN:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of the losses incurred by the Qil
Marketing Companies (OMCs) during the first quarter
of the current financial year, OMC-wisé along with the
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details of losses/profits earned by them during each of
the last three years, quarter-wise;

(b) the austerity measures adopted to cut down
the expenditure including the perks and perquisites
facilities provided to the officers of the OMCs during
the said period;

(c) whether the OMCs have requested the

Government to reverse the price deregulation regime
so as to make up revenue loss on sale of petrol; and
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(d) if so, the reaction of the Government thereto?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI S. JAIPAL REDDY): (a) The quarter wise
details of profit / loss reported by the Public Sector
Oil Marketing Companies (OMCs) viz. Indian OQil
Corporation Limited (IOCL), Bharat Petroleum
Corporation Limited (BPCL) and Hindustan Petroleum
Corporation Limited (HPCL) since 2009-10 are as
under;

Details of Profit/ (Losses) reported by OMCs since 2009-10

(Rs. crore)
Period IOCL BPCL HPCL Total
1st Quarter 3,682.83 614.12 649.12 4,946.07
2nd Quarter 284.36 (-)158.77 (-)136.68 () 1 09
2009-10 3 rd Quarter 696.59 379.09 31.40 1,107.08
4th Quarter 5,656.77 703.18 757.53 7,017.48
Total 10,220.55 1,537.62 1301.37 13,059.54
Ist Quarter (-)3,388.39 (-)1.718.10 ()| ,884.29 (-)6,990.78
2nd Quarter 5,293.95 2,142.22 2,089.61 9,625.78
2010-11 3rd Quarter 1,634.76 187.38 211.03 2,033.17
4th Quarter 3,905.16 935.18 1,122.66 5,963.00
Total 7,445.48 1,5646.68 1,639.01 10,531.17
1st Quarter (-)3,719.00 (-)2,562.00 (-)3,080.26 (-)9,361.26
2nd Quarter (-)7,485.55 (-)3,229.27 (-)3,364.48 (-)14,079.30
2011-12 3rd Quarter 2,488.44 3,139.60 2,725.18 8,353.22
4th Quarter 12,670.43 3,962.83 4,630.99 21,264.25
Total | 3,954.52 1,311.16 9;11.43 6,176.91
2012-13 1st duarter (-)22,450.95 (-)8,836.75 (-)9,248.80 (-)40,536.50

Source - published results of the OMCs
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(b) The OMCs have adopted austerity measures
in line with the guidelines issued by the Government
from time to time. As regards the facilities provided to
the officers of the OMCs, it is being governed by the
guidelines issued by the Department of Public
Enterprises.

(c) and (d) In the light of the recommendations
made by the Expert Group set up to advise on a
viable and sustainable system of pricing of petroleum
products under the Chairmanship of Dr. Kirit S. Parikh,
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the price of Petrol has been made market-determined
both at the Refinery Gate and at the Retail Level with
effect from 26th June, 2010. Since then, the OMCs
take appropriate decision on the pricing of Petrol in
line with the international oil prices and market
conditions. Even after implementation of the market-
determined pricing, OMCs have been making revision
in price of Petrol in a guarded manner, at times,
absorbing a part of under-recovery themselves. The
details of revision of price of Petrol since 24.05.2012
are as under:

Revision on Petrol Prices since 24.05.2012

(Price in Rs. / litre as per IOCL at Delhi)

Sl. No. Revised RSP™- Increase/ Remarks

Date (Rs. /litre) Decrease
124.05.2012 73.18 7.54 Increase in' RSP
203.06.2012 71.16 (-)2.02 Reduction in RSP
318.06.2012 70.24 (-)0.92 Rebate in VAT at Delhi
429.06.2012 67.78 (-)2.46 Reduction in RSP
524.07.2012 68.48 0.70 Increase in RSP
601.08.2012 68.46 (-)0.02 Revision in siding Shunting

charges

Net increase since 01.04.12

2.82

* RSP- Retail Selling Price.

inspite of these revisions, OMCs have incurred
under-recovery of Rs.2100 crore on sale of Petrol
during the first quarter ended June, 2012. IOCL has
reported that under recovery on sale of Petrol has
gone from Rs.1.37 per litre in the first fortnight of
August, 2012 to Rs.3.85 per litre in the second
fortnight effective from 16.8.2012.

In order to mitigate losses on sale of Petrol,
OMCs had, inter alia, suggested to the Government to
either declare Petrol as a 'regulated’ product temporarily
and provide cash compensation for the under-recovery
or reduce the Excise Duty on Petrol from Rs.14.78

per litre by an amount equivalent to the under-recovery
on Petrol. In order to offset, the under recovery on
Petrol, the Ministry of Petroleum & Natural Gas has
taken up the matter with the Ministry of Finance for
bringing down the incidence of Excide Duty.

Diversion of Funds under MGNREGS

*273. SHRI SUVENDU ADHIKARL: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether CBl and other agencies are
investigating the cases of alleged corruption and
misappropriation of funds under Mahatma Gandhi
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National Rural Employment Gurantee Scheme
(MGNREGS) in various States;

(b) if so, the details thereof including the findings
and the present status thereof, State-wise;

{c) whether audit, including social audit is to be
conducted for the scheme, at all the levels and the
relevant rules for the purpose notified; and

(d) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF DRINKING WATER AND SANITATION
(SHR! JAIRAM RAMESH): (a) and (b) The Ministry
receives a large number of complaints about
implementation of Maftatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) in the country.
The complaints mainly relate to cases of job cards
not provided, misappropriation of funds, engagement
of contractors, forgery of muster roll, manipulation in
job cards, under payment of wages, non-payment of
wages, corruption and other irregularities, use of
machinety, delay in payments etc. As implementation
of the Act is done by the State Governments in
accordance with the Schemes formulated by them as
per the provisions of the Act, all complaints received
in the Ministry are forwarded to the concerned State
Governments for taking appropriate action, including
investigation, as per law. At the instance of the
Supreme Court of India in the Writ Petition (PIL) No.
645 of 2007-Centre for Environment and Food Security,
on receipt of consent of the State Government of
Qdisha in April 2011, the Union Govermnment ordered
an investigation by the Central Bureau of Investigation
(CB)) into allegations of corruption and misappropriation
of funds under MGNREGA in Odisha. CBI has already
submitted its report to the Supreme Court in the matter.
The Ministry of Rural Development has also requested
for consent of the State Government of Uttar Pradesh
for enquiry by the CBI into irregularities in
implementation of MGNREGA in Uttar Pradesh. A Writ
Petition No. 12802(M/B) of 2011 is pending in the
Lucknow Bench of Allahabad High Court seeking
directions for a CB! enquity into irregularities in
implementation of MGNREGA in Uttar Pradesh. The
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m jer is thus subjudice.

(c) and (d) As per Section 24 of MGNREG Act
2005, the Central Government may in consultation with
the Comptroller and Auditor General (CAG) of India,
prescribe appropriate arrangements for audits of the
accounts of the Schemes at all levels. Accordingly, in
consuitation with the CAG, the MGNREGA Audit of
Schemes Rules, 2011, has been notified on 30th June,
2011. These Rules also cover conduct of social audits
at different levels. The Ministry has also requested for
special financial and performance audits by CAG, to
begin with, in the States of Andhra Pradesh, Assam,
Bihar, Chhattisgarh, Jharkhand, Karnataka, Madhya
Pradesh, Odisha, Rajasthan, Tamil Nadu, Uttar Pradesh
and West Bengal. The CAG audit of MGNREGA in
the Ministry of Rural Development and other States
has already commenced.

[Transiation]
Expansion Plan of Railways

274. SHRI GANESH SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government has prepared any
plan for speedy expansion of the Indian Railways
networks, modernization of services and providing high
quality services to the passengers at low cost and to
achieve 10 percent annual growth rate;

(b) if so, the outline of the said plan;

(c) whether steps have been taken to accelerate
Railway's traffic growth towards the said direction; and

(d) if so, the details thereof and the further
measures contemplated to achieve the said objectives?

THE MINISTER OF RAILWAYS (SHRI MUKUL
ROY): (a) to (d) Network expansion, modernization
and provision of higher quality passenger services at
affordable prices are ongoing activities which are taken
up by Railways through the Five Year Plans and the
Annual Plans. In the Twelfth Five Year Plan (for the
years 2012 to 2017), for network expansion and
modernization, Railways have proposed to construct
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2202 Kilometer of New Line, 3338 Kilometer of Westem
and Eastern Dedicated Freight Corridors, 3462
Kilometer of Gauge Conversion, 7635 Kilometer of
Doubling and 6500 Kilometer of Electrification.
Moreover, for speedy network expansion, Railways has
also proposed a scheme, named Pradhan Mantri Rail
Vikas Yojana which envisages creation of a non-
lapsable fund of the order of Rs. 5 Lakh Crore funded
through budgetary. support towards investment in
Railways for connecting remote and backward areas
over next 10 years.

It is planned to increase the passenger
transportation output from 1062 billion Passenger
Kilometer (PKM) in 2011-12 to 1760 billion PKM in
2016-17 at an annual growth rate of 10.6% during
the Twelfth Five Year Plan. The originating passengers
are envisaged to grow from 8.12 billion to 11.7 billion
during the Plan period at an annual growth rate of
7.5%. The measures proposed in the Twelfth Five Year
Plan to provide higher quality passenger services at
affordable prices include augmenting the load of the
existing services on popular routes by adding coaches,
enhancing speed of mail/lexpress and passenger trains,
introduction of faster moving

Electrical Multiple Units (EMUs) and Diesel
Muttiple Units (DMUs), introduction of modern coaches
with improved passenger amenities, decongestion of
passenger terminals by providing extra platforms,
development of alternate passenger terminals and
redevelopment of stations. The proposed Twelfth Five
Year Plan is under consideration of the Planning
Commission and would acquire finality after our
proposals have been approved by the Planning
Commission.

To finance the Twelfth Plan, an outlay of Rs.
5.48 lakh crore has been proposed by Ministry of
Railways to Planning Commission. For financing this
outlay, adequate Gross Budgetary Support, successful
implementation of Public-Private Partnership (PPP) in
identified areas and mobilization of internal resources
through conventional and non-conventional means
would be necessary. All efforts are being made for
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mobilizing these resources as the pace of network
expansion and modernization will be dependent on
availability of adequate budgetary support.

Availability of Drinking Water

275. SHRI JITENDER SINGH MALIK: Will the
Minister of DRINKING WATER AND SANITATION be
pleased to state:

(a) whether all the households living in the rural
areas are getting 40 litres of water per capita per day
(lpcd) as stipulated under the guidelines of the National
Rural Drinking Water Programme (NRDWP);

(b} if so, the details thereof; and

(c) if not, the measures taken by the Govemment
in this regard so as to ensure availability of requisite
quantity of water in the rural areas within a definite
time frame?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF DRINKING WATER AND SANITATION
(SHRI JAIRAM RAMESH): (a) No, Madam. The Ministry
of Drinking Water and Sanitation monitors the extent
of rural drinking water supply coverage in terms of
habitations. As per the data provided by the States on
the Integrated Management Information System (IMIS)
of the Ministry, as on 1.4.2012, out of the 16,64,186
rural habitations in the country, there are 3,91,518
habitations which are getting less than 40 litres of
safe drinking water per capita per day (lpcd), as
stipulated under the guidelines of the National Rural
Drinking Water Programme (NRDWP).

(b) The Status of rural habitations with respect
to Drinking Water Supply as on 1.4.2012 is given af
enclosed Statement.

() Under the NRDWP, the Ministry provides
financial and technical assistance to States to
supplement their efforts to provide adequate safe
drinking water to the rural population. A budgetary
allocation of Rs, 10,500 crores has been provided for
NRDWP in 2012-13. Under NRDWP, the States should
give priority to cover partially covered habitations with
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adequate safe drinking water in their Annual Action
Plan. States have targeted to cover 1,15,139 partially
covered habitations in 2012-13 under NRDWP. The
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_ Government of India is thus taking steps to cover
rural habitations and households with adequate sate
drinking water supply on a continuous basis.

Sl. State/ UT Total Habitations Habitations
Fully Covered Partially Covered Quality Affected
1 2 3 4 5 6

1. Andhra Pradesh 72407 44469 27542 396
2. Bihar 107642 82772 10392 14478
3. Chhattisgarh 72329 40392 25632 6305
4. Goa 347 302 45 0
5. Gujarat 34415 34033 381 1
6. Haryana 7385 6169 1206 10
7. Himachal Pradesh 53201 42111 11090 0
8. Jammu and Kashmir 12826 5815 6986 25
9. Jharkhand 120154 118652 1109 393
10. Karnataka 59532 29750 23678 6104
11. Kerala 11883 10969 0 914
12. Madhya Pradesh 127197 90803 33976 2418
13. Maharashtra 98842 88780 8541 1521
14 Odisha 141928 74861 53800 13267
15. Punjab 1 5338 12236 3057 45
16. Rajasthan 121133 70919 - 22365 27849
17. Tamil Nadu 94500 91914 2154 432
18. Uttar Pradesh 260110 245868 13838 404
19. Uttarakhand 39142 28035 11093 14
20. West Bengal 95395 87668 3746 3981
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1 2 3 4 5 6

21. Arunachal Pradesh 5612 3076 2536 0
22. Assam 86976 49010 22736 15230
23. Manipur 2870 1588 1280 2
24. Meghalaya 9326 5528 3700 98
25. Mizoram 777 711 66 0
26. Nagaland 1432 1015 287 130
27. Sikkim 2498 1805 693 0]
28. Tripura 8132 2722 47 5363
29, Andaman and Nicobar Islands 491 433 58 0
30. Chandigarh 18 18 0 0
31. Dadra and Nagar Haveli 70 0 70 0
32. Daman and Diu 21 0 21 0
33. Delhi 0 0 o 0
34, Lakshadweep 9 0 9 0
35. Puducherry 248 244 4 0

Total 1664186 1272668 292138 99380
[English] therefor along with the likely maximum retail price at

Increase in Prices of Urea

276. SHRI M. VENUGOPALA REDDY: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the prices of urea in the international market
during each of the last three years and the current
year;

(b) whether the Go-vernment proposes to
increase the retail prices of urea and other fertilizers
in order to reduce the subsidy burden in the current
fiscal;

(c) if so, the details thereof and the reasons

which urea is to be made available to the farmers;

(d) whether the Government has recently
withdrawn the freight subsidy on fertilizers; and

(e) if so, the details thereof and the steps being
taken by the Government to check the increase in
prices of fertilizers?

THE MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHR! SRIKANT
JENA): (a) Import of urea in the country is restricted
and permitted through State Traded Enterprises (STEs)
i.e. MMTC Limited (MMTC), State Trading Corporation
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Limited (STC) and Indian Potash Limited (IPL) to bridge
the gap between assessed demand and indigenous
production. Urea imports for direct application as
fertilizer is made on Government account through these
STEs. Government is also importing approximately 2
million MT urea from Oman India Fertiliser Company
(bMIFCO) under Long Term Urea Off Take Agreement
(UOTA) between GOl & OMIFCO. The weighted
average price of urea imported through STEs and
from OMIFCO during the last three years and current
year (up to July 2012) are as under:

Year . Weighted Average C& F Pricé
(US$ per MT)

From Oman Through STEs
2009-10 164.99 27714
2010-11 166.78 327.38
2011-12 215.19 481.74
2012-13* 321.92 534.37

*up to July 2012

During the current year, the last contracts are
finalised at a price of US$406 to US$410 per MT
C&F for urea arrivals in August & September 2012.

{b) and (c) UREA.

Urea is the only fertilizer under statutory price
control and its Maximum Retail Price (MRP) is fixed
by the Government. So far as proposal to increase
the retail prices of urea is concerned, formulation of
policy for existing urea units beyond Stage-lll of New
Pricing Scheme (NPS) is under consideration of the
Government of India. MRP of urea since 2003 was
Rs. 4830/- per MT and Rs. 5310/~ per MT w.e.f.1st
April, 2010. The MRP fixed is exclusive of CST, Sales
Tax and Central Excise Duty. The MRP in Guijarat
and Uttar Pradesh is slightly higher because of
Additional Cost due to Non-recognised Input Taxation
(ACTN).
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Phosphatic & Potassic (P&K) Fertilizers:

Department of fertilizers is implementing Nutrient
Based Subsidy (NBS) Policy for the P&K fertilizers
under which a fixed amount of subsidy, decided on
annual basis, is provided to P&K fertilizers covered
under the scheme depending upon its nutrient content.
Under the NBS policy, MRP of P&K fertilizers has -
been left open and manufacturers and importers of
P&K fertilizers fix the MRP of P&K fertilizers at
reasonable level. Government does not fix the MRPs
of P&K Fertilizers.

(d) and (e) The freight subsidy at present on
urea is being paid as per the provisions of Uniform
Freight Subsidy (UFS) policy. Similarly, the freight for
movement of P&K fertilizers is made as per the
provisions of Nutrient Based Subsidy (NBS) policy.

The MRP of P&K fertilizers depend upon various
factors which include fluctuation of prices in the
international market, fluctuation of Rupee/Dollar
exchange rate, other elements of cost etc..

Gram Nyayalayas

277.  SHRI P.R. NATARAJAN:
SHRI P.C. GADDIGOUDAR:

Wil the Minister of LAW AND JUSTICE be
pleased to state:

~ (a) whether even after enactment of Gram
Nyayalayas' Act in 2009, only six States have set up
Gram Nyayalayas with 1512 courts;

(b) if so, the details thereof and the reasons for
the tardy progress in the matter;

(c) the details of the total number of Gram
Nyayalayas across the country, State-wise;

(d) the quantum of funds allocated for the
establishment of Gram Nyayalayas during the last three
years, State-wise; and

{(e) the steps taken by the Government to ensure
setting up of Gram Nyayalayas in the other remaining
States within a fixed time limit?
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THE MINISTER OF LAW AND JUSTICE AND
MINISTER OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (e) The Gram Nyayalayas Act,
2008 provides for establishment of Gram Nyayalayas
to improve access to justice for common man. The
Act has come into force with effect from 2nd October,
2009. In terms of Section 3(1) of the Act, it is for the
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State Governments to establish Gram Nyayalayas in
consultation with the respective High Courts.

As per information available, 166 Gram
Nyayalayas have been notified by six State
Governments, of which 151 Gram Nyayalayas have
started functioning. State-wise progress is as under:-

Sl Name of State Number of Number of
No. Gram Gram
Nyayalayas Nyayalayas
notified operationalized
1 Madhya Pradesh 89 89
2 Rajasthan 45 45
3 Odisha 14 8
4 Karnataka 2 0
5 Maharashtra 10 9
6 Jharkhand 6 0
Total 166 151

Most of the States to which the Gram Nyayalayas
Act, 2008 extends, have supported the setting up of
Gram Nyayalayas. But a number of States have either
requested for higher central financial assistance while
indicating their willingness to establish Gram
Nyayalayas or conveyed their disinclination. While Uttar
Pradesh, West Bengal and Rajasthan are among States
which have demanded higher amount, States/UTs of
Tamil Nadu, Chhattisgarh, Uttarakhand, Himachal
. Pradesh, Delhi, Chandigarh and Lakshdweep have,
for different reasons, not felt the need to set up Gram
Nyayalayas.

As per the scheme for assistance for establishing
and operating Gram Nyayalayas to State Govemnments,
the Central Government provides one-time assistance
to States towards non-recurring expenses for setting
up of Gram Nyayalayas subject to a ceiling of Rs.
18.00 lakhs per Gram Nyayalaya. The Central
Government also provides assistance towards recurring
expenses for operating these Gram Nyayalayas subject
to a ceiling of Rs. 3.20 lakhs per Gram Nyayalaya
per year for the first three years. The allocation of
funds to various States under the Scheme in the last
three years is as under:

(Rupees in lakhs)

Si. No. State 2009-10 2010-11 2011-12 Total
1 2 3 4 5 6
1 Madhya Pradesh 632.00 745.40 156.80 1534.20
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1 2 3 4 5 6

2 Rajasthan 567.00 0.00 144.00 711.00

3 Odisha 15.80 0.00 110.60 126.40

4 Karnataka 132.60 0.00 9.60 142.20

5 Maharashtra 0.00 0.00 25.20 25.20

6 Jharkhand 0.00 0.00 0.00 0.00
Total 1347.40 745.40 4486.20 2539.00

The Govemment of India has, from time to time,
requested the State Governments to take advantage of
the provisions of the Act and initiate action for setting
up of Gram Nyayalayas with the Central Assistance
being provided under the Scheme. The Minister of
Law and Justice has addressed letters to Chief
Ministers in this regard. Further, series of regional
meetings were held with the State Governments and
the High Courts in July-August, 2010, where they were
urged to take expeditious steps for setting up of Gram
Nyayalayas. Setting up of Gram Nyayalayas was one
of the agenda items for the State level meeting with
Law/Home Secretaries and Finance Secretaries of
States/UTs and Registrar Generals of High Courts on
19th and 20th April, 2012. The States were impressed
upon the urgency for quick operationalization of Gram
Nyayalayas for providing affordable justice to people
at their doorsteps.

[Transiation]

Investors Grievances

*278. SHRI RAM SUNDAR DAS:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the measures stated to have been
taken by the Government for awareness and protection
of small investors have yielded the desired results;

(b) if so, the details thereof;

(c) the details of the action initiated against the
companies with regard to investors' complaints during
the last three years, year-wise; '

(d) whether a number of companies have-not
paid the outstanding amount due to the small investors
and are still trading actively in the stock exchanges;
and

(e) if so, the details thereof along with the
reasons therefor?

THE MINISTER OF POWER AND MINISTER OF
CORPORATE AFFAIRS (SHRI M. VEERAPPA MOILY):
(a) and (b) Investor Awareness Programmes are
conducted by the Ministry of Corporate Affairs (MCA)
in partnership with the three Professional -Institutes,
namely, Institute of Chartered Accountants of India,
Institute of Company Secretaries of India and Institute
of Cost and Works Accountants of India (now renamed
as Institute of Cost Accountants of India). These cover
various cities, towns (including small towns) and involve
distribution of booklets whose content is available on

the websites of the MCA (www.iepf.gov.in) and of

Securities and Exchange Board of India (SEBI)
(investor.sebi.gov.in) in different languages. These have
brought awareness among the common investors.
Lodging investors' complaints in the MCA21 is in the
form of an electronic platform for registering and
redressing complaints of the investors. Similar facility
has also been provided by SEBI on its website
www.sebi.gov.in. This Ministry has also created a sub-
site on its website www.mca.gov.in where companies
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are required to file investor-wise details of unpaid and
unclaimed amounts of investors lying with them. This
website enables investors, specially the small investors
and investors from remote areas, to search and locate
information relevant to their complaints.

(c) Based on Investors' Grievances, MCA initiated
action against 19 companies in 2009-10, 49 companies
in 2010-11 and 39 companies in 2011-12.

(d) and (e) SEBI takes up cases of non-payment
of dividend/interest on listed securities, pertaining to
companies listed at stock exchanges. Companies which
fail to pay dividend, face action under sections 11B/
15C of the SEBI Act, 1992. Details of action taken for
non-redressal of investor grievances year-wise during
the last three years in respect of such companies are
following:

Financial Year Number of cases where

Action taken Adjudication
under Section 11
2009-10 33 1?
2010-11 18 4
2011-12 11 6

Dams under Construction

279. SHRI MAROTRAO SAINUJI KOWASE: Will
the Minister of WATER RESOURCES be pleased to
state: '
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(a) the number of proposals regarding irrigation
projects involving construction of dams received by
the Central Water Commission (CWC) from varioué
States during the last three years and the current
year;

(b) the number of proposals which have been
approved by the CWC with special reference 1o
Maharashtra; and

(c) the status of work regarding construction of
such dams in the State of Maharashtra?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): (a) and (b) 122 Numbers
of irrigation project proposals involving construction of
dams were received in Central Water Commission from
various States during the last three years and the
current year, out of which 67 Numbers of projects
including 14 Numbers projects of Maharashtra have
been accepted by the Advisory Committee of Ministry
of Water Resources (MoWR). State wise details of
projects received during the period and accepted by
Advisory Committee on lIrrigation, Flood Control and
Multi-purpose projects are given at enclosed
Statements-1 and Il respectively. ‘

(c) The status of irrigation project proposals
involving construction of dams of Maharashtra accepted
by the Advisory Committee of MOWR since 2009 is
given at enclosed Statement-Ill.

Statement-|

State wise details of Irrigation Project proposals involving construction of dams received in Central Water
Commission from various States during last three years and the current year

Name of State Number of Projects received in the year Remarks
2009 2010 2011 2012 Total
1 2 3 4 5 6 7 8
1. Andhra Pradesh 1 - 1 - 2
2. Bihar 1 1 - - 2




143 Written Answers AUGUST 30, 2012 to Questions 144
1 2 3 4 5 6 7 8
’3. Chhattisgarh 2 3 - - 5
4. Goa 1# - - - 1# #Joint Projectwith
Maharashtra
5. Gujarat - 1 - . 1
6. Himachal Pradesh 1 1 1 ‘63
7. Jammu and Kashmir 1 1
8.  Jharkhand 3 3 1 - 7
9.  Karnataka 4 - - 4
10. Madhya Pradesh 8 10 23 15 56 1
11. Maharashtra 5* 5 9 1 20* Includes one joint
' project with Goa
12.  Manipur ) - - - 3 3
13'. Odisha 5 - 2 3 10
14: Punjab 1 - - - 1
15.  Rajasthan - - 2 1 3
16.  Uttarakhand . 2 - . 2
17.  West Bengal 2 - | - - 2
Statement-Il

State wise details of lrrigation Project proposals involving construction of dams accepted by Advisory
Committee on lrrigation, Flood Control and Multi-purpose Projects during last three years and the current year

Name of State Number of Projects received in the year Remarks
2009 2010 2011 2012 Total
1 2 3 4 5 6 -7 8
1. Andhra Pradesh 1 - 1 - 2
2. Bihar 1 - - - 1
- 4

3. Chhattisgarh 2 2 -




145 Written Answers BHADRA 8, 1934 (Saka)

to Questions 146

1 2 3 4 5 6 7 8
4, Goa 1# - - - 1# #Joint Project with
| Maharashtra
- 5, Gujarat - 1 - - 1
6.  Himachal Pradesh 2 2
7. Jammu and Kashmir 1 1
8.  Jharkhand 3 2 1 - 6
9. Karnataka 4 - - 4
10.  Madhya Pradesh 8 8 3 2 21
11.  Maharashtra 4> 4 6 - 14* includes one joint
project with Goa
12.  Manipur - - - 2 2
13.  Odisha 5 - - - 5
14.  Punjab 1 - - . 1
15. Rajasthan - - - - 1
16.  West Bengal ] 2 - - - 2

Statement-iil

Status of Construction of Dams in the Projects of State of Maharashtra
of MoWR since 2009

accepted by the Advisory Committee

Sl.  Name of the Project Status of construction of Dams (in percent)
No. Date of Excavation Embankment Concrete Masonry
' status
1 2 3 4 5 6 7
1 Waghur River Project 09/2010 94.49 100 97.13 100
2 Upper Penganga Project 03/2012 0] 0 0 0
3 Dongargaon Tank Project 03/2010 100 100 100 100
4 Gul River Project 09/2011 99.75 99.54 71.56 © 100
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1 2 3 4 5 6 7

5 Tillari Irrigation Project 06/2012 100 100 100 100

6 Lower Dudhana 12/2011 100 90.56 100 100
Irrigation Project '

7 Khadakpurna River Project 03/2010 95.37 94.69 60.84 98.63

8 Lower Wardha Project 06/2011 100 100 100 98.64

9 Dhom Balkawadi Tunnel 03/2011 100 83.33 100 89.94
Irrigation Project

10 Tarali Irrigation Project 03/2011 92.87 97.45 93.53 99.03

11 Bembla River Project 09/2010 100 100 , 100 100

12 Upper Kundalika Project 12/2011 95.81 72.19 77.75 *

13 Urmodi Irrigation Project 03/2011 100 100 97.63 94.26

14 Bodwad Parisar 03/2011 0 0 0 0

Sinchan Yojna

* Concrete dam
AIBP

280. SHR! PASHUPATI NATH SINGH: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the implementation of the
Accelerated Irrigation Benefits Programme (AIBP) has
resulted in coverage of additional land under irrigation;

(b) if so, the details thereof in respect of the

last three years;

(c) whether the Programme has not been found

successful in certain States; and

(d) if so, the details thereof and the steps being
taken by the Government in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF WATER RESOURCES (SHRI
PAWAN KUMAR BANSAL): (a) and (b) The
implementation of Accelerated Irrigation Benefits
Programme (AIBP) has resulted in creation of -
additional irrigation potential. The details of creation of
additional irrigation potential under Accelerated lrrigation
Benefits Programme (AIBP) during the last three years
(2008-09 to 2010-11) are given in the enclosed
Statement.

(c) and (d) No Madam. However, performance of
the Accelerated Irrigation Benefits Programme (AIBP)
is reviewed by the Ministry of Water Resources from
time to time with the respective State Governments in
order to achieve further improvement in its

implementation.
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Statement

to Questions . 150

Potential created under AIBP during last three years (2008-09 to 2010-11)

(Potential in Th. Ha.)

Sl. No. State 2008-09 2009-10 2010-11
1 2 3 4 A ‘ | 5
1 Andhra Pradesh 111.996 20.171 99.232
2 Assam 0.853 7.162 26.711
3 Bihar 8.000 133.469 0.000
4 Chhattisgarh 19.370 22.397 2.833
5 Goa 1.500 0.000 ‘ 0.800
6 Guijarat 22,110 11.785 28.892
7 Haryana 0.000 0.000 0.000
8 Himachal Pradesh 2.685 -3.375 | 0.000
9 Jammu and Kashmir 3.200 1519 | 1.244
10 Jharkhand 0.000 1.007 0.000
11 Karnataka 3.193 108.518 . . 0.000
12 Kerala 0.000 0.924 | 7.554
13 Madhya Pradesh 31.581" ,82;094 - | 74.796
14  Mabharashtra 87.895 66. 1 54 ~ 22.662
15 Manipur 4.140 1800 4.000
16  Meghalaya © 0.000 0000 0,000
17 Odisha 10.731 26443  40.105
18  Punjab 27.442 12.890 _ 32.024
19  Rajasthan 50.500 . 46.010 30.785
20  Tripura 4.028 4.273 0.511
21 Tamil Nadu 0.000 0.000 . 0.000
22 . U.P/Uttaranchal 104.848 199.796 127.000
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1 2 3 4 5
23 West Bengal 4.850 5.5650 15.270
Total ' 507.921 752.377 514.419
Contribution of Mi Scheme 184.861 152.731 154.53

[English]
LPG Portal

281. SHRI A. GANESHAMURTHI: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government has taken note of
various irregularities in the supply of LPG refills to the
consumers;

(b) if so, the details thereof;

(c) whether the Government has introduced or

proposes to introduce a LPG portal, so as to curb the .

growing irregularities in the supply of cooking gas
cylinders to consumers and bring transparency in the
system; and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI S. JAIPAL REDDY): (a) and (b) In order
to check malpractices/irregularities in the supply of
domestic LPG cylinders, the Government has brought
out the "Liquefied Petroleum Gas (Regulation of Supply
and Distribution) Order, 2000" and formulated "Marketing
Discipline Guidelines, 2001" which provide for penal
action against LPG distributors indulging in malpractices
/ irregularities in the supply of LPG.

Whenever Public Sector Oil Marketing Companies
(OMCs) receive complaints relating to refill supplies
these are investigated. If the complaint is established,
action is taken against the erring LPG distributor -in
accordance with the provisions of the Marketing
Discipline Guidelines (MDG).

OMCs have introduced different colours for
domestic and non-domestic LPG cylinders for controlling

the malpractices/irregularities in the supply of domestic
LPG for unauthorized use.

Further, joint inspections/ raids are conducted by
the officers of OMCs in coordination with State
Government officials to arrest the menace of
malpracticesfirregularities in the supply of domestic LPG
and cases are filed by the District Administration
against the culprits under various provisions of
Essential Commodities Act, 1955 and other relevant
Acts,

Government has issued advertisements cautioning
the public that use of domestic LPG for non-domestic
purposes is prohibited. Through these advertisements,
cooperation of the general public has been sought to
report any irregularity/malpractice to the OMCs.

Based on the established cases of malpractices
/ .irregularities in the supply of domestic LPG, action
has been taken in 5389 cases against the erring LPG
distributors in the country during the last three years
and in the period from April 2012 to June 2012 under
the provisions of Marketing Discipline Guidelines (MDG)
/ Distributorship Agreement (DA) by the Oil Marketing

~ Companies.

(c)‘ Yes, Madam. LPG Transparency Portal was
launched on 22.06.2012.

(d) To achieve efficiency, transparency and
improve the business processes in the LPG supply
chain, Public Sector Qil Marketing Companies (OMC)
namely, Indian Qi Corporation Limited (IOC), Bharat
Petroleum Corporation Limited (BPCL) and Hindustan
Petroleum Corporation Limited (HPCL) have hosted
their transparency portals on their individual corporate
websites. The portals provide details of each customer
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and supply details such as number of cylinders
supplied, dates of supply as well as the indicative
subsidy amount for the cylinders supplied. The portal
offers quick search options to sort information based
on consumer number/ name, facility to surrender LPG
connection, rate the distributor, lodge a complaint, view
the date of refill booking, cash memo data and date
of deliveries etc.

The Portal empowers the consumers and civil
society to verify and seek information or highlight
discrepancies and irreguiarities, under one roof and is
expected to become a powerful social audit mechanism
preventing misuse of subsidized LPG cylinders.

CSR

282. SHRI NISHIKANT DUBEY: Will the Minister
of CORPORATE AFFAIRS be pleased to state:

(a) whether the Government has taken note that
despite guidelines on Corporate Social Responsibility
(CSR), public sector companies and corporates are
not spending two percent of their profit on discharging
social responsibility;

(b) if so, the details thereof especially in respect
of the State of Jharkhand;

(c) whether the Government has conducted any
assessment to ascertain whether the companies are
complying with the laid down CSR guidelines; and

(d) if so, the details thereof?

THE MINISTER OF POWER AND MINISTER OF
CORPORATE AFFAIRS (SHRI M. VEERAPPA MOILY):
(a) Government has not made it mandatory for the
corporate sector to spend two per cent of companies'
profit under Corporate Social Responsibility (CSR).
However, Department of Public Enterprises has issued
comprehensive guidelines in April, 2010 for Central
Public Sector Enterprises (CPSEs) for mandatorily
creating a CSR budget as a specified percentage of
net profit of the previous year.

(b) Such information is not maintained at
Government level,
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(¢) and (d) No, Madam. Apart from the guidelines
for the CPSEs, there are no mandatory guidelines/
provisions for spending by Indian companies on CSR
activities. However, in July, 2011 this Ministry has
released the National Voluntary Guidelines on Social,
Environmental and Economic Responsibilities of
Business to be adopted by companies as parnt of their
business practices. Moreover, in August, 2012 the
Securities and Exchange Board of India has mandated
inclusion of Business Responsibility (BR) Reports as
part of the Annual Reports for top 100 listed entities
based on market capaitalistion at Bombay Stock
Exchange and National Stock Exchange. Other listed
entities may voluntarily disclose BR Reports as part of
their Annual Report.

[Transiation]
Barren Land Development

283. SHRI MANSUKHBHA! D. VASAVA:
SHRI S. ALAGIRI:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the cultivable land in thecoastal
areas is being converted into barrenland due to the
saline water of the sea;

(b) if so, the reaction of the Governmentin this
regard;

(c) whether the Government has been
implementing the Integrated Watershed Management
Programme ‘for development of land in this
regard;

(d) if so, the details thereof along withthe funds
sanctioned and utilised during the last three years,
State-wise; and

(e) the progress made in the implementation of
the programme?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF DRINKING WATER AND SANITATION
(SHRI JAIRAM RAMESH): (a) and (b) As per the
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information of the Indian Council of Agricultural
Research (ICAR), Department of Agricultural Research
and Education, Ministry of Agriculture, coastal salinity
is widespread all along the coastal areas in a strip of
land ranging from a few kilometers to about 50 km
from the coast. Seasonal intrusion of sea water leads
to salinisation of farge inland areas, which in tumn
reduces productivity, especially in rabi season. ICAR
has developed foilowing technologies to boost the
~ productivity of coastal agriculture.

* An economically viable land-use package on
rice cum sweet water fish during kharif
followed by brackish water fish during rabi/
summer has been developed.

* Doruvu technology. for skimming fresh water
floating over saline aquifers in coastal sandy
soils has been developed.

* For flood control in low-lying areas, suitable
designs of brick-pitched earthen embankments
have been suggested.

* Several varieties of rice have been identified
for coastal saline soils.

* A few important cultivars of sugar beet,
cofton, barley, tomato, chilli and linseed have
been identified for cuitivation during rabi
under moisture and salinity stress.

AUGUST 30, 2012
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*» Usefulness of mulching with amendments like
rice-husk, sand etc. has been demonstrated
to reduce salt accumulation at the soail
surface.

+ Suitable mangrove forest species have been
identified for non-tidal coastal saline soils.

(¢) and (d) Under Integrated Watershed
Management Programme (IWMP), which is being/
implemented from 2009-10,areas are prioritized based
on certain criteria for taking up projects for
development. Any area including coastal area,
satisfying the criteria of prioritization, qualifies for
development under IWMP. The state-wise details of
the funds released and utilised during the last three
years and current year are given in the enclosed
Statement.

(e) State Level Nodal Agency (SLNA), a
dedicated institution with professional support for
implementation of IWMP hasbeen established in all 28
States. Similarly Watershed Cell cum Data Centre
(WCDC)with professional support for implementation of
IWMP at District level has been established in
programme districts. From 2009-10 to 2011-12, a total
of 5,087 projects covering an area of 24.213 million
hectare have been sanctioned under IWMP. The project
period ofthese projectsis 4 to 7 years. At present most
of the projects are in the Preparatory Phase of
implementation.

Statement

State-wise details of central funds released during 2009-10 to 2012-13 for
Integrated Watershed Management Programme (IWMP) and funds
utilised (as on 31.07.2012)

(Rs. in Crore)

State-wise fund State-wise fund

SI. No. State
. released during utilised from 2009-10
‘ 2009-10 to 2012-13 to 2012-13
1 2 3 4
1 Andhra Pradesh 311.42 : 116.94
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1 2 3 4
2 Bihar 12.43 0
3 Chhattisgarh 126.44 36.64
4 Goat# 0 0
5 Gujarat 382.4 91.58
6 Haryana 11.63 0.28
7 Himachal Pradesh 131.23 33.19
8 Jammu and Kashmir® 14.54 0
9 Jharkhand 47 .44 23.31
10 Karnataka 418.36 192.98
11 Kerala 26.63 0.75
12 Madhya Pradesh 303.13 112.39
13 Maharashtra 654.6 131.94
14 Odisha 172.77 65.31
15 Punjab 15.44 9.72
16 Rajasthan 645.72 137.08
17  Tamil Nadu 93.9 72.24
18 Uttar Pradesh 323.75 139.56
19  Uttarakhand 22.53 1.84
20 West Bengal* 22.71 0
North-Eastern States
21 Arunachal Pradesh 52.8 35.11
22  Assam 153.85 79.71
23  Manipur 48.18 8.25
24 Meghalaya 32.27 27.98
25 Mizoram 28.04 28.6
26 Nagaland 144.51 93.77
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1 2 8 4
27  Sikkim 6.2 4.88
28  Tripura 46.41 12.98
Grand Total 4249.33 1457.03

*Ist batch of IWMP projects sanctioned in 201J-12 in Bihar, Jammu and Kashmir and West Bengal and Central funds were

released in March, 2012
#Proposals under IWMP are yet to be received.

Prices of Patented and Imported Medicines

284. SHRI SYED SHAHNAWAZ HUSSAIN:
DR. K. S. RAC:

Will' the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Government has taken note of
exorbitant prices of patented and imported medicines
used for the treatment of diseases like cancer;

(b) if so, the reaction of the Government thereto;

(c) whether control over-the prices of such
medicines are outside the purview of the National
Pharmaceutical Pricing Authority;

(d) if so, the reaction of the Government thereto;
and

(e) the corrective steps taken by the Govemment
in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT
~ JENA): (a) to (c) Patented Drugs are not defined in
the Drugs(Prices Control) Order, 1995 (DPCO, 1995).
Under the provisions of the DPCO, 1995, prices of 74
scheduled bulk drugs and the formulations containing
any of these scheduled drugs are controlied. National
Pharmaceutical Pricing Authority (NPPA) fixes or revises
prices "of scheduled drugs/formulations as per the
provisions of the DPCO, 1995,

Anti-cancer medicines are non-scheduled drugs
and therefore both the domestically produced as well
as imported anti-cancer medicines are not covered
under DPCO, 1995. In respect of non-scheduled drugs,
manufacturers are at liberty to fix the prices by
themselves without seeking the approval of Government
/NPPA,

(d) and (e) The Department of Pharmaceuticals
had prepared a draft National Pharmaceutical Pricing
Policy, 2011 (NPPP-2011) based on the criteria of
essentiality and requirements as stipulated by the
Ministry of Health & Family Welfare which included
anti-cancer drugs also. The draft National
Pharmaceutical Pricing Policy, 2011 (NPPP-2011) was
circulated among the concerned Ministries/Stakeholders.
The draft Policy was also available for comments of
any other interested person on the Department's
website www.pharmaceuticals.gov.in till 30.11.2011. The
views/inputs received on the draft NPPP-2011 were
examined and the matter was placed before the Group
of Ministers (GoM) which met on 25.04.2012.
Subsequent to this two meetings have been held by
the GoM.

The Indian Patents Act as amended in 2005
contains provisions for issue of Compulsory License
for patented drugs. Department of Industrial Policy and
Promotion had informed that so far one Compulsory
license has been granted by the Controller General of
Patents, Designs and Trade Marks to a drug
manufacturing company since the amendment of the
Patents Act in 2005 for an application filed under
Section 84 of the Patents Act (as amended in 2005).
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. As per the orders of the Controller of Patents, Mumbai
compulsory license has been granted to M/s Natco for
manufacture of an anti-cancer drug "NEXAVAR". M/s
Natco Pharma Ltd. are required to sell this drug at a
price not exceeding Rs. 8880/- for a pack of 120
tablets, required for a month's treatment which was
earlier being sold by M/s Bayer Corporation at Rs.
2,80,428/- for one month treatment.

[Translation]
Corruption in Schemes

2761. SHRI ARJUN RAM MEGHWAL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government is aware of the
cases of irregularities in programmes like Sarva Siksha
Abhiyan, Saksharta Abhiyan, Mid-day-Meal-Scheme,
Rashtriya Madhyamik Siksha Abhiyan as reported in
the media and if so, the details of the steps taken
after coming into limelight of such news items;

(b) whether the Comptroller and Auditor General
of India (CAG) has expressed apprehensions of
financial loss due to irregularities in schemes and if
so, the type of financial loss apprehended along with
details thereof;

(c) whether any efforts are made to know the
views of the Members of Parliament of the area to
suggest improvement in implementation of these
schemes related with education;

(d) if so, the procedure under whiéh views are
taken along with the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF HUMAN RESOURCE

DEVELOPMENT (SHRI E. AHAMED): (a) and (b) Sarva

Shiksha Abhiyan (SSA) has a fairly intensive Financial
Management System which includes annual audit by
Chartered Accountants empanelled with Comptrolier
and ' Auditor General (CAG) of India, concurrent
financial review by Institute of Public Auditors of India
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(IPAl) as well as system for internal audit. SSA conducts
Quarterly Review Meetings with Finance Controllers of
all States/UTs for monitoring the optimum utilization of
funds. However, certain instance of misappropriation of
funds meant for SSA have been reported through audit
by CA firms, Accountant General (AG) of States, CAG
of India and IPAI Reviews and action has been taken
thereon.

Investigations have been made on the
misappropriation of funds in West Bengal in 2004-05,
Haryana in 2005-06, 2008-09-10, Himachal Pradesh
in 2005-06, Andhra Pradesh in 2006-07 and 2010-11,
Karnataka and Rajasthan in 2007-08 and Gujarat in
2009-10. Besides initiating departmental proceedings
against the persons found guilty, police complaints have
been filed and investigation through State ClD/Vigilance
Department has been conducted. The persons
concerned have been transferred, suspended or
terminated and recoveries affected. In Andhra Pradesh,
orders attaching the properties of the two main
accused paries have been issued.

With regard to Mid Day Meal Scheme, 86 cases
(misappropriation of funds 30, poor quality of food 25,
and other irregularities 31) were received during the
last three years. State-wise details are given in the
enclosed Statement. These cases were referred to the
concerned States/UTs for taking corrective measures
and to submit. the Action Taken Note to this
Department. '

The States/UTs have taken necessary action on
38 complaints that were proved. This included warning
to the concerned NGO and officers responsible,
initiation of departmental proceedings against Principal
and Inspector, transfer of the Principal, suspension of
erring officials; registration of criminal cases for
negligence against the contractor, cancellation of the
contract of the supplier, changing of cooks where
required, recovering from Gram Pradhan and
compensating children as per the directions of the
court.

The CAG in its Report No. PA 13 of 2008 for
the year ending March, 2007 has pointed out diversion
of funds in 5 States, whose details are given as
under: '
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Sl. No. State

Extent of diversion

1. . Andhra Pradesh

sheds.
2. Assam

3. Meghalaya

Cooking cost worth Rs.3.26 crore diverted towards construction of kitchen

Cooking cost was diverted for purchase of utensils and LPG.

In one district the cooking cost of Rs. 5.06 lakh was diverted for payment

of salaries to teachers of non-government primary schools.

4, West Bengal

5. Madhya Pradesh

Rs. 92.69 crore worth cooking cost diverted for kitchen sheds, cooking
devices and MME.

- Rs. 17.78 lakh diverted for printing of cards, stationery, audit fee etc.

Replies from the Govt. of Andhra Pradesh indicate
that they urgently needed to construct kitchen shed
hence diversion was unavoidable. Govt. of Assam has
reported that no report from any district has been
received showing that cooking cost had been diverted
for purchase of utensils and LPG. Govt. of Meghalaya
has informed that by the mistake the fund was drawn
from Mid Day Meal Scheme but the same has been
recouped. West Bengal Government has clarified that
funds meant for several components were kept under
one single head, therefore confusion arose, actually
there was no diversion. Madhya Pradesh Government
has explained that there was no diversion of funds as
the items indicated were used for implementing the
MDM Scheme.

The Central Govt. consistently reiterates through
the release orders to States and UTs that the funds
released under MDM Scheme should not be diverted
for any purpose other than for which it was sanctioned.
In case of any report of diversion coming to the notice,
the matter is taken up with States/UTs for appropriate
action against erring officials, recouping the funds and
taking remedial steps so that such thihgs do not recur
in future. It was done in these cases also.

The Government has also received complaints
alleging irregularities in implementation of the RMSA
in the States of Nagaland and Haryana. For Nagaland,
a small committee has been constituted to find out
the facts on the complaints. Haryana Government has
requested to furnish the report in the matter. However,
no such irregularity has been expressed by C&AG to

the Government in respect of RMSA.

No complaint regarding irregularities in Saakshar
Bharat Programme or any such apprehensions of

financial loss by CAG has been reported.

(c) to (e) MDM Guidelines provide for nomination
of Members of Parliament and Members of Legislative
Assembly on State and District level Steering-cum-
Monitoring Committees for NP-NSPE (now renamed as
National Programme of Mid Day Meal in schools).
Working of the above -schemes is aiso discussed in
the meetings of the Parliamentary Standing Committee
and in the Consultative Committee of Parliament and
suitable action is taken by the Government on the

recommendations of these Committees.
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Statement
List of complaints on implementation of MDM Scheme received during last three years
Sl. No. State/UT 2009 2010 2011
1. Jharkhand 2 0 0
2. Uttar Pradesh 11 4 11
3. Delhi 3 1 3
4. Bihar 3 3 6
5. Madhya Pradesh 8 2 2
6. Rajasthan 1 1 1
7. Karnataka 0 1 0
8. Haryana 1 1 5
9. Assam 1 1 1
10.  Chhattisgarh 2 0 0
11.  Punjab 1 0 2
12,  Jammu and Kashmir 0 0 1
13.  Arunachal Pradesh 0 1 0
14,  Uttarakhand 1 1 0
15. West Bengal 1 1 0
16. Chandigarh 0 0 1
17.  Odisha 0 0 1
Total 35 17 34

2762. SHRI ANURAG SINGH THAKUR: Will_the
Minister of HUMAN RESOURCE DEVELOPMENT be

Central Tibetan Schools

pleased to state:

(a) whether there is any proposal under

consideration of the Government to handover 79
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schools being run under the Central Tibetan Schools
Administration (CTSA) and operated and funded by
the Union Government to the Central Tibetan
Administration (CTA) set up by Tibetan Government-in-

exile;
(b) if so, the details thereof;

(c) whether teachers and other employees of
the schools, whose career is likely to be affected by

transfer, have been consulted;

(d) if so, the details of views expressed by them

in this regard; and

(e) the steps taken/being taken by the
Government to accommodate the present staff
elsewhere and see that their career prospects are not

spoiled?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Such a proposal is
under consideration of the Ministry of Human Resource
Development (MHRD). The details are yet to be

finalized.

(c) to (e) The interest of teachers and other
employees would be protected while finalizing the

proposal.
[English]

Grants-in-Aid given to

Kendriy Bhandar

2763. SHRI PURNMAS! RAM: Will the PRIME
MINISTER be pleased to state:

(a) the quantum of one-time assistance or non-
recurring grants as grant-in-aid given to Kendriya

Bhandar by the Government, so far, indicating the
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purpose for which grants were given to Kendriya
Bhandar;

(b) whether Kendriya Bhandar has submitted

utilization certificates;
(c) if so, the details thereof;

(d) whether Kendriya Bhandar diverted the funds
and used the same for purposes other than for which

it were granted;

(e) if so, the details thereof and the action taken
in this regard;

() whether there is any proposal to get the
accounts of Kendriya Bhandar audited from CAG since
the Government has given grant-in-aid to Kendriya
Bhandar; and |

(9) if so, the details thereof and if not, the

reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE (SHRI V. NARAYANASAMY): (a) As per
available records Kendriya Bhandar has not been given
any one-time assistance or non-recurring grants as
grant-in-aid from the Govermnment. HoWever, the Central
Government is holding equity share capital in Kendriya
Bhandar of Rs. 68.18 lacs as on 31/3/2011.

(b) to (g) Do not arise.

Payment ot IT by Educational

Institutions

2764. SHRI SAMEER BHUJBAL: Will the Minister
of FINANCE be pleased to state:

(a) the list of public schools/educational

institutions  run by various Trusts/Societies in the
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commissionerates falling in the State of Delhi that
have been assessed from income tax during the last

three years;

(b) the amount of income tax coliected from them
in the last three years and the amount outstanding

against them, year-wise;

(c) the details of steps taken by the Govemment

to recover the outstanding dues immediately; and

(d) the steps/policies devised so that timely

payment of income tax assessed is made in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c)
There are more than 70,000 trusts and societies which
are filing retums with the Income tax Department every
year and are assessed to Income Tax. A large number
of these trusts or societies are running schools,
colleges and other educational institutions, however
no separate database of such, trusts or societies is
maintained. The required information therefore can be
collected only by examining each and every return of

a trust or society and then ascertaining whether they

are engaged in running a school or any other

education institution. The time and effort required for
compiling this information will be massive, affecting
the normal work. Further, trusts/societies may have
multiple areas of activity. The Income-tax Department
does not maintain data on the basis of nature of

activity of various trusts/societies.

(d) The provisions of "Chapter XVIi- Collection
and Recovery of Tax" of the Income-tax Act provide
measures to ensure timely payment of income-tax
assessed. The relevant provisions are‘applied by the

field authorities as and when required.
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Procurement by Nuclear Plants

2765. SHR! HARISHCHANDRA CHAVAN: Wili the
PRIME MINISTER be pleased to state:

(a) whether the Comptroller and Auditor General
(CAG) has recently found that most of the procurements
made by nuclear plants were given out to a single or

limited vendors;

(b) if so, the details thereof and the reasons

therefor;

(c) whether the CAG has asked the Department
of Atomic Energy to stop such secretive purchases;

and

(d) if so, the steps that are being taken to ma\_ke
the procurement process more fair and transparent in

the nuclear energy sector?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a)
The Comptrolier and Auditor General of India (CAG)
conducted Performance Audit of procurement of stores
and inventory management of the units of Department
of Atomic Energy and has submitted a report (No. 13
of 2010-11). The report does not cover procurement
relating to nuclear power plants. The report has, inter-
alia, pointed out that 94% of procurements made by
the Department of Atomic Energy were based on
restrictive mode of tendering (single/limited tenders)

and as such could achieve only limited competition.

(b) The research organizations of the Department
of Atomic Energy (DAE) like Bhabha Atomic Research
Centre (BARC), Indira Gandhi Centre for Atomic
Research (IGCAR), Raja Ramanna Centre for Advanced

Technology (RRCAT), etc. have many small projects
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for carrying out research and development work. The
value of indents raised for such small projects is quite
often less than Rs.25 lakhs and to give statistics around
94% to 97% indents raised from such organizations
are of value less than Rs.25 lakhs. Therefore, in line
with the provisions of Rule 151 of General Financial
Rules, 2005 (GFR 2005) they are processed by way

of limited tenders.

The indents with estimated value of above Rs.25
lakhs are regularly processed through public tenders
except in some specific cases wherein sensitivity of
data in the specifications for the indents for secret
and sensitive projects are involved or in case of
urgency which are duly approved by the Competent
Authority. Although the number of indents processed
through public tender is 3 to 6%, the total value of
indents processed by public tender was about 60%
during- the period from 2002-03 to 2007-08 from Central
Purchase Unit (Mumbai) of Directorate of Purchase
and Stores (DPS).

(¢) No, Madam.

(d) The procurements of nuclear energy sector
are handled by Nuclear Power Corporation of India
Limited (NPCIL). For the procurements by the
Department, instructions have been issued to
Directorate of Purchase & Stores to review all related
issues to reduce number of single/limited tenders.
Instructions have also been issued to expedite e-
procurement wherever feasible to ensure transparency,

competitiveness and efficiency in procurements.

Consequently, Directorate of Purchase and Stores
has stopped granting of public tender dispensation
based on urgency and all tenders above Rs. 25 lakhs
are issued as public tenders except those for sensitive

and secretive items. DPS puts all its public tenders on
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the DPS website. DPS website is linked to Central
Public Procurement Portal (CPP Portal) through DAE
website. DPS commenced e-t_endering from one of its
units (Madras Regional Purchase Unit, Chennai) from
January 2010 and expanded it to other regional units'
and Head Quarters. As of now more than 11,000
tenders have been floated by way of e-tendering from

DPS Head Quarers and its Regional Units.
Analysis of External Loan Applications

2766. SHRI S. PAKKIRAPPA: Will the Minister of -
FINANCE be pleased o state:

(a) whether there is any system in place in the
department to analyse the need of taking loan from
International Monetary Fund, World Bank and various
financial institutions, their usage and profit and loss

occurred from it;

(b) it so, the separate analysis of loan taken

during the last three years; and

(c) if not, the reasons therefor and the reaction

of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I NAMO NARAIN MEENA): (a) Yes,

Madam.

(b) Government of India currently does not
borrow from International Monetary Fund. GOl borrows
from Multilateral Development Banks such as World
Bank (IBRD and IDA), Asian Development Bank and
JICA, etc. The assistance comes in the form of long
gestation low interest/ concessional loans not normally
available in the market, as may be seen from the list

of projects for last three years annexed herewith as

‘Statement.

(c) Does not arise.



List of Projects Signed after 31st March 2009 to till date on Gowi. Account

Financial Year

Statement

Sl Loan Name Agreement  Donor Loan Rate of Interest Loan Period Moratoriam  Maturity
No. date Agency Currency Amount after Period date
' Moratoriam

1 2 3 4 5 6 7 8 9 10

2009-10

1 2520-IND MP Power Sector 27-05-2009 ADB UsSD 6 Month LIBOR 16,60,00,000 20 5 15-01-2034
Investment Program (Proj.5) + Variable Spread

2 4640-IN Uttar Pradesh Sodic 20-07-2009 IDA XDR 0.75% 12,73,00,000 25 10 15-06-2044
Lands Reclamation-lll Project

3 4632-IN Second Madhya 20-07-2009 IDA XDR 0.75% 6,46,00,000 25 10 01-06-2044
Pradesh District Poverty
Initiatives Project

4 2527-IND Natuional Highway 04-08-2009 ADB usbD 6 Month LIBOR 10,00,00,000 17 2 15-06-2024
Corridor (Sector) | Project- - + Variable Spread
Supplementary

5 Capital Cities Dev. Investment 104-08-2009. ADB - usD 6 Month LIBOR 3,00,00,000 20 5 01-06-2034
Prog.-Project + Variable Spread

6 7748-IN Haryana Power 17-08-2009  IBRD usD 6 Month LIBOR 33,00,00,000 25 5 01-08-2034
System Improvement Project + Variable Spread

7 2535-IND Rural Road 03-09-2009 ADB usD 6 Month LIBOR 18,50,00,000 20 5 01-08-2034
Sector [l Invest, prog. 4 + Variable Spread

8 2536-IND Mizoram Public 17-09-2009 ADB usD 6 Month LIBOR 9,40,00,000 12 3 01-08-2024

Resource Management Program

+ Variable Spread

€Ll
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1 2 3 4 5 6 7 8 10

9 2537-IND Developing Public 17-09-2009 ADB uUsD 6 Month LIBOR 60,00,000 12 3 01-08-2024
Resource Management + Variable Spread
Project in Mizoram

10 0779-IN Convergence of 30-09-2009 .IF AD XDR 0.75% 2,68,20,000 30 10 01-12-2044
Agricultural Interventions in
MH distressed Distt.
Programme

11 7788-IN Banking Sector 13-10-2009 IBRD USD '6 Month LIBOR 2,00,00,00,000 25 5 01-08-2034
Support Loan ' + Variable Spread

12 IDP-205 Dedicated Freight 27-10-2009 GOJP JPY 0.01% 2,60,60,00,000 30 10 20-10-2044
Corridor Project (Phase 1)

13 305789IE Pulse Polio 16-12-2009 GODE EUR 2.49% 4,00,00,000 9 4 31-12-2024
Immunization Programme XV

14  7791936E Pulse Polio 16-12-2009 GODE EUR 0.75% 1,00,00,000 30 11 31-12-2044
Immunization Programme XIV

15 7687-IN Coal Fired Generation 17-12-2009 IBRD uUsD 6 Month LIBOR 18,00,00,000 16 5 15-06-2034
Rehabilitation Project + Variable Spread

16 2452-IND Khadi Reform 22-12-2009 ADB uUsD 6 Month LIBOR 15,00,00,000 12 2 01-06-2024
and Development program + Variable Spread

17 4675-IN Addl. Financing for 29-12-2009 IDA XDR 0.75% 6,29,00,000 25 10 15-11-2044
Andhra Pradesh RuralPoverty
Reduction Project)

18 4653-IN Andhra Pradesh 22-01-2010 DA XDR 0.75% 9,66,00,000 25 10 15-07-2044

Rural Water Supply and
Sanitation Project

SL1
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- Project (I)

1 2 3 4 5 6 7 8 10

19 7816-IN Andhra Pradesh 22-01-2010 BRD uUsD 6 Month LIBOR 30,00,00,000 22 7. 15-05-2038
Municipal Development Project Variable Spread

20 7792-IN Andhra Pradesh 22-01-2010 BRD usD 6 Month LIBOR 32,00,00,000 24 5 15-07-2039
Road Sector Project Variable Spread

21 7818-IN Sustainable Urban 05-02-2010  IBRD USD 6 Month LIBOR 10,52,30,000 25 5 15-01-2040
Trasport Project ‘ Variable Spread

22 2592-LND Assam Power 156-02-2010 ADB uUsD 6 Month LIBOR 6,03,00,000 15 5 15-03-2030
Sector Enhancement Invest, Variable Spread
program—Project 1

23 2596-IND Himachal Pradesh 12-03-2010 ADB usD 6 Month LIBOR 5,91,00,000 20 5 15-10-2034
Clean Energy Development Variable Spread
Investment Program-Project-2

24 |DP-206 Delhi Mass Rapid 31-03-2010 GOJP JPY 1.40% 33,63,20,00,000 20 10 20-04-2040
Transport System Project
Phase 2(V)

25 IDP-206A Delhi Mass Rapid 31-03-2010 GOJP JPY '0.01% 80,00,000 20 10 20-03-2040
Transport System Project
Phase 2 (V)

26 IDP-207 Kolkata East-West 31-03-2010 GOJP JPY 1.40% 22,00,90,00,000 20 10 20-04-2040
Metro Project (ID

27 IDP-207A Kolkata East-West 31-03-2010 GOJP JPY 0.01% 1,39,30,00,000 20 10 20-04-2040
Metro Project (Il)

28 IDP-208 Chennai Metrol © 31-03-2010 GOJP JPY 1.40% 55,64,60,00,000 20 10 20-04-2040
Project (Il)

29 IDP-208A Chennai Metro 31-03-2010 GOJP JPY 0.01%  4,20,50,00,000 40 10 20-10-2059

LLY
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30 LDPr209 Dedicated Freight 31-03-2010 GOJP JPY 0.20% 87,78,80,00,000 30 10 20-04-2050
Corridor Project (Phase l)(Il)
31 IDP-209A Dedicated Freight 31-03-2010 GOJP JPY 0.01%  2,47,40,00,000 30 10 20-04-2051
Corridor Project (Phase ) (ll)
32 |DP-210 Rengali Irrigation 31-03-2010 GOJP JPY 1.40%  3,05,20,00,000 20 10 . 20-04-2041
Project
33 IDP-210A Rengali lrrigation 31-03-2010 GOJP JPY 0.01% 2,00,00,000 20 10 20-04-2040
Project (lll)
34 Conservation & Forest 31-03-2010 GOJP JPY -0.55% 5,06,70,00,000 20 10 20-04-2040
Management Project
35 |IDP-211A Sikkim Biodiversity 31-03-2010 GOJP JPY 0.01% 31,70,00,000 20 10 20-04-2040
Conservation & Forest )
Management Project
2010-11
1 4700-IN Second Elementary 07-05-2010 IDA XDR 0.75% 48,26,66,000 10 10 15-07-2030
Education Project(Additional
Credit)
2 4709-IN Additional Financing 21-05-2010 IDA XDR 0.75% 1,24,00,000 25 10 15-03-2045
For Rajasthan Water Sector
Restructuring
3 7865-IN Tamil Nadu Road 06-07-2010 IBRD UsD 6 Month LIBOR 4,08,52,000 19 5 15-09-2034
Sector Project + Variable Spread
4 4756-IN Additional Financing 06-07-2010 IDA XDR 0.75% 7,76,00,000 39 10 15-10-2059

for Tamil Nadu Health
Systems Project

6.1
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5 7796-IN Statistical 09-07-2010 IBRD ushD 6 Month LIBOR 10,70,00,000 24 5 15-07-2039
Strengthening Loan + Variable Spread

6 4754-IN Scaling up 09-07-2010 IDA XDR 0.75% 6,59,00,000 25 10 15-12-2044
Sustanable & Responsible
Microfinance Project

7 794-IN North Eastern Region 12-07-2010  IF AD XDR 0.75% 1,26,00,000 30 10 15-11-2049
Comm. Resource Management
proj. for upland areas |l

8 4685-IN Second Technical/. 14-07-2010 IDA XDR 0.75% 18,64,00,000 25 10 15-01-2049
Engineering Education Quality
Improvement Project

9 Strengthening of Gram 15-07-2010 IDA XDR 0.75% 13,18,00,000 25 10 01-06-2049
Panchayats Project

10 2594-IND Jharkhand State 16-07-2010 ADB USD 6 Month LIBOR 20,00,00,000 20 4 15-06-2034
Roads Project + Variable Spread

11 4768-IN Second Karnataka 17-07-2010 IDA XDR 0.75% 9,93,00,000 25 10 15-06-2045
Rural Water Supply and
Sanitation Project

12 4755-IN Capacity Building 22-07-2010 IDA XDR 0.75% 2,57,00,000 25 10 01-06-2045
for Industrial Pollution
Management Project

13  7924-IN Capacity Building 22-.07-2010  IBRD uUsD 6 Month LIBOR 2,52,10,000 25 5 01-06-2040
for Industrial Pollution + Variable Spread
Management Project

14 4765-IN Integrated Coastal 22-07-2010 IDA XDR 0.75% 14,69,00,000 25 10 01-06-2045

Zone Management Project

I8l
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1 2 3 4 5 6 7 8 10

16  7941-IN Mumbai Urban 23-07-2010  IBRD usD 6 Month LIBOR 43,00,00,000 25 5 15-06-2040
Transport Project-2A Variable Spread '

16 IDP-212 Dedicated Freight 26-07-2010 GOJP JPY 0.01%  1,61,60,00,000 30 10 20-08-2050
Corridor Project (Phase 2)

17 2651-IND Rural Roads Sector 02-08-2010 ADB usD 6 Month LIBOR 22,22,00,000 20 5 01-06-2035
il Investment Program Variable Spread
(Project-5)

18 7897-IN Andhra Pradesh Water 14-08-2010 IBRD usD 6 Month LIBOR 45,06,00,000 24 5 15-11-2039
Sector Improvement Projéct Variable Spread

19 2578-IND South Asia Tourism 04-10-2010 ADB uUsD 6 Month LIBOR 2,00,00,000 20 4 01-06-2034
Infrastructure Development Variable Spread
Project -India Portion

20 4812-IN Second Additional 22-10-2010 IDA XDR 0.75% 86,00,000 25 10 15-09-2045
Financing for Mizoram States
Road Project

21 4809-IN Maharashtra 02-11-2010 IDA XDR 0.75% 6,59,00,000 25 10 15-089-2045
Agricultural Competitiveness
Project

22 2638-IND North Karnataka 16-12-2010 ADB UsSD 6 Month LIBOR 12,30,00,000 20 5 15-06-2035
Urban Sector In vest. Prog. Variable Spread
Proj.2

23 7980-IN NHAI Technical 22-12-2010  IBRD uUsD 6 Month LIBOR 4,50,00,000 14 5 15-07-2029
Assistance Project Variabie Spread

24 2663-IND Bihar State 22-12-2010 ADB USD 6 Month LIBOR 30,00,00,000 19 5 15-07-2034

Highway Il Project

+ Variable Spread
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1 2 3 4 5 6 -7 8 10

25 4837-IN Addl. Financing for 23-12-2010 IDA XDR 0.75%) 9,90,00,000 25 10 01-07.......... ?
TN Empr and Poverty
Reduction"Vazhndhu
Kaattuvom" Proj.

26 4802-IN Bihar - Kosi Flood 12-01-2011 iDA XDR 0.75% 14,88,00,000 25 10 15-07-2045
Recovery Project

27 7995-IN PMGSY Rural 14-01-2011 IBRD usD 6 Month LIBOR 50,00,00,000 13 5 15-12-2028
Roads Project + Variable Spread

28 4848-IN PMGSY Rural 14-01-2011 «IDA XDR 3.95% 24,14,00,000 25 10 15-12-2045
Roads Project

29 4849-IN PMGSY Rural 14-01-2011 IDA XDR 0.75% 39,49,00,000 25 10 15-12-2045
Roads Project

30 4772-IN National Cyclone 14-01-2011 IDA XDR 0.75% 16,41,00,000 15 10 15-04-2035
Risk Mitigation Project

31 2677-IND Assam Power 17-01-2011 ADB usD 6 Month LIBOR 8,97,00,000 15 5 15-10-2030
Sector Enhancement Investment + Variable Spread
Prog. Projecit-2

32 2687-IND Himachal Pradesh 17-01-2011 ADB usD 6 Month LIBOR 20,80,00,000 20 5 15-10-2035
Clean Energy Development + Variable Spread
investment Program - Project-3

33 |DP-213 Himachal Pradesh 17-02-2011  GOJP JPY 1.40%  4,64,30,00,000 20 10 20-09-2040
Corp Diversification
Promotion Project

34 IDP-213A Himachal Pradesh 17-02-2011  GOJP JPY 0.01% 35,80,00,000 20 10 20-09-2040

Corp Diversification
Promotion Project
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1 2 3 4 5 6 7 8 10
35 [IDP-214 Tamil Nadu 17-02-2011  GOJP JPY 0.65%  8,71,00,00,000 30 10 20-09-2050
Biodiversity Conservation
Project
36 IDP-214A Tamil Nadu 17-02-2011 GOJP JPY 0.01% 11,90,00,000 30 10 20-09-2050
Biodiversity Conservation
Project
37 IDP-215 Yamuna Action 17-02-2011  GOJP JPY 0.65% 31,80,50,00,000 30 10 20-03-2051
Plan Il )
38 IDP-215A Yamuna Action 17-02-2011  GOJP JPY 0.01% 76,60,00,000 30 10 20-03-2051
Plan il
39 4850-IN Additional Financing 17-03-2011 IDA XDR *0.75% 51,00,000 25 10 15-11-2045
for Uttarakhand Decentralized
Watershed Development Pr
40 2725-IND Rajasthan Urban 17-03-2011 ADB uUsD 6 Month LIBOR 6,30,00,000 20 5 15-09-2035
Sector Dev Investment Variable Spread
Program. Proj.3
2011-12
1 2732-IND MP Power Sector 10-05-2011 ADB usD 6 Month LIBOR 6,90,00,000 20 5 15-07-2035
investment Program Project-6 Variable Spread
2 2684-IND Assam Integrated 10-05-2011 ADB usD 6 Month LIBOR 5,69,00,000 18 7 01-11-2035
Flood and Riverbank Erosion Variable Spread :
3 8029-IN e-Deilvery of Public 10-05-2011 IBRD usD 6 Month LIBOR 15,00,00,000 13 5 15-03-2029
Services Development Policy Variable Spread
4 4859-IN Rajasthan Rural 24-05-2011 IDA XDR 0.75% 10,67,00,000 14 10 15-09-2035

Livelihoods Project
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1 2 3 4 5 6 7 8 10

5 8022-IN Second Karnataka 30-05-2011 IBRD usD 6 Month LIBOR 35,00,00,000 13 5 15-09-2029
State Highway Improvement + Variable Spread
Project

6 4943-IN Biodiversity - 14-06-2011 IDA XDR 0.75% 98,00,000 25 10 15-04-2046
Conservation & Rural '
Livelihoods Improvement Project

7 4955-IN National Ganga 14-06-2011 IDA XDR 0.75% 12,30,20,000 25 10 15-05-2046
River Basin project

8 8065-IN National Ganga 14-06-2011 IBRD usD 6 Month LIBOR 80,10,00,000 . 13 5 15-05-2029
River Basin Project + Variable Spread

9 2681-IND Bihar Power 15-06-2011 ADB uUsD 6 Month LIBOR 13,22,00,000 20 5 15-10-2035
System Improvement Project + Variable Spread

10 2736-LND M.P. State Roads 15-06-2011 ADB usD 6 Month LIBOR 30,00,00,000 20 5 15-10-2035
Project i + Variable Spread

11 iDP-216 Andhra: Pradesh 16-06-2011 - GoJP JPY 0.65% 18,47,00,00,000 30 10 20-07-2051
Rural High Voitage Distribution
System Project

12 LDP-216A Andhra Pradesh 16-06-2011  GOJP JRY 0.01% 12,00,00,000 30 10 20-07-2051
Rural High Voltage System
Project

13 IDP-217 Madhya Pradesh 16-06-2011  GOJP JPY 0.50% 18,47,50,00,000 14 6 20-07-2031
Transmission - System
Modernisation Project

14 IDP-220 Bangalore Metro 16-06-2011  GOJP JPY 1.40% 13,89,70,00,000 20 10 20-07-2041

Rail Project
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Programe

1 2 3 4 5 6 7 8 10
15 IDP-220A Bangalore Metro 16-06-2011  GOJP JPY 0.01% 5,93,50,00,000' 20 10 20-07-2041
Rail Project (ll) '
16 IDP-221 Rajasthan Forestry 16-06-2011 GOJP JPY 0.65% 15,52,70,00,000 30 10 20-07-2051
and Biodiversity Project
(Phase-2)
17 IDP-221 A Rajasthan Forestry 16-06-2011  GOJP JPY 0.01% 22,20,00,000 30 10 20-07-2051
and Biodiversity Project
(Phase-2)
18 4872-IN Kerala Local 04-07-2011 IDA XDR 0.75% 12,81,00,000 25 10 15-03-2046
Government and Service
Delivery Project
19  4978-IN National Rural 18-07-2011 IDA XDR 2.00 63,58,00,000 20 5 01-07-2036
Livelihoods Project
20 2676-IND infrastructure 20-07-2011 ADB usbD 6 Month LIBOR 4,34,23,000 20 5 15-09-2035
' Development Investment + Variable Spread
Program for Tourism -
Project 1 reg.
21 2705-IND kamataka State 20-07-2011 ADB UsSD 6 Month LIBOR 31,50,00,000 20 5 15-05-2036
Highway Improvement Project + Variable Spread
22 5192758E Solar PV power 10-08-2011 GODE EUR 1.98% 25,00,00,000 11 2 30-06-2024
plant Sakri (Shivajinagar) :
23 2764-IND M.P. Energy Efficieny 17-08-2011 ADB UsD 6 Month LIBOR 20,00,00,000 39 -5 15-07-2055
‘ + Variable Spread
24 2679-IND Sustainable Coastal 17-08-2011 ADB uUsD 6 Month LIBOR 5,15,55,000 39 5 15-03-2055
Protection and Management + Variable Spread
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Support Project

1 2 3 4 5 6 7 8 10

25 8066-IN Eastern Dedicated 27-10-2011 IBRD usD 6 Month LIBOR 97,50,00,000 15 7 15-05-2033
Freight Corridor-1 Project + Variable Spread .

26 4997-IN Capacity Building 08-12-2011 iDA XDR 2.00% 3,71,00,000 20 5 15-07-2036
for Urban Development Project

27 2794-IND Himachal Pradesh 15-12-2011 ADB .USD 6 Month LIBOR 11,30,00,000 20 5 15-09-2036
Clean Energy Trasmission + Variable Spread
Investment Pgm. Pj. |

28 5014-IN West Bengal 21-12-2011 IDA XDR 2.00% 7,82,00,000 20 5 15-09-2036
Accelerated Development
of Minor Irrigation Project

29 8090-IN West Bengal 21-12-2011 IBRD UsD 6 Month LIBOR 12,50,00,000 13 5 15-09-2025
Accelerated Development of + Variable Spread
Minor irrigation Project

30 4787-IN Dam Rehabilitation 21-12-2011 IDA XDR 0.75% 11,59,00,000 25 9 15-06-2045
and Improvement Project

. 31 7943-IN Dam Rehabilitation 21-12-2011 IBRD usD 6 Month LIBOR 17,50,00,000 25 4 15-06-2040

and Improvement Project + Variable Spread

32 2837-IND Agribusiness 18-01-2012 ADB UsD 6 Month LIBOR 2,43,00,000 20 5 01-12-2030
Infrastructure Dev. Investment + Variable Spread
Prog. Proj.2

33 5Q35-IN North East Rural 20-01-2012 IDA XDR 2.00% 8,08,00,000 20 5 01-12-2036
Livelihood Project

34 |-856-IN Integrated Livelihood 01-02-2012 IFAD XDR* 0.75% 5,67,00,000 0 10 30-06-2022
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35 FRGLO46E Reorganization of 02-02-2012 GOFR EUR 6 Month EURTBOR 7,11,00,000 35 6
Urban Water Supply Scheme
for Jodhpur- RJ

36 5027-IN Second Kerala Rural 15-02-2012 IDA XDR 2.00% 9,80,00,000 20 5
Water Supply and Sanitation '
Project

37 FRGLO47E Assam project on 22-02-2012 GOFR EUR 6 Month EURIBOR 5,40,00,000 15 6
Forest & Biodiversity
Conservation

38 2778-IND Gujarat Solar Power 27-02-2012 ADB usD 6 Month LIBOR 10,00,00,000 20 5
Corporation Ltd. + Variable Spread

39 2800-IND Assam Power Sector 27-02-2012 ADB UsD 6 Month LIBOR 5,00,00,000 15 5
Enhancement Investment + Variable Spread
Program (MFF) Project-3

40 2830-IND M.P. Energy 27-02-2012 ADB uUsD 6 Month LIBOR 20,00,00,000 20 5
Efficiency Improvement + Variable Spread
Investment Program
(MFF)Project-2

41 2806-IND Assam Urban 09-03-2012 ADB UsD 6 Month LIBOR 8,10,00,000 20 6
Infrastructure Investment + Variable Spread
Prog. Project-1

42 5033-IN Uttar Pradesh Health 21-03-2012 IDA XDR 2.00% 9,59,00,000 20 5
Systems Strengthening Project

43 IDP-222 Delhi Mass Rapid 29-03-2012 GOJP JPY 1.40% 1,26,21,40,00,000 18 10

Transport System Project
Phase 3

10

20-03-2052

15-12-2036

20-03-2032

156-06-2036

01-10-2031

01-12-2036

15-03-2037

15-12-2036

15-06-2040
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1 2 3 4 5 6 7 8 10
44 IDP-222A Delhi Mass Rapid 29-03-2012 GOJP JPY 0.01%  1,70,30,00,000 20 10 20-03-2042
Transport System Project
Phase 3
45 |DP-223 West Bengal Forest 29-03-2012 - GOJP JPY 0.65%  6,03,00,00,000 20 10 20-03-2042
and Biodiversity Conservation
Project '
46 IDP-223A West Bengal Forest 29-03-2012 GOJP JPY 0.01% 34,10,00,000 30 10 20-03-2052
and Biodiversity Conservation
Project
2012-13 as on July 2012
1 Investment Program for 02-04-2012 ADB usD 6 Month LIBOR 4,38,40,000 18 5 15-07-203..
Tourism-Project 2. + Variable Spread
2 5062-IN Addl. Financing for 13-04-2012 IDA XDR 2.00% 3,26,00,000 19 5 15-11-203..
Assam Agri. Competitiveness
Project
3 5074-IN National Dairy 13-04-2012 IDA XDR 2.00% 21,88,00,000 20 5 01-03-203..
Support Project
4 5085-IN Rajasthan Agricultural  13-04-2012 IDA XDR 2.00% 7,03,00,000 19 5 01-12-203..
. Competitiveness Project
5 2669-IND Agribusiness 09-07-2012 ADB usD 6 Month LIBOR 6,76,00,000 21 4 15-12-203..
Infrastructure Development + Variable Spread
Investment Program.Project-1
6 5123-IN Additional Financing 09-07-2012 IDA XDR 2.00% 6,46,00,000 19 5 15-03-203..

for Bihar Rural Livelihoods
Project
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Financial Year

List of Projects signed after 31st March 2009 on Non-Govt. Account

Sl Loan Name Agreement  Donor Loan Rate of Interest Loan Period  Moratoriam  Maturity
No. date Agency Currency V Amount after Period date
Moratoriam
1 2 3 4 5 6 7 8 9 10
2009-10
1 7694-IN Small and medium 05-06-2009 IBRD UsD 6 Month LIBOR 40,00,00,000 10 5 15-12-2023
Enterproses Financing and + Variable Spread
Deviopment Project
2 9777097E Natural Resource 16-09-2009 GODE EUR 0.75% 1,50,00,000 30 10 30-12-2049
Management NABARD-Umbrella
Programme
3 3477287E Removal of Barriers 08-10-2009 GODE EUR 0.75% 1,99,71,000 30 11 31-12-2049
to Biomass Power Generation
in India )
4 7787-LN Fifth Power System 13-10-2009 IBRD UsD 6 Month LIBOR 1,00,00,00,000 24 5 15-01-2039
Development Project + Variable Spread ’
5 7613-IN Financing Public Private 13-10-2009 IBRD uUsD 6 Month LIBOR 1,19,50,00,000 20 : 8 15-04-2037
Partnerships (PPPs) in + Variable Spread '
Infrastructure
6 6150244E Environmental 12-11-2009 GODE EUR 2.24% 3,85,00,000 7 3 30-06-2019
Credit Line with SIDBI
7 9788776E Energy Efﬁciency 12-11-2009 GODE EUR 2.24% 5,00,00,000 7 3 30-06-2019
Credit Line with SIDBI
8 '3057905E SIDB! Microfinance  16-12-2009 GODE EUR - 2.18% 8,50,00,000 7 3 30-06-2019
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1 2 3 4 5 6 7 8 9 10
9 2586-IND Second India 22-12-2009  ADB usD 6 Month LIBOR 21,00,00,000 20 5 15-06-2034
Infrastructure project Financing + Variable Spread
Facility - Project 1
10 889034E Environment and 05-02-2010 GODE EUR 4.99% 3,34,11,419 5 5 30-06-2020
Energy investment Prog
(JJPCLY)
11 8247108E Environment & 05-02-2010 GODE EUR 0.75% 1,65,88,581 30 10 - 30-06-2050
Energy investment Prog (lIFCL-I)
12  2617-IND micro Small & ‘19-03-2010 ADB uUsD 6 Month LIBOR 5,00,00,000 12 _ 3 15-01-2025
Medium Enterprise + Variable Spread
Development Project ’
2010-11
1 7923-IN Scaling Up sustainable 09-07-2010 IBRD ~UsD 6 Month LIBOR 20,00,00,000 10 14 15-06-2034
~ and Responsible Micro finance + Variable Spread
project
2 1558062 Promotional 31-12-2010 GODE EUR 2.31% 3,80,00,000 9 3 31-12-2022
Programme for Energy Efficient
New Residentail Housing
Programm
3 6214353 Promotional 31-12-2010 GODE EUR 0.75% 10,00,000 30 11 31-12-2050
Programme for Energy Efficient
New Residental Housing
Programme
4 4139286 Indian Renewable 07-03-2011 GODE EUR 2.60% 20,00,000‘ 9 31-12-2022

Energy Development Agency
(IREDA)
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1 2 3 4 5 6 7 8 10

5 2660-IND National Capital 17-03-2011 ADB usD 6 Months LIBOR 7,80,000 20 5 01-08-2035
Region Urban Insfrastructure + Variable Spread
Financing Project 1

6 2717-IND Second India 17-03-2011 ADB usD 6 Months LIBOR 7,80,000 20 5 15-06-2035
Infrastructure Peoject Financing + Variable Spread
Facility Project 2

2011-12

1  Enterprises Energy Saving 16-06-2011  GOJP JPY 0.40% 10,00,000 10 5 20-07-2026
Project (Phase-2) '

2 IDP-219 New and Renewable 16-06-2011 GOJP JPY 0.53% 10,00,000 21 10 20-01-2042
Energy Development Project

3 8078-IN Vishnugad Pipalkoti 10-08-2011 IBRD usDbD + Months LIBOR 10,00,000 23 6 15-05-2040
Hydro Electric Project + Variable Spread

4 2822-IND Second India 21-03-2012 ADB usD + Months LIBOR 20 5 15-06-2036
Infrastructure Project Financing + Variable Spread
Facility-Project 3

5 3176333426 Clean Energy 30-03-2012 GODE EUR 1.80% - 10,00,000 93 0-06-20241

for Rural Development -
Programme

Abbr: IDA: International Development Association, IBRD;

of Japan, IFAD: Intermational Fund for Agricultual Development, AFD: French Development Agency,

International Bank for Reconstruction and Development, ADB: Asian Development Bank, GoJP: Government
UNDP: United Nations Development Programme, UNFO: United

Nations Food and Agriculture Organisation, UNFPA: United Nations Population Fund, EEC: European Economic Community.
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205 Written Answers

[Translation]

Agents in Banks

2767. SHRIMATI RAMA DEVL Will the Minister
of FINANCE be pleased to state:

(a) whether the Government has received any
complaints regarding the functioning and presence of
agents in public sector banks;

'(b) if so, the details thereof; State, district and
bank-wise including Bihar; and

{c) the action taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI NAMO NARAIN MEENA): (a) and
(b) Yes Madam. Non-adherence to the instruction of
RBI on engagement of recovery agents by banks is a
specific ground of complaint under the Banking
Ombudsman Scheme, 2006. During 2011-12, 145
complaints were fodged” in the Offices of Banking
Ombudsmen against the Public Sector Banks engaging
recovery agents as against 120 in 2010-11 and 645
in 2009-10.

RBI data capturing system does not maintain
State and District-wise data(including Bihar) on
complaint regarding functioning and presence of agents
in Public Sector Banks.

(¢) The RBI has taken the following steps
regarding engagement of recovery agents by the
banks:

* Reserve Bank has issued detailed guidelines
to banks on engagement and training of
recovery agents by banks. Banks have been
advised to ensure that the recovery agents
are properly trained to handle with care and
sensitivity, their responsibilities, in particular
aspects like hours of calling, privacy of
customer information etc. Banks have also
been advised to ensure that the contracts
with the recovery agents do not induce
adoption of uncivilized, unlawful and

BHADRA 8, 1934 (Saka)

to Questions 206

questionable behaviour or recovery process.

» Banks, as principals, are responsible for the
actions of their agents. Hence, banks have
been advised to ensure that their agents
engaged for recovery of their dues should
strictly adhere to the guidelines and
instructions issued by RBI, inciuding the
Banking Code & Standard Board of India
(BCSBI) Code and Fair Practices Code duly
approved by their respective Boards of
Directors for recovery of dues.

+ Reserve Bank has issued detailed guidelines
on Recovery Agents engaged by banks
covering the process of recruiting, incentive,
methods followed by recovery agents, training
for recovery agents, taking oossession of
property mortgaged/hypothecated to banks,
complaints against the bank/its recovery
agents. The above guidelines form part of
the Master Circular on Credit Card
Operations of banks (RBI/2012-13/71
DBOD.No.FSD.BC. 23/24.01.011/2012-13
dated July 2, 2012) and is available in the
Banks website http://www.rbi.org.in/scripts/
Notification.

[English]
Credit Card Swipe Machines

2768. SHRIMAT! JYOT! DHURVE: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government has noticed the
collusion of private banks and oil marketing companies
regarding insisting of the Petrol Pump Dealers to install
the particular bank's credit card swipe machines at
their petrol pump in order to escape the excess
payment of 20% surcharge on petroleum products;

(b) if so, the details thereof;

(c) whether the practice adopted by the private
banks and oil marketing companies violate The
Competition Act, 2002 and encourage restrictive trade
practice in the market; and



207 Written Answers

(d) if so, the details thereof and the action taken
by the Government against banks in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI NAMO NARAIN MEENA): (a) to
(d) Government is not aware of any collusion of private
banks and oil marketing companies regarding insisting
of the Petrol Pump Dealers to install the particulér
bank's credit card swiping machines at petrol pump.
“Indian Banks' Association has also informed that they
are not aware of any such collusion. Banks which
install credit card swiping machines and merchant
establishments enter into a contract under which the
merchants pay a discount on the amount of cash
settlement on account of usage of cards. This concept
of merchant discount is an international practice.
Usually, the discount varies between 1-2% and is not
expected to be levied on the customers. Oif companies
generally do not abide by this clause as they operate
on thin margin. They pass on the merchant discount
to the customer in the form of surcharge (usually upto
2.5%). As marketing efforts, banks and oil marketing
companies come together and banks issue co-branded
cards and the customers using such cards are not
levied surcharge. Customers using other bank cards
are levied surcharge.

Anti-Corruption Law

2769. SHRI TARACHAND BHAGORA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government proposes a change
in the anti-graft laws to enable complainants to know
about the status of their complaints against corrupt
Ministers and officials within three months;

(b) if so, whether the fresh amendments to the
Prevention of Corruption Act has been given green
signal in view of the Supreme Court's laid down
guidelines for granting sanctions to prosecute public
servant within the time frame; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND

AUGUST 30, 2012
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PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a)
No, Madam.

(b) and (c) The Supreme Court of India, vide its
judgment dated 18th December, 1997 in the case of
Vineet Narain Vs. Union of India, directed that "time
limit of three months for grant of sanction for
prosecution must be strictly adhered to. However,
additional time of one month may be allowed where
consultation is required with the Attorney General (AG)
or any Law Officer in the AG's office".

The Supreme Court has, in its recent judgment
dated 31st January, 2012 in the case of Dr.
Subramanian Swami Vs. Dr. Manmohan Singh &
Another (Civil Appeal No.1193 of 2012), directed that
in future every Competent Authority shall take
appropriate action con the representation made by a
citizen for sanction of the prosecution of a public
servant strictly in accordance with the direction
contained in Vineet Narain v. Union of India and the
guidelines framed by the CVC. In the same judgment,
one of the Judges (Shri Justice A.K. Ganguly) has
made an observation that the Parliament may consider
introducing a time limit in section 19 of the Prevention
of Corruption Act, 1988 for its working in a reasonable
manner and also introducing a provision that if sanction
is not accorded within the time limit, sanction will be
deemed to have been granted to the proposal for
prosecution. The above observations made by the
Hon'ble judge in his concurring judgment, are in the
nature of obiter dicta.

In order to check delays in grant of sanction for
prosecution, the Department of Personnel & Training
has issued guidelines vide its OM No0.399/33/2006-
AVD-Ill dated 6th November 2006 followed by another
OM dated 20th December, 2006, providing for a
definite time frame at each stage for handling of
requests from CBI for prosecution of public servants.

The Group of Ministers on tackling corruption, in
its first report, had also given certain recommendations
for speedy disposal of sanction of prosecution cases,
which included-taking decision on such cases within 3
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months; monitoring of such cases at the level of

Secretary of the Ministry/Department and submission
of report to the Cabinet Secretary; and in cases of
refusal to accord sanction, submission of a report to
the next higher authority within 7 days for information
(where competent authority is Minister such report is
to be submitted to the Prime Minister). The said
recommendation of the GoM has been accepted by
Government and instructions have been issued by the
Government on 03.05.2012.

SEBI Norms for Trade

2770. SHR! R. THAMARAISELVAN: Will the
Minister of FINANCE be pleased to state:

(a) whether the Securities and Exchange Board
of India (SEBI) proposes to tighten norms to trade in
derivative segment;

(b) if so, the details thereof;

(c) whether in order to improve market integrity,
it has been decided in consultation with stock
exchanges, to tighten the eligibility and exit criteria for
stocks in derivatives segment; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI NAMO NARAIN MEENA): (a) and
(b) Securities and Exchange Board of India (SEBI),
the market regulator for exchange traded derivatives,
issued circular dated July 23, 2012 with a view to
allowing only stocks that have adequate liquidity to be
included in the Futures and Options (F&O) segment.
SEBI vide its aforesaid circular, increased the minimum
threshold values of Market-wide Position Limits (MWPL)
and Median Quarter Sigma Order Size (MQSOS). It
also introduced an additional criterion of average
monthly turnover in F&O segment.

(c) and (d) Yes, Madam. To improve market
integrity, SEBI has, in consultation with Stock
Exchanges, modified the entry and exit criteria for

BHADRA 8, 1934 (Saka)
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stocks in the equity F&O segment. The extant criteria
are as under:

i) Entry Criteria: A stock will be included in the
F&Q segment only if:

a. the stock is in list of the top 500 stock in
terms of average daily market capitalization
and average daily traded value in the
previous six months on a rolling basis,

b. the stock's MQSOS over the last six months
is not less than Rs. 10 Lakh, and; C. the
MWPL in the stock is not less than Rs.300
crores.

Further, it has been provided that in case the
circuit filter on a stock is reduced even once during
the past six months, on account of surveillance action,
then that stock should undergo a cooling off period of
six months before a decision is taken to introduce
derivatives on it. In addition, once the stock is
excluded from the F&O segment, it would not be
considered for re-inclusion in the segment for a period
of one year from the date of its exit from the F&O
segment.

ii) Retention / Exit Criteria: For a stock to remain
in F&O segment:

a. the stock's MQSOS over a period of six
months should not go below Rs. 5 lakh,

b. the MWPL of the stock should not go below
Rs. 200 crore in the last three months,

c. the average monthly turnover of the stock in
F&O segment should not go below Rs. 100
crore in last three months.

If a stock fails to meet any of the above critetia
in para (i) above for three months consecutively, then
the stock is excluded from F&O segment and no fresh
month F&O contract can be considered in the stock
for a period of one year from the date that they exit
the F&O segment.
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Achieving Objectives of RTI Act

2771. SHRI A. SAl PRATAP: Will the PRIME
MINISTER be pleased to state:

(a) whether the RTI Act has not been able to
reach its objectives in providing the information to the
applicants;

(b) if so, whether the Government has noticed
any deviation to the desired aims and objectives;

(c) if so, the reasons for ineffective
implementation and the bottlenecks; and

(d) the measures being taken by the Government
for proper implementation of RTI Act and make it
effective?

THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! V. NARAYANASAMY): (a)
to (c) A study was conducted in 2008-09 through an
independent organization to assess the key issues
and constraints in implementation of the Right to
" Information Act, 2005. The report on the implementation
of the RTI Act, 2005 points out that there is inadequate
planning by the public authorities in regard to supply
of information; awareness about the Act in rural areas
is much less than in urban areas; awareness amongst
women is much less than men; the gap in
implementation of the Act is because of lack of clear
accountability in respect of various functions, etc. In
this regard, the study recommended measures for
improving awareness on right to information; improving
convenience in filing information requests; improving
efficiency of the Information Commissions, enhancing
~ accountability and clarity of various stakeholders, etc.

(d) The Government has taken steps to build
the capacity of the demand and supply side through
training, on-line certificate course, and publication of
guides on the Right to Information Act. Awareness
Generation has been undertaken through print,
electronic, outdoor media and workshops. An RTI Logo
has been designed and propagated widely. The
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Government apart from a number of calarificatory orders
has also issued an OM No. 1/18/2007-IR dated 21st
September, 2007 impressing upon the public authorities
to disclose maximum information proactively so that
citizens need not resort to filing of RTI applications to
access information available with the public authorities.

Share Holding Norms

2772. DR. P. VENUGOPAL: Will the Minister of
FINANCE be pleased to state:

(a) whether Securities and Exchange Board of
India (SEBI) has taken a decision that no extra time
will be allowed to limited companies to comply with
the minimum public shareholding norms;

(b) if so, the details thereof;

(c) whether the listed companies have said that
three years time period given is too short; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI NAMO NARAIN MEENA): (a) No
Madam.

The Securities Contracts (Regulations) Rules,
1957 (SCRR) were amended on June 4, 2010 by
Government of India and Rule 19 A was inserted
requiring listed companies to achieve and maintain
minimum public shareholding of 25% (10% for public
sector companies).

(b) Not applicable in the view of reply (a) above.
(¢) Yes Madam.

(d) Certain entities such as some listed
companies and market intermediaries, have requested,
inter alia, for extension of the deadline and for allowing
flexibility in the manner of increasing public
shareholding.

Confederation of Indian Industry (CIl) has
requested for the extension of the deadline and further
flexibility in the manner to achieve it. The reasons
they have given for the extension of deadlines in brief
are as under:
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I "Evolution of timelines’ and ‘limited
implementation procedures": While the
notification requiring all listed companies to
maintain 25%(10% for public sector
companies) public holding was issued on
June 04, 2010 by the Central Government,
a circular specifying the manner in which
public shareholding is to be increased was
issued by SEBI on December 16, 2010.
Separate mechanisms designed especially for
increasing public shareholding for existing
companies through Institutional Placement
Programme (IPP) and Offer for Sale (OFS)
were introduced by SEBI only in February
2012. It took nearly 20 months for the
introduction of specific mechanism for
increasing the public hoiding after the
issuance of the aforesaid June 2010
notification.

li. "Adverse market conditions": Since December
2010 the market conditions have not been
conducive, chailenging the ability of
companies to comply with minimum public
shareholding norms.

lll. "Lack of market depth": Historically the Indian
capital market has been able to endeavour
capital infusion only in the range of Rs
15000- 20000 crore per annum with the
exception of years 2007 and 2010. Even if
the said two years were to be accounted
for, the average fund raising per year, over

the past 6 years, has been Rs 30,823 crores

only.
Dealing in Securities

2773. SHRI C. SIVASAMI: Will the Minister of
FINANCE be pleased to state:

(a) whether the Securities and Exchange Board
of India (SEBI) has restrained many entities from
accessing the securities market and barred them from
buying, selling and dealing in securities until further
orders;
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(b) if so, the details thereof;

(c) whether SEBI has asked the stock exchanges
and depositories to ensure that its order is complied
with; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI NAMO NARAIN MEENA): (a) and
(b) Yes Madam. The number of entities currently
debarred by SEBI from buying, selling and dealing in
securities until further orders is given in the table
below:

Year Number of Entities
2009-10 699
2010-11 65
2011-12 238

2012-13 {from April 1, 2012
to July 31, 2012) . 0

(c) and (d) SEBI through its orders gives
directions to Stock Exchanges and Depositories to
comply with its orders. These orders are uploaded on
SEBFs website and are also sent via e-mails to stock
exchanges and depositories for strict compliance.

Integrated Health Insurance Programme

2774. SHRI K.P. DHANAPALAN: Will the Minister
of FINANCE be pleased to state:

(a) whether the Govemnment is planning to start
integrated health insurance programme in the country;

(b) if so, the details thereof and the States and
areas covered under this scheme;

(c) whether the Government is planning to
expand it to more States and areas; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI NAMO NARAIN MEENA): (a) to
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(d) The Government launched the Rashtriya Swasthya
Bima Yojana (RSBY) on 01.10.2007 to provide smart
card based cashless health insurance cover of Rs.
30,000/~ per annum on family floater basis to BPL
families (a unit of five) in the unorganised sector. The
scheme is présently being implemented in 26 States/
Union Tertitories and more than 3.22 crore smart cards
have been issued as on 15.08.2012. The subsidised
schemes pertaining to life and disability cover are
operated under 'Aam Aadmi Bima Yojana' and
‘Janashree Bima Yojana'.

Crop Loan

2775. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of FINANCE be pleased to state:

(@) whether the Government of Andhra Pradesh
has requested for subvention of interest of 3% to

rescheduled crop loans;

(b) if so, the details thereof and the action taken
in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! NAMO NARAIN MEENA): (a) and (b)
A reference has been received from the Ministry of
Agriculture for providing benefits of Interest Subvention
to rescheduled crop loans on the occurrence of natural
calamities. Interest Subvention Scheme of the
Government of India provides for short-term crop loans
upto Rs. 3 lakh for a period of one year available to
farmers at the interest rate of 7 per cent per annum.
RBI guidelines on relief measures by banks in areas
effected by natural calamities stipulate that banks are
expected to take a sympathetic view of the difficulties
of the borrowers and extend a concessional treatment
in rates of interest to calamity-affected’ people. In
respect of current dues in default, no penal interest
are to be charged. The banks have to also suitably

defer the compounding of interest charges. Banks may
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not levy any penal interest and consider waiving penal
interest, if any, already charged in regard to the loans
converted/rescheduled.

Agricultural Loans under Institutional

Financial System

2776. SHRI RAVNEET SINGH: Will the Minister
of FINANCE be pleased to state:

(a) whether more than half of farmer families in
the country do not have the facility of agricuitural loan

under institutional financial system;

(b) if so, the details thereof and the reaction of

the Government thereto;

(c) whether there is a huge number of small
and marginal farmers in the country who are still
deprived of agricultural loan facility under institutional

financial system;
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA):“(a) to (d)
As per 2011 Census 58.7% households compriéing
54.4% rural households and 67.8% urban households

had reported availing banking facilities.

Of the 89.33 million farmer households estimated
in 2003, the Situation Assessment Survey of farmers
(SAS) showed that 43.42 million or 48.6 per cent

were indebted.

As per Agriculture Census 2005-06, there are
108 million small and marginal farmers. The details of
the number of small famer/marginal farmer loan
accounts financed in the total crop loan accounts are

as under:
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{account in lakh)

Year Total No. of

No. of SF/MF % of SF/MF

farm Loan loan alc loan a/cs to

a/cs financed financed total loan a/cs
2008-09 456.10 245.35 53.80
2009-10 482.30 284.73 59.04
2010-11 549.60 335.95 61.13
2011-12* 646.57 404.82 62.61

** provisional

Loan Waiver Scheme

2777. SHR! PK. BlJU:
SHRI D.B. CHANDRE GOWDA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has any figure of
the number of indebted farmers in the country, State-

wise;
(b) if so, the details thereof; and
(c) the number of farmers, who have been freed

from debt under the loan waiver scheme, State-wise

including Karnataka?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI NAMO NARAIN MEENA): (a) and

(b) As per the report on the "Indebtedness of Farmer

Households" (NSS 59th Round) released by National

Sample Survey Organisation (NSSO) in May, 2005, of
the 89.35 million farmer households, 43.42 million
farmer households (48.6 %) were .reported to be
indebted to either formal or informal or both sources

of credit.

(c) Under the Agricultural Debt Waiver & Debt
Relief Scheme (ADWDRS), 2008, more than 3.45 crore
farmer accounts were benefitted, including more than
6.73 lakh farmers accounts in Karnataka from RRB

and Cooperative Banks.

The State wise details including Karnataka, of
the farmers benefitted under Agriculture Debt Waiver
and Debt Relief Scherﬁe, 2008 in respect of Regional
Rural Banks and Cooperative Banks are given in the
enclosed Statement-l. The bank wise details in respect

of Public Sector banks, Private Sector Banks and Local

" Area Banks are given in the enclosed Statement-Il.
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Statement of Debt Waiver & Debt Relief Claims released to RRBs end Co-operative Banks under

ADWDRS-2008 - Position as on 14/03/2012*

(Rs. in Lakh)
Sk Name of the Debt Wa}iver DWGRM Debt Relief DR CRM Total
No. State/Bank
No. of Amount No. of Amount No. of Amount No. of Amount No. of Amount
Alcs Alcs Alcs Alcs Alcs
a b c d e f g h i i k !
Consolidated Position
BCBs 11096480 1557562.04 107271 6394.43 176928J 285132.90 0 1465.23 129073013 1830554.81
SLDBs 1688577  337409.4E 24236 5087 52 254730 41813.16 221 27.07 1967766 384337.20
RRBs 3361766 60266006 12476 2632.75 500884 91414.65 2340 345.32 3877460 697052.82
Total 156146823 2497631.67 143971 14114.71 2524876 398380.71 13645 1837.63 18829323 2911944.62
1 Andaman and
Nicobar islands
scB 715 81.33 0 0 0° 0.00 715 81.33
SLDB (No LDB) 0 0.00 0 0 0 0.00 0 0.00
RRBs (No RRB) 0 0.00 0 0 0 0.00 0 0.00
Sub Total 715 81.33 0 0 0 - 0.00 715 81.33
2 Andhra Pradesh
SCB 2487188  346239.35 228 82.62 261681 32084.72 274097 378406.69
SLDB (No LDB in AP) 0 0.00 0 0 0 0.00 0 0.00
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